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- CORRIGENDUM.

In the Legislative Assembly Debatee, Delhi Session, 1988, Vol. IV,
No. 8, dated the 20th March, 1956, page 2896, insert the words “‘with
severity’’ after the words “Revenue Officers’’ in the third line of ‘ths’

paragraph headed ‘‘Poverty and Rnurul Indebtedness’”.



LEGISLATIVE ASSEMBLY.

Tuesday, 7th April, 1936.

The Assembly met in the Assembly Chamber of the Council House at

Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rakim) in
the Chair.

QUESTIONS AND ANSWERS.

GOVERNMENT’S POLICY REGARDING STAFF OF STATE RAILWAYS PROSECUTED
BY THE PUBLIC.

1442. *Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of staff (both gazetted and non-gazetted) on Indian
State Railways prosecuted by the travelling public for acts performed in
the course of their duties?

The Honourable Sir Muhammad Zafrullah Khan: Each case is dealt
with on its merits. I would. however, refer the Honourable Member io
paragraph 252(a) of the State Railwav Open Line Code, Volums II,
a copy of which is in the Library of the' House.

INcrUsioN oF ADOPTIVE PARENTS IN THE STATE RAILwAY GRATUITY RULES.

1443. *Dr. N. B. Khare: Will Government please state the considera-
tion which made the Railway Board to include adoptive parents within
the expression ‘‘dependent members of the family’’ as referred to in rule
25 of the State Railway Gratuity Rules and as amended by Railway
Board’s No. 9554-F., dated the 7th March, 1935 ?

The Honourable Sir Muhammad Zafrullah Khan: Under the Hindu
Law adoptive parents have in Law the status of naturai parents. The
main test of eligibility for a compassionate gratuity under rule 25 is
dependence on the deceased employee and the Railway Board thcught
it desirable to issue instructions to remove doubts on the subject and
to make it clear that adoptive parents, if dependent, might be treated
as natural parents.

CHECK OVER THE WORK oF TRAVELLING TicREr EXAMINERS ON THE NoORTH
WESTERN RAILWAY.

1444. *Sardar Sant Singh: (a) Is it a fact that the Railway Board
recently issued orders to the Agents of the State-managed Railways that
there should be checks over the work of Travelling Ticket Examiners and
that it should be arranged by Chief Accounts Officers by senior Travelling
Ticket Examiners of certain seniority and standing?

(b) Will Government please state whether this system has been brought
into force on the North Western Railway? TIf not, when is the North
Western Railway likely to comply with the orders of the Railway Board ?

( 3509 ) A
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The Honourable Sir Muhammad Zatrullah Khan: (a) The orders issued
ure for surprise checks by men of certain seniority and standing to be
arranged for by the Chief Accounts Officer in consultation with the Chief
Commercial Manager.

(b) Government understand that the arrangements to be made for
these checks are being considered by the administrative officers toncerned.

Qazi Muhammad Ahmad Kazmi: In regard to part (a) of the question,
Sir, have the Railways found that it is necessary that checking should be
done by another Department, T mean the Accounts Department?

The Honourable Sir Muhammad 2Zafrullah Khan: It is not ancther
Department.

Qazi Muhammad Ahmad Kazmi: What 1 mean is that checking has
to be done by the Accounts Department also in addition to the checking
done by the Traffic Department.

The Honourable Sir Muhammad Zafrullah Khan: 1 thought the Hon-
ourable Member meant that checking was done by some Departinent
other than the Railway Department.

Qazi Muhammad Ahmad Kazmi: My point'is whether the Railways
have found that it will be more efficient if the checking were done by
the Accounts Department and not by the Traffic Department under which
the travelling ticket examiners are working?

The Honourable Sir Muhammad Zafrullah Khan: In order that surprise
check should be of value, it should be done in the manner indicated in
part (a) of the answer.

Qazi Muhammad Ahmad Kazmi: Will it not be more feasible and
advantageous if this checking were left in the hands of the Accounts
Department as before instead of in the hands of the Traffic Department
as at present?

The Honourable Sir Muhammad Zafrullah Khan: Does the Honour-
able Member mean ordinary checking?

Qazi Muhammad Ahmad Kazmi: T mean the super checking that
is being proposed now.

The Honourable Sir Muhammad Zafrullah Khan: That is arranged
for by the Accounts Department.

Qazi Muhammad Ahmad Kazmi: The staff that was taken over from
the Accounts Branch has been handed over to the Operating Branch,

and T want to know if they will be transferred back to the Accounts
Branch ?

Ths qonomable Sir Mohammad Zafrullah Khan: That does not arise
out of this question.
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Qazi Muhammad Ahmad Kazmi: Is it proposed to employ new staff?

The Honourable Sir Muhammad Zafrullah Ehan: That does not arise
out of this question either.

‘OptioN TO THE OLD TRAVELLING TicKET EXAMINERS TO SELECT THE P0oST OF
“B’’ CLAss GUARDS oN THE NorRTH WESTERN RAILWAY.

1445, *Sardar Sant Singh: (a) Will Government please state the number
of vacancies of ‘B’ class guards on the North Western Railway ?

(b) Are Government aware that the old Travelling Ticket Examiners of
the North Western Railway were considered to be a running staff before
June 1931°?

(¢) Are Government prepared to give an option to the old Travelling
‘Ticket Examiners to select the post of ‘B’ class guards? If not, why not?

The Honourable Sir Muhammad Zafrullah Ehan: I um collecting
information and will lay « reply on the table of tha House, in due course.

PAYMENT oF THE RENT oF LAND BY LEASE-HoLDERS IN DELHI.

1446, *Sardar Sant Singh: (a) With reference to the reply given to my
starred question No. 451, part (d), asked on the 1§¥th September, 1935,
regarding payment of the rent of land by lease-holders in Delhi, are Govern-
ment aware that as against two or three complaints stated therein, there
were about 50 complainants, some of whose names are given below:

1. Hafiz Imam Khan, 2. Ch. Mehtab Khan, Contractor, 8. Mistri
Ibrahim, 4. Mistri Chand Khan, 5. Mr. Bhaundu Khan, Con-
tractor, 6. S. Hardit Singh, 7. S. Atma Singh, 8. Mr. Ahmad
Ali, 9. Mr. Ilahi Bux, 10. Mr. Kashmira Singh, 11; Mr. Aziz
Khan, 12. Babu Abdul Rahman, 13. 8. Sardar 8ingh,
14. Mr. Hakim Singh, 15. Mr. Hasan Khan, 16. Mr. Gurbachan
Singh, 17. Mr. Ram Singh, 18. Mr. Devi Singh, 19. Mr.
Abdullah, 20. Mr. Ghanyha Singh, 21. Mr, Hari Singh, etc.,
ete. ?

(b) What steps d¢c Government propose to take against the officer who
submitted false reports of having received complaints from two or three
lessees only?

(c) How were the complaints of so many above mentioned lessees dis-
posed of ?

(d) Are Government aware that almost all of the above mentioned men
agked for an impartial enquiry into certain allegations against the Lambardar
of Gurdwara Road, Karol Bagh, Delhi, regarding his misbehaviour and ill-
treatment, ete. ?

(e) Are Government aware that the reported enquiry was held by one
of the officers of the Nazul Department, Delhi?

(f) Do Government propose to have the matters investigated afresh and
redress the grievances of so many complainants? If not, why not?

A2
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Sir Girja Shankar Bajpai: (a) No complaints were filed by the perscns
whose names have been mentioned; nor was the number of complaints
greater than that mentisned by me in the".reply referred to by the
Honourable Member.

(b) and (¢). Do not arise.
(d) No.
(e) The enquiry was held by the Tahsildar Nazul, Delhi.

(f) In view of the answer given to part (a) of this question and to
part (d) of his previous question Government see no reason to take the
action proposed by the Honourable Member,

PaymenT oF THE RENT oF LAnD By LEasg-Honpers 1 DELHI.

1447, *Sardar Sant Singh: With reference to the reply to part (e) of my
starred question No. 451, asked on the 17th September, 1935, cannot a
tenant in order to ensure safe payment of the rent of leased land, pay to
the Deputy Commissioner, Delhi’s office, direct by cheque or money order
through the medium of post? If not, what are the reasons?

Sir @irja Shankar Bajpai: The arrungement suggested is not practic-
able. No record of demand is maintained in the Deputy Commissioner’s
Office against individual lessees. whose number, T may add, is very large.
Consequently, remittance direct through the post to the Deputy Com-
missioner would lead to confusion. T may add that the collection of
nazul dues through the Lambardar is a common practice and there is
nothing exceptional in its being followed in Delhi.

RecrurrMENT oF Sikns 1w THE OrricE or THE DirkcTor oF PuUBLIC
INFORMATION.

1448, *Sardar Sant S8ingh: (a) What is the present strength of the
ministerial staff of the Office of the Director of Public Information. Home
Department, and what is the percentage of each community?

(b) Are Government aware that there is not a single Sikk Assistant
or clerk in this office? If so, why?

(c) Are Government prepared to order the recruitment of a few Sikhs
in this office in future vacancies? If not, why not?

The Honourable Sir Henry Oraik: (a) The strength is 12, of whom
50 per cent. are Hindus. 25 per cent. Muslims and 25 per cent. other
minorities.

(b) and (c). Tt is true that there is no Sikh in this office at present.
I may explain that no vacancies are reserved for Sikhs but 8% per cent.
of vacancies are reserved for the other minorities including Sikhs. The
strength of the other minorities in this office is in excess of the per-
centhge reserved for them.

RECRUITMENT OF SIEKHS IN THE OFFICE OF THE DIRECTOR OF PUBLIC
INFORMATION.

1449, *Sardar Sant Singh: (a) Is it a fact that some peons and daftries”

appoirtments have recently been sanctioned for the Office of the Director
of Public Information ?
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(b) Are Government aware that about four or five vacancies of peons
‘have already been filled up so far by Muhammadans only? If so, under
whose orders has the recruitment from only one minority community been
made ?

(c) Why were the Home Department’s orders, regarding filling up all
new appointments, not observed by the establishment officer in making
‘these appointments ?- Who is responsible for the disregard of these orders
in this case?

(d) Are Government prepared to order the recruitment of Sikhs also?
If not, why not?

The Honourable Sir Henry Oraik: (a) Yes.

(b) There have been six vucancies among peons, three of which have
been filled by Muslims and three by Hindus.

(c) and (d). It is not the policy of Government to fill menial pusts
on a communal basis. No orders on the subject have been issued or are
contemplated on the lines suggested.

FILLING UP OF THE APPOINTMENT OF ASSISTANT DIRECTOR IN THE SIND AND
BaLucHISTAN PosTAL CircLE By MEMBERS oF DIFFERENT COMMUNITIES.

1450. *Mr;-Lalchand Navalrai: (a) Is it a fact that:
(i) the Sindh and Baluchistan Circle (Postal and Telegraph) was
created in the year 1922; and

(ii) during this period of 14 years, the appointment of Assistant
Director has been held by Muslims for 114 years, and by
non-Muslims for 2} years?

(b) If the reply to part (a) above be in the affirmative, are Government
prepared to see that the appointment is filled by the members of different
communities by turn ?

The Honourable Sir Frank Noyce: (a) (i) Yes.
(ii) No.
(b) This part of the question does not strictly arise in view of my

reply to part (a) (i) of the question but I may inform the Honourable
Member that postings of officers are not made on communal grounds.

Mr, Lalchand Navairai: May I know, Sir, if there is any fixed ‘erm
for the Assistant Director to remain in one place?

The Honourable Sir Frank Noyce: T should require notice, Sir.

Mr¢ Lalchand Navalrai: May I know, Sir, if there is an Assistant
Director who is unpopular, what is the way of getting him out of that
place?

(No reply.)

TraNsFER oF A Hinpu DistricT MEDICAL OFFICER FROM THE GREAT INDIAN
PeNINSULA RAILWAY To THE NoRTH WESTERN RAILWAY.

1451. *Khan Bahadur Shaikh Fazli-Haq Piracha: (a) Is it a fact that,
recently, a senior Hindu District Medical Officer has been transferred from
the Great Indian Peninsula Railway to the North Western Railway ?
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(b) 1f the reply to part (a) be in the affirmative, will Government be
pleased to state whether this transfer has affected the seniority of other
District Medical Officers on the North Western Railway? If so, will Gov-
ernment be pleased to state the number and names of the officers affected ?

(c) Has this transfer caused a vacancy on the Great Indian Peninsula
Railway and, if so, how has this vacancy been filled?

(d) Is it a fact that, but for this transfer, the man for North Western
Rauilway would have been recruited through the Public Service Commis-
sion and from the Muslim community ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) No, because for purposes of promotion to the post of Chief
Medical Officer, District Medieal Officers of all Railways are borne on s
common list.

(¢) No. 1t was found that the North Western Railway required two
additional District Medical Officers and these could be spared from the
Great Indian Peninsula Railway.

(d) The question is a hypothetical one.

ProrrctioN oF INTERESTS oF MusLiMs oN THE EASTERN BENGAL RamLwav.

1452. *Khan Bahadur Shaikh Fazl-i-Haq Piracha: What special steps
were taken by the present Director of Establishment of the Railway Board
during the period of his Deputy Agency of the Eastern Bengal Rail-
wey to protect the interests of Muslims, as was required under the order
of the Railway Board? If no special means were taken in this direction,
as revealed by the Muslim percentage of employees before and after re-

trenchment, what action did Government take against the person respon-
sible for disobeying Government orders?

The Honourable Sir Muhammad Zafrullah Khan: Government are
satisfied that the orders issued to Railway Administrations to consider

communal interests, as far as possible, when effecting retrenchment, were-
duly observed bv the Eastern Bengal Railway.

CANCELLATION OF THE APPOINTMENTS OF MuSLIM INSPECTORs IN THR CREW
DrpPARTMENT, EASTERN BENGAL RAILWAY.

1453. *Khan Bahadur Shaikh Fazl-i-Haq Piracha: (a) Is it a fact that
recently the Agent. Eastern Bengal Railway intended to make some direct
appointments of Muslim Inspectors in the Crew Department of his Rail.
way ?

(b) Is it a fact that the Agent strongly favoured those appointments?

(c) Ts it a fact that the Agent has full powers to appoint subopdinate
staff?

(d) Is it a fact that under instructions of the Railway Board the Agent
cancelled these appointments?

(e) What justification had the Railway Board to intervene in the appoint-

ments of Crew Inspectors of Eastern Bengal Railway and have the appoint-
ments cancelled ?

(Hh Will Government be pleased to state in how many cases the Rail-
way Board have so intervened during the last five years and had the
appointments cauncelled, giving particulars of each case?
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. (g) It the Board did not interfere in any other case, what was the par-
ticular reason for interfering in this case ?

_ The Honourable Sir Muhammad Zafruilah Khan: I am collecting
information and will lay a reply on the table of the House, in due course.

LEvy or INCOME-TAX oN THE SiMra House RENT ALLOWANCE.

1454. *Sardar Sant Singh: (a) Is it a fact that Government have
recently agreed to charge income-tax on the Simla house rent allowance
granted to the staff of the Government of India Secretariat®

(b) Are Government aware that the question of levying the income-tax
on the Simla house rent allowance was considered twice before but was
never agreed upon?

(c) Are Government aware that one of the reasons for not allowing
this charge to be made was that the 3imla house rent allowance was.
never considered as a source of income to the employees of the Secre-
tariat ? .

(d) Are Government aware that another factor for the nou-acceptance
by the Government of India, of the proposal to allow income-tax deduc-
tions to be made from the Simla house rent allowance was an adminis-
trative one also?

(e) Is it a fact that the Home Department even on this occasion didi
not agree once to this proposal?

(f) Will Government please state how the circumstances have now
differred in warranting the acceptance of this proposal, and what points were
adduced in favour thereof?

~ (g) Are Government aware that this has caused a great discontentment
among the staff of the whole Secretariat?

(h) Are Government further aware that this decision is going to operate-
upon certain staff of the Secretariat so harshly that by the 2ddition of Simla
bouse rent allowance to the total income of the year, their income either
becomes taxable or for payment of income-tax at a much higher rate?

(i) Are Government aware that the grant of Simla house rent allow-
ance is not at all a source of income, and that the same amount is paid
to the landlords almost at once directly ?

(j) Are Government further aware that by this kind of payment by the
employees of the Secretariat to the landlords in Simla, the staff of the
Secretariat is only an intermediary party and it is not at all an income
to the employee? )

(k) Are Government aware that the above affords increase in the income:
of the landlords who already pay tax over such ‘incomes?

() How far is this double charge by Government reasonable?

(m) Are Government prepared to reconsider their decision .and reraove
the discontent of the staff? If not, why not?

The Honourable Sir Henry Oraik: (a), (), (d) and (f). The Simln
house-rent allowance was previously exempted from income-tax on the
ground that during the Simla season the clerical staff were maintaining
houses in the plains and hence the rent which they had to pay in Simla
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.

was an additional expense wholly and necessarily incurred in the perform-
ance of their duty. As the great majority of the staff are now prowided
with Government quarters in Delhi, for which they pay rent during the
Delhi season only, and the cost of maintaining a second residence when
they are in Simla is not incurred, it has been decided to tax the house-rent
allowance and the perquisite of free quarters with effect from the ensuing
financial year.

(b) No.

(e) I am not prepared to disclose what transpired in the course of the
‘discussions. The decisicn was that of the Government of Tndia as a whole.

() No.

(h) Government are aware that this allowance may raise the total
income of the recipients to a level where income-tax becomes payable or
becomes payable at & higher rate.

(i) and (j). There is no difference in this respect between the Simla
house rent allowance and the house rent allowances pavable in other places,
which are subject to income-tax.

(k) No.
(I) The Honourable Member is asking for an opinion.

(m) Government see no reason to treat the Simla house rent allow-
ance differently from the house rent allowances payable in other places,
such as Calcutta and Bombay.

Sardar Sant Singh: - Is it a fact, Sir, that a similar proposal was before
the Government some years ago, and the Department refused to pay the
income-tax, and then it was dropped?

The Honourable Sir Henry Oraik: As I have explained, in previous
years, the Simla house-rent allowance was exempted from income-tax,
because, during the Simla season, the staff were maintaining houses in the
plains, but now the great majority of them are provided with Government
quarters in Delhi, and the cost of maintaining a second residence in the
plains is not incurred.

Qazi Muhammad Ahmad Kazmi: With reference to part (k), have not
iandlords got to pay income-tax on the rent that they get from the staff?

The Honourable Sir Henry Oraik: The landlords pay income-tax oun
their total income including the rent received.

Qazi Muhammad Ahmad Kazmi: If they pay income-tax on this amount
and the tenants also pay tax on the same amount, should not the answer
to part (k) be ‘“Yes’’ and not ‘‘No’'?

The Honourable Sir James @rigg: The Honourable Member has dis-
covered a complete logical fallacy. Quite obviously it is no good following
any particular element of income and say that it shall only be taxed once
m the whole course of its peregrinations all around India. For instance,
if T pay an assistant out of my own pocket money which brings him
within the income-tax limit, he has got to pay income-tax as well ag 1.
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BREAK OF JOURNEY OX THE GREAT INpIAN PENINsULA RAILWay.

1455. *Mr. Sri Prakasa: (a) Is it  fact that the Great Indisn Peninsula
Railway does ot allow break of journey till at least a 100 miles have been
travelled, while other railways permit this break even before 100 miles
In the case of tickets for more than 100 miles ¢ '

(b) If so, do Govetn'n'lent'; propose to induce the Railway administration
to provide the same facility in this matter as the other raillways do ?

The Honourable Sir Muhammad Zafrullah Khan: (a) No, except in
‘the case of tickets issued at lower or concession fares specially quoted
between certain stations when the through fare to the place for which the
ticket has been issued is less than the fare from the starting station to
‘the place at which the passenger desires to break his journey.

(b) N6, as Government do not consider that the restriction is unfaiy or
unreascnable.

Mr. Lalchand Navalrai: Mayv 1 know if the practice is uniform on all
Tailways?

The Honourable Sir Muhammad Zafrullah Khan: 1 shall require notice
of that question.

Mr Sri Prakasa: Does the railway fear any fraud if this concession is
permitted ?

The Honourable Sir Muhammad Zafrullah Khan: 1 cannot say.

Mr. Sri Prakaga: Is it not a fact that a similar rule existed on the
E. I. Railway, and that they have now abolished it?

The Honourable Sir Muhammad Zafrullah Khan: Tt may be so.

Pandit Lakshmi Kanta Maitra: Is it not a fact that this practice
also prevails on the E. B. Railway?

The Honourable Sir Muhammad Zafrullah Khan: That mav be a fuct.
T cannot reply to all these questions about all railways without notice,

Qazi Muhammad Ahmad Kazmi: Ts it not a fact that previously, on
most of the railwavs. journey could be broken after completing hundred
miles and now most other railways have allowed this concession?

The Honourable Sir Muhammad Zafrullah Khan: T cannot answer with
regard to other railways.

Pandit Lakshmi Kanta Maitra: Do Government propose to introduce
a sort of uniformity in this respect nn all railways?

‘The Honourable Sir Muhammad Zafrullah Khan: Not nécessarily.

Mr. Sri Prakasa: If other railways allow this concession, what is the
harm in the G. T. P. Railway allowing it?
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has said that he does not know what the other railways do.

Mr. Sri Prakasa: He does not know ahout other railways, but he has.
got information about the G. I. P, Railway.

The Honourable Sir Muhammad Zafrullah Khan: If the question is-
that other railways allow a break of journev before 100 miiles are completed,
my replv was that so does the G. I. P. Railway, except with regard to
tickets issued at a speciallv reduced rate where the fare from the starting
station to the station at which the journey is desired to be broken is greater
than the fare that has been paid on the whole of that ticket.

Mr. Sri Prakasa: Is there a special concession rate between Delhi
and Agra? I ask this in view of the fact that such break of journey ie
not allowed between these two stations?

The Honourable Sir Muhammad Zafrullah Khan: T do not know if
there is any concession rate between Delhi and Agra.

Mr. Sri Prakasa: Will the Honourable Member inquire?

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable

Member will put down a question, T will get the information and supply
it to him.

Mr. Sri Prakasa: The question is already there.

The Honourable Sir Muhammad Zafrullah Khan: The question whether:
there is a special concession rate between Delhi and Agra is not there.

Nox-Tssve or, WEEK-FEND RETURN TIcKETS FOR UpPER CLASSES ON THE
GrEat Tvpian PENINSULA Ramway.

_1456. *Mr. Sri Prakasa: (a) Is it a fact that week-end return tickets ars
given by the Great Indian Peninsula Railway between Delhi and Agra for-
intermediate and third classes and not for tie higher classes ?

(b) If 8o, are Government prepared to recommend to the railway to
extend the facility s is done by other railways ?
The Honourable Sir Muhammad Zafrullah Khan (a) Yes.

(b) T am conveving the Honourable Member’s suggestion to the Agent
of the Great Indian Peninsula Railway for consideration.

) Mr. Sri Prakasa: Will the Honourable Member also add that he:
himself would like this concession to be extended?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

]

FaciLITIES To GOVERNMENT SERVANTS FOR PAYMENT oF INCOME-TAX.

1457. *Mr. Sri Prakasa: (a) Ts it a fact that thare are special rules by
which Government servants make a return of their incomes to special’
officers for purposes of payment of income-tax, and are not required to-
observe the formalities necessary in the case of non-officials ?
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(b) X so, why are special facilities afforded to Government servants ?

(¢) Are Government prepared to equalize the status of officials and non-
officials, so far as the payment of income-tax is concerned, and afford them
all equal facilities or impose on all equal disabilities ?

Mr. A, H. Lloyd: (a) No.
(b) and (c¢).. Do not arise.

Mr. Sri Prakasa: Is it not a fact that in the United Provinces there
is a special officer to whom the Government servants have to send their
returns and that they have not to send their returns to the local officer
in charge, as other residents of the district have to do?

Mr. A. H. Lloyd: It is a fact that in most, if not all, parts of India,
there are what are called salary circles to which special income-tax officers.
are posted. These salary circles are not confined to Government servants.
There are also salary circles for private citizens.

Mr, Sri Prakasa: Have Government servants also got to submit their
pass books and other documents just as ordinary citizens have to do?

Mr. A. H, Lloyd: That depends on the circumstances of each case.

Mr. Sri Prakasa: I do not quite follow the Honourable Member. Is
there a difference between a pass book held by a Government servant and
one held by a private citizen?

Mr. A, H. Lloyd: The Honourable Member assumes that in all cases
of assessment of non-Government servants, pass books have to be produced
before the income-tax officer. That is not correct.

Mr, Sri Prakasa: That is absolutelv correct. I pay income-tax, and
I know,

Mr. A, H. Lloyd: May I point out that the Honourable Member is
not the only inhabitant of this country?

Mr. Sri Prakasa: No, there are others but so far as I personally know,
they have, all of them, to submit their pass books when they are not Gov-
ernment servants, and not to submit them when they are Government
gervants. The Honourable Member can take that from me.

Mr. Pregident : (The Honourable Sir Abdur Rghim): The Honourable
Member has got the answer. Next question.

ENCOURAGEMENT TO BRITISH SOLDIERS IN THE INDIAN ARMY TO MARRY.

1458. *Mr. Sri Prakasa: (a) Is it true that only a certain percentage of
British soldiers in the Indian Army is allowed to marry ?

() If so, what is that percentage? And what is the prim;:iple in not
allowing all to marry? '
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(¢) Is it a fact that the old system of keeping brothels for soldiers has
been abolished, and that the majority of soldiers have no legitimate means
for satisfaction of natural passions and emotlol}s? If so, are Government
prepared to consider the desirability of encouraging these soldiers to marry?

(d) Is 1t not u fact that Indian soldiers are almost all married ? If so,

have Government found that this has in any way affected their efficienzy
.or discipline ?

Mr. G. R. F, Tottenham: (a) and (b). Any soldier over the age of 26 is
officially permitted to marry, but for reasons of economy the number cf
married quarters in India has to be limited, and only those of the rank of

sergeant and four per cent. of those below can hope to obtain accommoda-
tion for their wives. .

(¢) The answer to the- first part of the question is in the affirmative.
As regards the second there is no intention of changing the policy.

(d) There is no restriction on the number of Indian soldiers who may "

be married, but married accommodation is only provided for a limited
number.

The reply to the second part is in the negative.

Pandit Lakshmi Kanta Maitra: If a large number of soldiers desire
to marry, how is this four per cent. selected?

Mr. G. R. F, Tottenham: I shall require notice of that. I do no%
know exactly how the four per cent. is selected.

Mr. 8. Satyamurti: With reference to clauses (a) and (b), may I know
who has prescribed this percentage? Is it the Indian army authorities,
or the British army authorities?

Mr. G. R. F. Tottenham: No doubt the Government of India have
fixed it in consulation with the army authorities in England.

Mr. S, Satyamurti: Have Government inquired, or do they propose
to inquire, whether this virtual prohibition of a very large number of
British soldiers from marrying while they are in India may have an adverse
effect on the surroundings of the cantonment? Will they make inquiries
80 as to enable all people who are legallv entitled to marry, to get married?

Mr G. R. F. Tottenham: No, Sir. They have not made any special
inquiries on that point, because they are perfectly well aware of the
facts. The fact is that it would be prohibitively expensive to provide
married quarters for any considerably larger number than those for whom
married quarters are provided at present.

Mr. 8. Satyamurti: Are Government satisfied that the present low
percentage of those who can really marry has not had, or is not likely to
have an adverse effect on the morals of the surrounding places?

Mr. @. R. F, Tottenham: Government are satisfied from the facts
that I quoted the other day, bearing on what the Honourable Member has
in mind, that the disciplinary cases arising in this connection are consi-
derably less than they were some vears ago.
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Mr. 8. Satyamurti: Have Government made any calculations of the-
extra cost involved in providing married quarters, not on a luxurious scale,
but on a moderately comfortable scale, for all people who desire to marry?’

Mr. G. R. F. Tottenham: They have not made any detailed estimate-
of the cost of the various scales of accommodation that would be required..

Mr. S. Satyamurti: Will Government consider retaining here only those-
British soldiers who are married. and send away the rest to their own
country ?

The Honourable Sir James @Grigg: No.

Mr. Sri Prakasa: Are soldiers allowed to visit the interior of cities-
from time to time for purposes which need not be mentioned?

Mr. G. BR. F. Tottenham: No.

ALLOWING OF PERSONS GOING ON RAILWAY PLATFORMS TO POST LETTERS
WITHOUT PLATFORM TICKETS.

1459. *Mr. Sri Prakara: (a) Is it a fact that railway authorilies do not
permit persons to go to the platforms at many places without platform
tickets, even to post their letters in the Railway Mail Service post boxes ?'
If 80, are Government prepared to take steps tc instal Railway Mail Service
post boxes outside all stations where platform tickets are in force?

(b) Is the Honourable Member for Industries and Labour prepared
to try to induce the Honourable the Commerce Member to recommend to
the Railways to permit hona fide persens, wanting to post letters in the-
trains when they are in, to do so without the necessity of buying platform
tickets?

The Honourable Sir Frank Noyce: (a) The reply to the first part of
the question is in the affirmative. As regards the second part, instruc-
tions have alreadv been issued to all Heads of Circles to instal letter-
boxes at railway stations as far as possible in such a way as to permit
of postings from inside as well as from outside the platform. Letter-
boxes on railway platforms are, however, meant mainly for passengers.
travelling by trains.

(b) It would not be practicable for the Ticket Collector at the entrance-
to the platform, which is also the exit for passengers who have detrained,
to distinguish persons who have detrained from those who were allowed
free admission to the platform. Government do nos¢, therefore, propose:
to make any exception in the case referred to.

Mr. Sri Prakasa: In view of the fact that free permits are allowed
to persons visiting the platforms in order to see & member of the railway
staff on business, could not such permits be also issued to those who want
to post letters?

The Honourable Sir Frank Noyce: No. I think the matéer is not of
sufficient importance to justify the course suggested by my Honourable
friend. If any individual wants to post a lefter urgently on a train,
surely it is not too much to ask him to purchase a platform ticket. I
any case, there are usuals ample postal facilities provided in cities and
towns.
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Mr. Sri Prakasa: Does the Honourable Member reslise that it con-
siderably enhances the charge of postage, because it involves the payment
of an anna for entry into the platform?

Prof. N. @. Banga: Are Government prepared to allow those people
who pay late fees to go on to the platform without the purchase of
tickets ?

The Honourable Sir Frank Noyce: No, Sir.
Prof. N. G. Ranga: Why not, Sir.

The Honourable Sir Frank Noyce: For the reasons that I have already
given.

Prof. N. @. Ranga: May I ask, Sir.

Mr. President (The Homnourable Sir Abdur Rahim): The Honourable
Member should not argue the matter.

Prof. N. G. Ranga: He has not given any reasons.
Mr. President (The Honourable Sir Abdur Rahim): Next question.

RAILWAY ADVERTISEMENTS IN INDIAN NEWSPAPERS,

1460. *Mr. Sri Prakasa: (a) What are the rules, if any, for railways to
send. their advertisements to Indian papers ?

(b) Are there any political considerations in their choice of newspapers
which they patronise for the purpose ?

(¢) Do the Central or Provincial Governments now and then advise
railway administrations as to which papers are not to be patronised?

(d) What is the reason for the East Indian Railway withdrawing their
advertisements from the Aj (Benares) and Pratap (Cawnpore) which have
large circulations in the tracts through which that railway passes?

(e) Was any communication received by them from the United Provinces
‘Government on the subject ?

(f) Are Government prepared to recommend to the Railways to look
only to the possibility of the largest amount of publicity and not to the
political opinions of any particular newspapers when advertising ?

The Honourable Sir Muohammad Zatrullah Khan: (a) There are no
rules.

(b) The tone of a paper is taken into consideration but the main con-
sideration is the value of a paper as an advertising medium.

(c) Yes.
(d) and (¢). Government have called for information.

(f) No.

Sardar Srut Singh: What is meant by the tone of the paper?
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Mr. 8. Satyamurti: Does the word ‘‘tone’’ refer to the political, social,
«or religious tone of the paper? Does it refer to a paper which supports
Government in whatever they do, or does it refer to a paper which has &
healthy public tone and ecriticises fearlessly ?

The Honourable Sir Muhammad Zafrullah Khan: I think the question
contains too many assumptions.

Mr. 8. Satyamurti: Which is correct? None, or all ?

The Honourable Sir Muhammad Zafrullah EKhan: The Railways have
got a discretion in the matter. If they find that a particular paper is not
desirable from any point of view, they exercise their discretion in the
matter.

Sardar Sant Singh: Do they give these advertisements to papers which
habitually support Government in order to subsidise them?

The Honourable Sir Muhammad Zafrullah Khan: No.

Mr, S. Satyamurti: I want to know what are the considerations which
generally weigh with the railways in determining the class of newspapers
to which advertisements are sent.

The Honourable Sir Muhammad Zafrullah Khan: I cannot tell the
Honourable Member hcw the mind of a particular publicity officer or Agent
works in the matter.

Mr. N. V. Gedgil : Is there any ban against Indian owned papers and
Indian conducted papers?

The Honourable Sir Muhammad Zafrullah Khan: No, Sir.

Mr. Lalchand Navalrai: Is there any list of newspapers to which the
railways send advertisements?

Pandit Lak-hmi Kanta Maitra: Ts it a fact that nationalist journals
are not given any advertisements ?

The Honourable Sir Muhammad Zatrullah Khan: If the Honourable
Member will supply me with a list of nationalist journals, T can tell him
which are given advertisements and which are not.

Mr. Sri Prakasa: Two are mentioned in this connection, and what T
want to know is, whether the discretion of railways is governed by hints
from Government ?

The Honourable Sir Muhammad Zatrullah Khan:T have already replied
to that question.

Mr. S. Satyamurti: With reference to clause (f), may 1 know whether
Government will issue instructions to Railwey Administrations to give
their advertisements to the papers which have the largest publicity, and
not to import any other consideration whatever?
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The Honourable Sir Muhamniad Zafrullah Khan: If the Honourable:
Member will explain how his supplementary qqestion, differs frf)m. part
(f) of the original question, T shall try to give him a reply. If it is the
same, 1 have already answered.

Mr. 8. Satyamurti: Will Government issue instructions in future to-
all railways not to take the political opinions of the paper into considera-
tion ?

The Honourable Sir Muhammad Zafrullah Khan: I have given the
reply to part (f) of the question. If the Honourable Member will explain
to me how this supplementary question is different from part (f), I shalk
give a reply.

Mr, Sri Prakasa: This is a commercial department. Why do Govern-
ment permit political considerations ?

Mr. President (The Honourable Sir Abdur Rahim): These are all argu--

nients.

RATE REGISTER ScHEME oN THE NORTH WESTERN RAILWAY.

1461, *Mr. S. Satyamurti: (a) Is it a fact that the Rate Register scheme
was started in 1929 and then extended for a period of two years from 1st
July, 1934, and that the Agent, North Western Railway, was asked to-
submit a report on its working ?

(b) Will Government be pleased to state if the Agent hus submitted
his report ?

(e) If the answer to part (b) be in the affirmative, will Government
please state what the recommendations of the Agent are, and what decision
has been arrived at? -

(d) Is it a fact that again another extension has been granted instead”
of the scheme being made permanent ?

(e) What is the total staff employed on the experiment? Are they
permanent or temporary ?

The Honouarble Sir Muhammad Zafrullah Khan: (a) Yes, except that
the registers were not issued to stations till the close of the year 1930.

(b) No.

(¢) Does not arise

(d) Yes, up to the 81st December, 1936, with a view to ascertaining
whether the existing machinery for maintaining the refisters can work
efficiently and expeditiously consequent on the numerous changes that
are necessitated by recent alterations in rates.

(e) 32 subordinate staff of whom 11 are permanent and 21 temporary,
and three inferior staff. )

FixaTion oF DaTEs vor ELECTIONS To PROVINCIAL LEGISLATURES.

1462. *Mr. S. Satyamurti: Will Government be Pleased to state:

(a) whet:,he}' they are can'ying on any correspondence with the Pro-
vincial Governments in order to fix a date for Provincial

elections for Provincial legislatures, under the Government
of India Act, 1935;

»
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(b) whether they have come to any eonclusion:on the question of

fixing a date for these elections simultaneously in all the
" Pravinces;

(c) whether they propose to take into consideration the necessity
of so fixing a date as to enable the largest nunber of voters
to vote in the polling booths; and

(d) whether they propose to make an announcement on this matter,
as early as possible, to enable the organisers of parties to pro-
ceed with their work?

The Honourable Sir Nripendra Sircar: (a) and (b). I could invite the
Honourable Member’s attention to the answers given by me to parts (c),
(d) and (e) of his starred question No. 1144, to which I have nothing to
add.

(c) The Local Governments and the Government of India naturally
desire that the fullest practicable opportunity of exercising the franchise
should be afforded to the new electorates, and this will be borne in mind
in arranging for the new elections. But the holding of the elections
must of courze take its natural pluce in the whole sequence of arrange-
ments.

(d) The Honourable Member may rest assured that Local Govern-
ments will announce their electoral time tables as soon as they are in a
position to do so, and that in this matter, they will, as in the past,
have regard to the interests of all concerned.

Mr. S. Satyamurti: May I know if the Government are aware that
certain Local Governments have already made tentative announcements,
with regard to the dates of the elections?

The Honourable Sir Nripendra Sircar: My friend may be right. T have
no information. RN L :
Mr. S. Satyamurti: Are the Government of India consulted at any

stage by the Provincial Governments, before they make up their minds on
this matter ?

The Honourable Sir Nripendra 8ircar: Informal consultations go on uls
the time. :

Mr. 8. Satyamurti: Will Government gi‘ve a direction as suggested in
clause (f) of the question—that these elections should take place simrul-
taneously in all the provinces ?

The Honourable Sir Nripendra Sircar: There can be -no -objection to
considering that proposition.

TRAINING OF INDIANS TO BE IN CHARGE OF BROADCASTING.

1463. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether any arrangemeuts have been made, or are proposed to
be made, to train Indians to be in charge of broadcasting
in the country; .

(b) if so, what those steps are; and

(e) if not, why not?



3526 LEGISLATIVE ASSEMBLY. [fre ApriL 1936.

The Honourable Sir Frank Noyce: (a) and (b). 1 presume that the
Honourable Member refers to the training of Indians for the higher posts,
such as the posts of Station Engineer, Station Director, and Controller of
Broadeasting. If so, I would point out that two of the three Station
Directors and all three Station Engineers are already Indians. There is
in the budgeti for 1936-37, & sum of Rs. 50,000 for experiment _apd
research, and it is proposed to use a part of this sum for the training
of new recruits both on the programme side and on the technical side.
The training scheme will probably be worked out and put into operation
before next cold weather.

-(c) Does not arise.

Mr. 8. Satyamurti: I am asking particularly about the Controller of
Broadeasting. May I know if there is any scheme for training an Indian

who can teke the place of the present incumbent, as soon as his term
expires ?

The Honourable Sir ¥Frank Noyce: No, Sir. F have already pointed
out that two of the three Station Directors are already Indians. A num-
ber of new stations will probably be started in the course of the next
few years; and when the time comes to replace the Controller of Broad-

casting, there should be ample material available. The charge of a broad-
casting station is in itself training.

Mr. 8. Satyamurti: I am merely asking whether Government are taking
all possible steps to find a competent Indian, when the time is due for
filling up the post of the Controller of Broadcasting. Are they really
taking steps to train an Indian? Tt is no good their telling us after-
wards, that there is no trained Indian available.

The Honourable Sir Frank Noyce: T have already explained the steps
that Government are already taking.

Mr. Lalchand Navalrai: May I know when Government would appoint
apprentices to learn the work and to be trained for these posts?

The Eonoquble Sir Frank Noyce: To what posts is the Honourable
Member referring? I have explained salready that it is proposed to train
new recruits both on the programme side and on the technical side.

Hr: Lalchand Navalrai: T would like to know where they are going to
be trained . . . .

Mr. President (The Honourable Sir Abdur Rahim): This question has
been sufficiently answered already: next question.

ACTION TAKEN UNDER THE CRIMINAL 1AW AMENDMENT Act, 1985.

1464, *Mr. 8. Satyamurti: Will Government he pleased to state:

(a) the number of cases in which action has been taken in the

country, since the certification of the Criminal Law Amend-
ment Act of 1985 by the Governor General; v Amen
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{b) the rgasons in each case for which such action has been taken;
an

(c) whether they are prepared to consider the repealing of the Act?

The Honourable Sir Henry Oraik: (a) and (b). The information is being
wollected and will be laid on the table of the House in due course.

(c) No. %

Mr, S. Satyamurti: Has the Honourable the Home Member himself
‘no notion at all about any cases in which action has been taken under the
Criminal Law Amendment Act, 1935 ?

The Honourable 8ir Henry Oraik: I certainly have some information,
but what the Honourable Member wants is a complete statement of all
«cases in every provinee.

‘Mr. S. Satyamurti: I am asking how many cases are now within the
personal knowledge of the Honourable the Home Member, apart from
the inquiry which he is conducting and the results of which we are going
‘to await.

The Honourable Sir Henry Oraik: I could not say off-hand.

Mr. S. Satyamurti: Have Government examined the question, in view
-of the fact that cases may be very few, of repealing this Act? .

The Honourable Sir Henry Oraik: That is making a presumption—to
:say that cases are very few. '

DEFIciTS IN ProOVINCIAL BUDGETS.
1465. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether the fact, that most of the provincial budgets are deficit
budgets, has been brought to the mnotice of Sir Otto

Neimeyer;

«(b) whether the report of Sir Otto Neimeyer will take into account
’ this fact, and the present system and rate of taxation in

India; and

(¢) whether it will be placed before the House for its expression of
opinion before the Government of India formulate their
opinion or recommendations to His Majesty’s Government?

The Honourable Sir James Grigg: (a) All the provincial budgets have
naturally been placed in the hands of Sir Otto Niemeyer.

(b) I presume so.
{c) T can add nothing to the statement made by the Honourable the

Leader of the House on the 24th of last month. .
B
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Mr. 8. Satyamurti: May I know whether, since the 24th of last
month any cablegram or letter has been sent to the Secretary of State,
saying that, in the opinion of this House, His Majesty’s Government
ought to stay their hands, before passing final Orders in Council on this.
matter, until this House has had an opportunity of expressing its opinion
on the results of Sir Otto Niemeyer’s énquiry? " o B

The Honourable Sir James Grigg: His Majesty’s Government have
heen informed of exactly what took place in the House on the occasion
tz whichi the Honourable Member refers.

Mr. S. Satyamurti: I want a specific answer to a specific question. I
want to know whether the Secretary of State has been told that this
House wants an opportunity of expressing its opinion on the Niemeyer
Report, before His Majesty’s Government pass final orders thereon.

The Honourable Sir James Grigg: His Majesty’s Government have been
given a verbatim account of what took place in this House.

Mr. B. Satyamurti: Have the Government of India hesrd from' His
Majesty’s Government, in answer to that telegram ?

The Honourable Sir James @rigg: No, Sir, nor, to the best of.my
knowledge, has Sir Otto Niemeyer reached England as yet. The report:
has not yet been presented.

INCREASE IN THE PRICE OF AGRICULTURAL PRODUCTS.

1466. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether they propose to take any steps to increase the price of
agricultural products in the country;

(b) whether they have examined the question that the prescnt
- depression in the country is largely due to this fall in prices;

(c) whetlzler they propose to take steps in this direction promptly ;.
an '

(d) if not, why not?

_ Sir @irja Shankar Bajpai: (a) to (d). The depression in prices is world-
wide and is governed by factors aver whicli Govermments have hitle
control. The Government of India have, however, sought to assist the

}lng'im producer of wheat, sugar and rice by imposition of protective:
uties.

Mr. 8. Satyamurti: I am obliged to my Honourable friend for answering:
this questlor-x. I Wt.mt-to know, however, whether this Government have:
examined this question, and have come to a conclusion that there is nothing
which this Government can do in this matter, and that they can only say
that the causes are world-wide. ' e o

Sir Girja Shmk&r Bajpal: Government have constantly examined this:
question from time to time, and they have taken such action as appesred
to them to be feasible. ‘
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Mr. 8. Satyamurti: What is the specific action which they have.taken
1o raise the prices of agricultural products in the country?

Sir @irja Shankar Bajpai: I have said that the Government's view is
that the depression in prices is world-wide and is governed by factors over
which Governmentg have little control, but, as a result of the degreasion,
it has so happened that the internal production of certain commodities has
been threatened by imports from outside and in those cases protective
measures have been taken. ' )

Mr. S. Satyamurti: Apart from those protective measures, am I to take
it that Government proposes to do nothing in this matter? Has not the
attention of the Government been drawn to the action which other Govern-
ments have been taking, so as to deal with this problem in an effective
manner ? ’

The Honourable Sir James Grigg: The important contribution of the
Government to this question is not to do a good many of the extremely un-
sound and ineffective measures which have been proposed to them hy
Members of the Opposition.

Mr. S. Satyamurti: I can understand that perfectly ;—all right—; but
have they not heen able to suggest something to themselves regarding some
golution, and remediy the distress of this country?

The Honourable Sir James Grigg: 1 say that to refrain {from doing a lot
-of idiotic things is, in itself, a pretty good contribution.

Mr. S. Satyamurti: Has ‘the Honourable Member's attention been
drawn to the fact that other countries have been taking some steps and
‘been doing something positive in this direction, so as to increase the prices
-of their agricultural products?

The Honourable Sir James Grigg: Not with much success.

Mr, M. S. Aney: Is it to be supposed that there is a bankruptey of
«constructive statesmanship on the part of this Government.?

The Honourable Sir James @rigg: As I have said before, to refrain from
doing the silly things which the Members of the Opposition have proposed
to us is an act of constructive statesmanship. And, incidentally, when I
‘have given voice to certain views which are designed at any rate to make
it easier to resume the flow of international trade, I have not yet discovered

* much applause from the party opposite.

Mr. S. Satyamurti: Then. the Government prapose to do nothing but
to abuse us? )

Mr. President (The Honourable Sir Abdur Kahim): The Honourable

Member need not answer that question.

Sardar Sant Singh: May T know if the Honourable Member knows' that
the wheat protective duty levied has expired on the 31st March last?
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Sir Girja Shankar Bajpai: It is within the knowledge of every Member
of this House that that duty expired on’the 31st March.

Prof. N. @. Ranga: Is it not a fact that there has been a considerable-
amount of deflation of currency in this country during the last five years,.
and that, as a result, the prices of agricultural products have been very
much cheaper? -

The Honourable Sir James Grigg: I am not sure about the last five:
years, but I do know that there has been an actual expansion of currency
m the period in which I have been in India. I can give the Honourable:
Member exact figures it he likes. I know for an absolute fact that there:
has been an expansion of currency in the last two years; about the last five:
years I cannot say.

Prof. N. G. Ranga: Is it not a fact that, during this period of depres-f
sion, and during the last five years specially, there has been an actuak
contraction of currency in this country?

The Honourable Sir James @rigg: If the question is—'‘has there been-
a decrease in the circulation since 1981?"°—I think that is absolutely
certain, because the volume of currency required to carry the existing price:
structure is obviously much smaller than the volume required to carry a
price structure nearly twice as big.

Prof. N. @. Ranga: Is it not a fact that even the seasonal expansion of:
currency which Government usually allow is being decreased from vear to
year, and that that also has a ‘very depressing effect upon the prices of
agricultural products?

The Honourable Sir James @rigg: There is no such thing as a seasonal
expansion or contraction of currency, but if the Honourable Member wants.
to find out whether there is a sufficient currency to carry the existing
volume of trade at the present price level, he can just look at the rates
for call money in Bombay and Caleutta; at the present moment, obviously.
that is a fair indication of the position. ’

IxpiaN TripE RELA1.ONS WI1TH FOREIGN COUNTRIES.
1467. *Mr. S. Satyamurti: Will Government be pleased to state:

(8} whether they have examined, or propose to examine, the ques-
plop of Indlan. trade relations with other countries, both:
inside and outside the British Commonwealth of Nations; and

(b) whether they propose to appoint an expert committee to enquire

into the question of making the best arrangements for Indian
foreign trade?

The Honourable Sir Huhln.'m'nd Zafrullah Khan: (a) Government have
exarmned‘ the question of India’s trade relations with both Empire and.
non-Empire countries.

(b) No.
Mr. 8. Satyamurti: Have Governmen

the Agreement to His Ma
the House the other day ?

A ; t given notice of termination of
jesty’s Government, as decided by the vote of
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The Homourable Sir Muhammad Zatrallah Khan: The Honourable
Member has put down a question on that subject which I shall answer in
due course. .

Mr. S, Satyamurti: I am asking a supplementary question now
whether the Government have given notice of termination.

Mr. President (The Honourable Sir Abdur Rahim): He wants notice.

Mr. S. Satyamurti: No, Sir. He does not require notice for this
question. He says that it will be answered later on. T have given notice
of a separate question on ‘hat subject. Tt may be reached in this Session,
or it may not be reached. You will obviously see that he does not require
notice of this question. FEither I have given notice, in which case he is
bound to amswer it now. Tf I have not given notice, I am asking this
question as a supplementary to this question. I submit I am entitled to
put this question ‘‘whether they have examined or propose to examine . the
question of Indian trade relations with other countries both inside and
outside the British Commonwealth of Nations; and whether they propose
to appoint an expert committee to enquire intc. the question of making the
best arrangements for Indian foreign trade’’. The House resolved the
other day that the whole question should be examined; and I am asking
whether Government have given notice to Higs Majesty's Government of
the termination of the Ottawa Agreement in pursuance of the decision of
the House.

The Honourable Sir Muhammad Zafrullah Khan: T have already sub-
mitted that the Honourable Member has put down a question to that
effect, and I shall give a reply in due course.

Mr. S. Satyamurti: Do Gevernment refuse to answer that question
this morning?

The Honourable Sir Muhammad Zafrullah Xhan: The Honourable

Member may infer whatever he likes.

Mr. Presiednt (The Honourable Sir Abdur Rahim): There is a specific
question put down by the Honourable Member which will come up later
on. The Government are perfectly entitled to ask the Honoursble
Member to wait till that question is reached.

Mr. S. Satyamurti: So long as my present supplemsntary question is in
_order, what is the objection to answering it now?

Mr, President (The Honourable Sir Abdur Rahim): If there is a specific
question on that subject which will come up later on, this supplementary

question need not be answered now.

The Honourable Sir Muhammad Zafrullah Khan: That supplementary
question does not arise out of this question.

Mr. 8. Satyamurti: I submit it does.
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Mr. President (The Honourable. Sir - Abdur. Rahim): - Any guest,iqn
relating to the notice of termination of the Agreement is a specific ques-
tion, and it does not arise as a supplementary. -

Mr. 8. Satyamurti: Anyhow, Sir, I accept your decision. 1 am not pur-
suing that point, but I shall ask other supplementary questions. 1 agked in
part (b) whether Government proposed to appoint an expert Committee,
and the answer was ‘“No”’. May I know the reasons why they do not
propose to appoint an expert Committee to enquire into the whole question
of making the best arrangements for Indian foreign trade?

The Honourable Sir Muhammad Zafrullah Khan: It is for the Honour-
able Member to make out a case.for the appointment of an expert Com-
mittee ; it is not for me to defend the non-appointment of a Committee.

Mr. 8. Satyamurti: 1 am not now making out a case for the appoint-
ment, of an expert Committee. I will take a suitable opportunity to do so.
1 am simply asking the reasons why Government have come to the conclu- =
sion that they will not eppoint a Committee.

Mr. ¥. E. James: Why did you vote against the .appointment of a Com-
mittee the other day?

Mr, 8. Satyamurti: When did Mr  James become the Commerce
Member?

The Honourable Sir Muhammad Zafrullah Khan: .Government have
not discovered reasons which necessitate the appointment of a Committee.

Mr. S. Satyamurti: Are Government satisfied with the present posi-
tion of Indian foreign trade?

The Honourable Sir Muhammad Zatrullah Khan: Government are re-
viewing the position constantly.

EXAMINATION OF THE QUESTION OF INLAND AND COASTAL TRANSPORT IN
IxDIA. B

1468. *Mr. S. Batyamurti: Will Government be pleased to state:

(a) whether they propose to examine the whole question of inland
and coastal transport in this country, including railways;,
roads, waterways and coastal steamers;

(b) whet.h:r they propose to consider the wh
on trangport so as to make public conveyance cheap, conveni-
¢nt, and comfortable for the pacple, as also 4o conserve ths

rev;nues of the State both at the centre and in the Provinces.
an

ole questicn of carrying

(¢) whether they will place the report of that commg .
House for its considerationf}‘) of that committee before this
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The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). These

<questions are constantly under the consideration of Government.
(¢) It is not understood to which Committee the question refers.

Mr. 8, Satyamurti: I merely want to know whether Government pro-
pose to consider the whole question of transport, so as to make public con-
-veyance cheap, convenient and comfortable for the people. I see there is
a lacuna in that question. The committee referred to is the committee
which I suggest to the Government to appoint to examine the whole ques-
tion. '

The Honourable Sir Muhammad Zafrullah Khan: If the Honourable
Member means that part (c) is dependent upon his suggestion, which
somehow is not printed, that Government should appoint a committee to
consider this as a whole, then I may say that different aspects of this
-question are being considered by committees, for instance there is the’
Central Transport Advisory Couneil. Government have no intention of
appointing an expert Committee to consider the whole question, suggested
by the Honourable Member.

—

RECONSIDERATION OF THE RAILWAY FRE1GHT RATES.
1469. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether they have examined the question that the railway
freight rates in this country are such as to help the import of
manufactured articles, and the export of raw materials; and

(b) whether they propose to reconsider the whole policy of freight
rates with a view to placing the transport of indigenous pro-
ducts from place to place in the country more or less on the
same basis as the import of manufactured articles from outside

countries; if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (b). Govern-
ment have not hitherto found any evidence {o support the allegation in
part (a) of the question, but the point was raised at & meeting of the Pub-
lic Accounts Committee in August, 1935, and LSovernment are having the
question re-examined and will place before the Public Azcounts Committze
. full memorandum on the subject.

Mr. S. Satyamurti: Who is re-examining the whole question?

\

The Honourable Sir Muhammad Zatrullah Khan: Does the Honourable
Member want to know which particular officer?

Mr. S, Satyamurti: The partjcular agency?

The Honourable Sir Muhammad Zatrullah Khan: The Board are
examining the question.
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PERSONNEL OF THE ARMY, Navy Axp AIR Force oF INpIA.

1470. *Mr. S. Satyamurti: Will Government be pleased to state:

(8) the number and rank of the non-British Indian personnel in the-
Army, Navy and Air Force of India;

(b) the number of Britisk Indians and Asians in that personnel; and:
(c) the reasons for recruiting non-British Indian personnel ?

Mr. @, R. F. Tottenham: (a) and (b). I lay a statement on the table..

(e) The principle which governs recruiting is and always has heem
efficiency.

Statement,
Royal | Britich | Indian | Royel | Indian
ndian 1 r
Navy. Army. Army. | Force. Force,
3
i |
Indians (British or State sub- 986 12,285 | 1,52,000 ! . 507
jects). | ‘ (including
i ; 9 offi-
i cers).
Persons other than Indians 126 52,851 9,681 2,079 28
(excluding Asijatics). '
Asiatics other than Indians - 115 17,300 5

Mr. 8. Satyamurti: May [ know whether Governmnet are satisfied
that efliciency cannot be secured by confining the recruitment to the
Indian personnel on the one hand, and the British personnel on the other,.
so long as they want the British element in this country?

Mr. G. R. ¥, Tottenham: They are satisfied that the present systenu
of recruitinent. secures the maximum efficiency.

Mr. S. Satyamurti: Have Government examined the alternative of

confining it to Indians alon®, so far as the non-British element is con-
cerned ?

Mr. G. R. ¥. Tottenham: They have found no necessity to examine:
that alternative.

Mr. S. Satyamurti: Have Government considered the desirability of
confining recruitment for the defence of the country to the inhabitants.

of that country, and, for the time being, as we cannot help it, to the
inhabitants of the country which rules that country?

Mr, G. B. ¥. Tottenham: They have not considered that questiom
specifically.

Mr S. Satyamurti: Will Government consider that question?
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Mr. 6. R. ¥. Tottenham: No, Sir.
Mr. S. Satyamurti: Why not, Sir?

Mr. G. B. ¥, Tottenham: Because they consider the present arrange-
ments are- the best.

CoST oF MAINTENANCE OF THE INDIAN ARMY.

1471, *Mr. S. Satyamurti: Will Jovernment be pleased to state:

(a) whether the Indian Army is part of the Imperial Defence Forces:
or not;

(b) whether the Indian Army is at the disposal of His Majesty's:
Government; and

(c) whether they have ever made or propose to make any represent-
ations to His Majesty’s Government to share the cost of
maintaining the Indian Army, in so far as it is maintained for-
the Imperial Defence purposes ?

Mr G. R. ¥ Tottenham: (a) The position is fully explained in the-
report of the Capitation Tribunal, a copy of which is in the Library of
the House.

(b) No.

(¢) The matter must be regarded as settled by the award of the
Tribunal I have just referred to.

Mr. S. Satyamurti: With reference to part (b), may 1 know whether
the Indian Government cun tell at any time to His Hajesty's Govern-
ment when it is asked to give help to the Empire, **No, we cannot”?

Mr. G. R. F. Tottenham: The Indian armny is not at the beck and
call of His Majesty's Government. If the Government of India agree-
to lend the Indian army for the purposes of His Majesty's Government,.
it can be so lent.

Mr. S. Satyamurti: May T kunow if the total strength of the Brilish
army is not decided, by taking into aceount the strength of the British:
personnel maintained in India? :

Mr. G. R. F. Tottenham: The {otal strength no doubt includes that
part of the army that serves in India and that part which serves in other
\ stations overseas.

Mr. S. Satyamurti: May I know whether the British part of it is or
is not at the disposal of His Majesty's Government?

Mr. G. R. F, Tottenham: No, Sir, it is sublect to the same rule as:
the rest of the army in India, that is to say, 1t is at the disposal pri-
marily of the Government of India, but if circumstances render it
possible to spare any portion of the army in India, either British or Indian,
for what Honourable Members on the opposite side are pleased to call’
imperial purposes, that may be done with the consent of the Government
of India.

= o RN
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Qazi Muhammad Ahmad Kazmi: Is it in the power of the “Govern-

ment of India to refuse sending the British part of the army to the
help of His Majesty's Government?

‘Mr, G. R. ¥. Tottenham: Certainly, it is within their power.

Mr. 8. Satyamurti: With reference to part (c), may I know whether
the Government of India accept the position that the findings of the
-Capitation {Tribunal are the last word on the matter, and that they
.do not propose to pursue the matter any further?: C :

Mr. G. R F. Tottenham: They certainly are the last word on the
mstter for the present anyhow. '

GOVERNMENT'S DEALINGS WITH FRONTIER TRIBES.

1472, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) whether in dealing with frontier tribes, they deal with any parti-
cular person or persons on their behalf;

(b) whether, to the tribes as a whole, or to individual tribes, they

have ever made any peace proposals consistent with the
freedom and safety of the frontier and of their land; and

(c¢) what the results of the proposals have been ?

Sir Aubrey Metcalfe: (a) The established practice, which is based on
‘tribal custom, is to deal with each tribe or tribal section econcerned in
-open jirga. The tribal jirga consists of all the Pathan landowners, who
by tribal customs have a share in the profit and loss account of the
tribe, and includes the tribal Maliks and the younger men of the tribe.

(b) Signed agreements have been entered into with all Frontier tribes
who are in political relations with the Government of India.
-agreoments have been made with individual tribes. The aim and object
of all such agreements is the maintenance of peaceful and friendly

relations between Government and the tribe or tribes who enter into
the agreement.

Separate

(¢) The results of such agreements when properly observed by the

tribes which have entered into them have been to secure the peace of
the border.

Mr. M. S. Aney: With how many tribes bave Government made
agreements?

Sir Aubrey Metcalfe: They have agreements with nearly al the tribes.
If the Honourable Member wishes for further information, he can obtain

the same from the copies of Aitchison’s Treaties which are in the Library
<of the House.

Mr. S. Satyamurti: With reference to part (b), will the Honourable
Member say whether these agreements, to which he refers, have been

entered into consistent with the freedom and safety of the Frontier
tribes and their lands?

Sir Aubrey Metcalfe: 1 should say, certainly ves.
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Mr. 8. Satyamurti: May I knew what is the percentage of tribes
with whom Government have not entered into such agreements yet?

Sir Aubrey Metcalfe: I want notice. Percentages are difficult things.
to deal with.

Mr. S. Satyamurti: With regard to those tribes with whom the
Government have enfered into agreements, have Government found in.

the working of those agreements that, on the whole, they are observed
honourably - on both sides?

Sir Aubrey Metcalfe: Yes, on the whole certainly.

Mr S. Satyamurti: Will Government pursue this policy of consistently
entering into agreements with the tribes, so as ultimately to bring peace:
to the Frontier and to reduce expenditure and harassment on both sides?

Sir Aubrey Metcalfe: We have always adopted this policy, and we
have no intention of doing otherwise.

CosT or INpDIAN DEFENCE FORCES AND PEACEFUL SETTILEMENT WITH FRONTIER:
TRIBES.

1473. *Mr. S. Satyamurti: Will Fovernment be pleased to state:

(a) what the total cost of Indian Defence Forces which may rightly
be debited to the Frontier situation is; and

(b) whether they have ever considered spending that money in other-
directions, in order to come to a peaceful settlement with the
tribes, if not, why not ?

Sir Aubrey Metcalfe: (a) It is impossible to estimate, with a degree-
of accuracy that would have any practical value, what proportion of
the cost of Indian Defence is undertaken in order to meet the danger of
tribal depredations. The Honourable Member - will, however, find some-
indication of the proportion of the Defence Forces whose main duty is
to defend the Frontier in Chapter II of the Pamphlet entitled ‘‘Some
facts and figures about Indian Defence’’.

(b) Every effort withic the resources of Indis is being made to develop
the tribal areas by negotiation and consent and a fund was recently set
vp for this purpose, but the tribesmen are heavily armed and recent
experience has proved that expenditure on Defence cannot be relaxed

" without danger of depredations in the Administered Districts of British
India. Tt must also be realised that expenditure on services in the
triba! areas is limited by the fact that except in small areas, the tribes--
men pay no revenue or taxes.

Mr. S Satyamurti: Have Government considered or will Government
consider the question that finding some alternative means of livelihood
for these tribes may reduce the number or the intensity or both of these
depredations on British Indian territory? And have they considered, or-
will they consider providing some occupation for them?
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Sir Aubrey Metcalte: Certainly; the policy which the Honourable
Member suggests has formed the subject of anxious consideration by the

Govemment? a(;f India, and it iz largely for purposes of that sort that the

fund to which I have referred in my answer was eet up.

Mr. 8. Satyamurti: May I know how much money has been spent
in tbese directions so far, and how much they propose to spend next

year?

Sir Aubrey Metcalfe: 1 could not give the Honourable Member the
.exact figures. I shall have to ask for notice.

Mr. S. Satyamurti: Will Government explore the possibility of mcreas-
ing this expenditure, with a view to reducing military expenditure ?

Sir Aubrey Metcalfe: Certainly, that is their object- They wish to
ireduce military expenditure, and for that reason they are trying to spend
money upon what may be called more humanitarian services.

BaN ox CoNGRESS ORGANISATIONS, ETC.

1474, *Mr. 8. Satyamurti: Will Government be pleased to state:

(a) the number of Congress and other organisations which are still
banned by them and the reasons thereof;

(b) the names of organisations which have been banned either by the
Government of India or by the Local Governments during the
last four years;

{c) the number and names of books or pamphlets which are now
banned entry into this country;

(d) the Aects or Ordinances under which literature can be seized,
confiscated or interfered with by Government;

‘(e) the number of civil disobedience prisoners still in jail;

«(f) the number of men and women still detained without trial in
India; and

‘(g) the m.xmber. and names of prisoners externed or interned, out of
or in British India ?

‘The Honourable Sir Henry Oraik: (a) and (b). I would refer the Hon-
ourable Mem!)er to the statement I lgizl on éhg table in connerctioi w?&
‘the apswer given by me on the 14th February, 1935, to Mr. Mohan Lal
Sekeena’s questions Nos. 272 and 273. I am making enquiries regarding
the number of organisations still under the ban and will lav the informa-
tion on the table in due course. '

(¢) 110, including 19 cases in which all publicatio i
-cevtain particular sources are banned. I an? not prer;;rgtzlnat??:g afr?lﬂ
«of the banned publications on the table. i
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(d) I would refer the Honourable Member to—

(i) the provisions relating to the seizure of certain documents in sec-
tions 19 to 22 of the Indian Press (Emergency Powers) Act,

1931, as amended by the Criminal Law Amendment Act,
1932,

(ii) sections 25 to 27D of the Indian Post Office Act, 1898,
(iii) section 99A of the Criminal Procedure Code, and
(iv) sections 19 and 181A of the Sea Customs Act, 1878.

(e) Five.

(f) There are 75 persons detained as State Prisoners of whom 28
are in jail, the rest are at large. There are no women among them.

(g) So far as prisoners interned in British India are concerned under
‘the orders of the Government of India I would refer the Honourable
Member to the answer given to part (f) above. There are no prisoners
externed from British India under the orders of the Government of
India. \

Mr. S. Satyamurti: With reference to the answer to clauses (a) and
4b), may I know if the Honourable Member is in a position ‘to say that

the ban hLas not been removed on any Congress organisation since that
-answer?

The Honourable Sir Henry Oraik: I did not say that. I said I am
making inquiries regarding the number of organisations still under the
pan, and will supply the information when received.

Mr, S. Satyamurti: May I know who is the authority, or who are
‘the authorities, which decide the books or the pamphlets which are to
/he banned entry into this country?

The Honourable Sir Henry Oraik: Tbat depends on what machinery
is used. The Local Governments can proscribe under the Code of
Criminal Procedure. I am not sure whether they have power to pass
an order under the Sea Customs Act; I think an order under that Act
‘has to be passed by the Government of India. Local Governments
have power to -proscribe and have, of course, power to use the sections
.of the Post Office Act.

Mr. S. Satyamurti: I think the Honourable Member said that he was
not prepared to lay a list of banned publicat:iong. but he did mot say
anything about the sources from which all publications are banned. May
1 know what those sources are? .

The Honourable Sir Henry Oralk: Yes, there are 19 cases in which
-all publications emanating from certain particular sources are banned.
T cannot say off-hand what they are, but they are mostly Communist
organisations abroad or possibly revolutionary organisations -in other
.countries.

Mr. S. Satyamurti: With reference to cleuse (g), may I take it that
‘the Honourahle Member’s answer does not contain any reference to the
«detenus in Bengal?
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The Honourable Sir Henry Craik: Yes, that is right.

Mr. Sri Prakasa: In view of the fact that the Hindustani Seva Dal
continues to be a banned organisation in the United Provinces, have.
Government discovered that wonderful air-gun with which rifle shooting
was practised and because of which the Association was banned; and,.
if so, what has happened to that air-gun?

The Honourable Sir Henry Craik: That does not seem to me to arise:
out of my answer.

Mr. Sri Prakasa: I submit that it does arise, because the Hindustani
Seva Dal is an organisation that is banned in the United Provinces and:
the reason given here was . . . . .

Mr. President (The Homnourable Sir Abdur Rahim): The Honourable:
Member cannot be expected to answer questions regarding every associa--
tion which has been banned. That has not been asked.

Mr. Sri Prakasa: I am asking a question on the statement of the-
Honourable Member himself.

Mr. President (The Honourable Sir Abdur Rahim): As regards any
special organisation, a question ought to be specifically put down.

EXAMINATION OF THE QUESTION OF UNIVERSITY EDUCATION FROM AN
Arvr-INp1A PoiNT OF VIEW.

1475. *Mr. S. Satyamurti: Will Government be pleased to state:

(a) whether they have examined or propose to examine the questior
of University education in the ccuntry from an All-India point
of view; -

(b) whether they have come to any conclusion as to the allege’d need
for restricting the number of Universities; and

(c) if so, what those conclusions are, and the reasons therefor ?

Sir Girja Shankar Bajpai: (a) and (b). No.

(c) Does not arise.

Mr, 8. Satyamurti: Has the Honourable Member’s attention beerr
drawn to the statement made, I think, by the Educational Commissioner
to the Government of India and published in all the newspapers, that
the time has come when there should be a restriction placed on the
number of graduates coming out of the universities?  ~ »

8ir Girja Shankar Bajpai: No, Sir, T am not aware of any such
stutel(xlleht made by the Educational Commissioner with the Government
of India.

Mr. 8. Satyamurii: Are Government at all considering this question
of reviewing university education in the country now or in the near
future ? :
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8ir @irja Shankar Bajpai: No, Sir, the only question which Govern-
ment have considered and whieh they are considering now is the question
of the reconstruction of secondary, that is to say school education.

Mr. S. Satyamurti: May 1 take it, therefore, that Government are
not considering the question of restricting the activities of universities
in this country, in any manner?

Sir Girja Shankar Bajpai: Certainly not at present.
Usk oF INDIAN MATERIALS IN THE RE-BUILDING OF QUETTA.

1476. *Mr. 8. Satyamurti (on behalf of Mr. T. 8. Avinashilingam
Ohettiar): Will Government state:

(a) with reference to their answer to starred quesetion No. 1201 of
this Session, whether in re-building Quetta Indian materials.
will be used wherever available;

(b) whether the use of Indian materials, such as Indian cement,
which nre available in India, will be madé a condition prece-
dent to the giving of the contracts;

(c) what principles they propose to observe in giving contracts; and

(d) who is the officer in charge of rebuilding Quetta?

Sir Aubrey Metcalfe: (a) Yes, unless the price is unduly high.

(b) No.

(¢) The Honourable Member is referred to the reply to part (e) of
starred question No. 1201.

(d) Commander, Royal Engineers, Quetta Reconstruction.

Mr. 8. Satyamurti: With reference to the answer to clause (a), may
1 know if Government will accept in this case what they have done in
many other cases, namely, a price preference policy, as railways and
other departments have done, namely, giving preference to Indian mede
articles, in the re-cuilding of the station?

Sir Aubrey Metcalfe: T have no doubt that it will be considered:

Mr. S. Satyamurti: With reference to clause (b) of .the. questzi?n, may
I know why Government are not agreeable. to make it a oqadmon pre-
cedent to the giving of contracts that articles such as Indian cement,
whose quality has been proved beyond all doubt, should be used?

ir Aubrey Metcalfe: I imagine it is because they feel that economy
and.seﬂ'lciency must be the first principles. As a matter of fact, I under-
stand that contracts are likely to be given to the Indian Cement Com-
pany, but it would obviously be unwise to make 2 decision of that sort

before the tenders have been received.
Mr. S. Satyamurti: Will Government consider the question of giving

itoble and reasonable preference to Indian articles as f.ar. as possihble
?:'fél?e:y aﬂ:asefeunless it is clearly ruled out, in the re-building f this

station?
¢
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__Sir Aubrey Metcalfe: That is a large question of .policy which I can
hardly be expected to answer in reply to a supplementary question.
I have no doubt that due consideration will be given to all relevant
ACTS.

Pandit Nilakantha Das: Who is the authority to purchase? Is it the
Stores Department?

Sir Aubrey Metcalfe: Primarily, the Commander, Royal Enginzers,
Quetta Reconstruction, will accept the tenders, but I understand thas
no final contract can be fixed up without reference to the relevant
Depertment of the Government of India.

Sir Cowasji Jehangir: If the authority which has the power at prasent .
to settle these contracts come to the conclusion that foreign wmatzrials
should be used, wili it be instructed thac the Government of India should

“first be consulted before a contract involving the purchase of foreign
materials is entered into? ‘

‘. 8ir Aubrey Metcalfe: The question is to some extent hypobheticsl, but

1 understand that the Government of India will be consulted before any
final contracts are given.

Pandit Nilakantha Das: May I take it as the answer to my question
that the Indian Stores Department will ultimately make the purchases?

8ir Aubrey Metcalfe: 1 must have notice of that question: I do not
know what the Honourable Member is referring to about purchases.

UNSTARRED QUESTIONS AND ANSWERS.

INcrEASE i WORKING ExXPENsts oN Tor EAsT INDIAN RAILWAY.

452. Dr. N. B. Khare: With reference to the reply to unstarred ques-
tion No. 43, given on the 4th February, 1936, asking for the period to°
which the increase in working expenses on the East Indian- Railway refer-
red, will Government now please state the reasons for the increase up “‘to
the end of May 1935-1936"" as against up ‘‘to end of May 1934-1935’* ?

Mr. P. R. Rau: The increase referred to is due to the fact that

emergency deductions from pay were being made during. 1984-35, but
ceased from April, 1935.

LIBRARIES AND INSTITUTES SUBSIDISED BY STATE RAILWAYS.

453. Dr. P. N. Banerjea: Will Government be pleased to lay on
the table a statement showing the names, location, membership, size of
the library. the qualifications of the librarians, of the various libraries
aided bv the State Railwavs, together with the amount of grant-in-aid
provided by the Railways to both Indian and European Institutes during
the last year?
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The Honourahle Sir Muohammad Zafrullah Khan: I am ocollecting
information and will lay a reply on the table of the House in due course.’

RuNNING OF A RaiL PeETROL MoToR SERVICE ON THE METRE (GGAUGE
SECTION OF THE MADRAS AND SOUTHERN MAHRATTA RAILwaAYy

454. Mr. V. V. @iri: (a) Will Government please state whether the
Madras and Southern Mahratta Railway is arranging to run a rail-petrol-
motor service on their metre gauge section to compete with the road bus
traffic and if so, what is the capital outlay on such a proposal?

(b) With whom have they placed the order for the petrol engines,
and- what is their number and cost per engine?

.(¢) Where does the Madras and Southern Muhratta Railway propose
fo' build the chassises and bodies?

(d) 1s it a fact that the Railway has proposed to give away on con-
tract to a private motor-tus body huilding firm in Madras, the work of
building bodies for the Railway's proposed petrol-rail-buses, and that they
have highly equipped, up to date Carriage and. l.oco. Workshops at
Perambur?

(e) Isit not afact thatthe Railway eaw mills, carriage-building shops,
remodelled at a huge cost, are not turning oui their maximum out-put
and are not yielding a fair return of inlerest on the capital outlay of
machines and other equipments?

() Is it not a fact that these shops are working short time on Saturdays
for the last five years?

(g) Is it not a fact that there was compulsory retrenchment of men
in 1931, under plea of less work and surplus men in the saw-mill shop
at Perambur?

() Is it not a fact that the strength of the Perambur Shops has
been considerably reduced during the last five years and that they are
slleged to carry surplus staff?

* () Why has the Railway decided to give om contract to an outside
wmotor firm the work of building bodies for petrol-rail-buses for the rail-
way?

“{j) Are the workshops not able to munufacture these bodies at less cost
than charged by an outside firm?

(k) Is it mot also a fact that the Foundry Shop in the Madras and
Southern Mahratta Railway, Perambur workshops, is an up to date
FHoundry remodelled at a very large cost?
() Is it not also a fact that this shop is also werking short-time and
losing interest on capital invested ?

(m) Ts it not a fact that cast-iron pot sleepers can be manufactured in
these shops in large quantities and are given away on contract to outside
engineering firms ? '

- ‘The Honourable Sir Muhammad Zafrullah Khan: The information has
been called for and will be Jaid or. the tuble of the House on receipt.

o 9
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RUNNING OoF A MaIL TRAIN BETWEEN RAIPUR AND VIZIANAGRAM OK
THE BENGAL NAGPUR RAILWAY.

455. Mr. Ghanshiam Singh Gupta: (a) Are Government aware that
much inconvenience is caused to the public owing to the fact that there-
is no mail train running between Raipur and Vizianagram on the Bengal
Nagpur Railway? ’

(b) Are Government prepared to consider the advisability of advising:
the Railway authorities to run a mail train in that section ?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (h) The
Agent, Bengal Nagpur Railway, states that statistics of traffic and previous
experience with through trains, between Ruipur and Vizianagram, do not
justify a mail truin over this secticn. Mcreover, a through fast service
is not practicable as the maximum permissible speed hetween Raipur and
Parvatipuram is 30 miles per hour.

RUNNING OF AN ExprEss TRAIN FROM oR VIA Rarpur, BENGAL Naarur

Ramway, 1o DELHI, viA KaTNI AND NaINIL

456. Mr. Ghanshiam Singh Gupta: Is there a proposal to run an ex-
press train from or »ia Raipur (Bengal Nagpur Railway) to Delhi via
Katni and Naini?

The Honourable Sir Muhammad Zafrullah Khan: No.

NOTE oF THE JUDGES REGARDING THE METHOD EMPLOYED IN EXAMINING
‘THE CASES oF BENGAL DETENUS.

457, Mr. Ghanshiam Singh Gupta: Will Government be plessed to
lay on the table the note of the Judges (regarding the method employed
in exawnining the cases of Bengal detenus) referred to by the Honourable-
the Home Member in his speech in the Assembly on the 12th March,
1986, on the cut motion of Mr. Aney?

The Honourable Sir Henry Oraik: The document is confidential and ¥
regret therefore that I am not able to lay & copy on the table.

URIBVANCES oF GUARDS IN THE CALcuTTA DisTRICT OF THE EASTERN BENGAL.
RaiLway.

458. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact: -
(i) that the Eastern Bengal Railwav are working short-handed in.
the matter of guards in the Calcutta District;
(ii) that applications for leave from these guards are invariably
refused ;

(iii) that demi-official letters have been issued to the District
Medical Officer to refuse, except in very urgent cases, to
place the guards on the sick list; )

(iv) that guards who are really ill but not seriously huve to seek
outside medical aid at their own cost: and
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(v) that the guards so treated medically by registered doctors
have been penalised by the refusal to grant them legve on
average pay plug mileage ?

(b) If the answers to part (a), (i) to (v) be in itbe affirmative, will
Government please state with what object these restrictions have been
Iy 12 ‘

(c) Do Government propose to take any action in the matter? If
mot, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a), (i) to (iv). No.
(v) No, provided the rules governing the submission of medical certi-
ficates are complied with.

(b) Does not arise.
(c) No action is called for.

MARSHALLING OF UPPER CLASS CARRIAGES ON THE MAIL, ExPREss AwD
PasseNGER TRAINS oN THE EASTERN BENGAL RATLWAY.

459. Mr. Amarendra Nath Ghattopadhyaya: (a) Is it a fact:

(i} that the rulee on the Eastern Bengal Railway regarding the
marshalling cf upper class carriages on the mail, express,
and passenger truins require that these carriages must be
placed in the centre of the train;

(ii) that intermediate class carriages are placed on either side
nf the upper class carriages; and

(iii) that the primary reasom for this arrangementis that inteuding
passengers by these classes at roadside stations may know
where to wait so as o entruin with the least - discomfort?

(b) Are Government aware that luggage vans are marshalled between
<arriages intended for passengers, resulting in passenger carriages standing
off the platform at roadside as well as at Sealdah station?

(c) If the answer to parts (a) and (b) be in the affirmative, will Govern-
ment please state:

(i) whether uny mon-gazetted staff is responsible for the marshalling
of trains; if so, what staff;

(i) whether any non-gagetted staff is responsible for the super-
vision of the trains before they leave Sealdah; if so, which
official; and

(iii) whether any gazetted officer is responsible for secing to the
correct marshalling of trains, if so, who?

(d) Do Government propose to take action in the matter with a view
o securing batter comforts for the travelling public? If not, why not?

The Honourable Sir Muhammad Zafrullsh Khan: (a). (i) and (ii)
®Bxcept in the case of through service carriages, carriages which are
wttached or have to be detached at intermediate stations and carriages
ntilised in an emergency to increase the accommodation on trains, upper
alass carriages are normaly marshalled in the centre of the -train and
‘aatermudiate class carriages are normally adjacent to upper class carriages.

iii) No.
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(b) Government are informed that this is not so, but at stations ab
which there is not a full length platform some passenger carriages attached
as explained in the reply to pert (8) above may be off the platform.

(), (i) to (iii). The responsibility or seeing that trains are marshalled
in nccordance with the orders issued rests with the Station Superinten-
dents in the case of Sealdah and with the Station Master at other stations.

(d) The programme for lengthening platforms has had to be curlailed
for want of funds.

INCONVENIENCE FELT BY PASSENGERS OVER THE EASTERN BENGAL RAILWAY
' AT SEALDAR STATION TRAVELLING BY THE 5-UP TRAIN.

460. Mr. Amarendra Nath Chattopadhyaya: (a) Is it & fact'that con-
siderable inconvenience is felt by the travelling public over the Eastern
Bengal Railway at Sealdah station by 5-Up train which leaves at 7-06

.bhours due to the platform being washed at that time of the morning?..

(b) Is it also a fact that a complaint to this effect has been made
to the Agent but without any satisfactory result so far?

(c) Are Government aware that thé East Indian Railway authorities
. at Howrah Station have the platforms washed before the first train
arrives or leavee Howrah? Tf so, whvy?

(d) If the answer to parts (a) te (c) be in the affirmative. will Govern-
ment please state whether the management of Sealdah station is in the
care of a pettv empioyee? If not, what action do Government propose
to take against the staff responsible?

The Honourable Sir Muhammad Zafrullah Khan: (a) The Agent of the
Eastern Bengal Railway states that the platform from which 5 Up Mail
starts is swept half an hour before the departure time of the train and is
washed after the train has left.

(b) No complaint appears to have been made to the Agent.
fc) Government have no information.

(d) Sealdah station is in the charge of a senior official who is designated
Station Superintendent.

HaArASSMENT oF THE TRAVELLING PUBLIC BY THE SPECIAL INSPECTORS AN
SEALDAH oN THE EASTERN BENGAL RAILWAY.

461, Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the
Eastern Bengal Railway have appointed a number of Special Inspectors
who are under the direct orders and the supervision of the Traffia
Manager but whose duties consist of seeing that passengers do uot travel
without tickets, that excess luggage is not carried by passengers, and
other duties in connection with the travelling public and merchants?

(b) Are Government aware that these Special Inspectors start their
duties not before the trains leave Sealdah Station but en route, thus pube
ting passengers ex-Calcutta to considerable inconvenience and annoyance?

(2) If the snswer to parts (a) and (b) be in the affirmative, do Govern-
ment propose bo take such action that will lead to the interests of the
Railway Administration being safeguarded and the travelling public being
saved unnecessary harassment by the Special Inspectors? '
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The Honourable Sir Muhammad Zafrullah Khan: Government are
nformed as follows:’ S

(a) Yes.

(b) There are no orders or instructions which prevent their making any
check they like at Sealdah Station.

(c¢) Does not arise.

TERMINATION OF THE SERVICES OF NON-GAZETTED STAFF ON STATE-MANAGED
RaiLways,

462. Mr. Amarendra Nath Chattopadhyaya: Will Government please
state whether there is any rule in the State Railways Open Line Code_ or
- other extent codes, or manuals, which requires that the reasons for the ter-
mination of the services of non-gazetted staff on State-managed Railways
as stated in the letters of discharge must also be shown in the service
certificate?

The Honourable Sir Muhammad Zafrullah Khan: The reply is in the’
negative. . .

I would, however, refer the Honourable Member to paragraph 801 of
the State Railway Open Line Code. Volumec II. regarding the grant of
certificates to subordinate staff, a copy of which will be found in the
Library of the House.

Rures ror THE RECRUITMENT AND TRAIFING OF THE NON-GAZETTED STAFF
ON STATE RarLways.

'463. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact:, that the
Railway Board have framed rules for the recruitment and training of the
non-gazetted staff on State-managed Railways? If so, when were these
rules forwarded to the Agent of the Fastern Bengal Railway ?

(b} Is the application of these rules obligatory, discretionary, or to be
applied in certain cases only ?
(¢} Do these rules provide for the channels of promotion ?

The Honourable Sir Muhammad Zafrullah Khan: (a) The reply to the
first part of the question is in the affirmative. As regards the latter part,
the rules were forwarded to the Agent, Eastern Bengal Railway, on the
20th May. 1931.

(b) The rules are obligatory but permit of certain exceptions and
variations.

(¢) Yes, but the channel of promotion for each Railway is not neces-
sarily precisely that laid down in the rules.

DIS(‘.ON'IE.\'T TFREVAILING AﬁONGST THF. N(‘N-GAZETTED S'rm OF THR
AccoUNTS DEPARTMENT OoF THE EasT INDiAN RaILWAY OVER TNE
SYSTEM OF HOLDING THE APPENDIX D ExaMINaTION,

464. Mr. Amarendra Nath Chatlopadhyaya: (a) Is it a fact that con-
siderable discontent prevails amongst the non-gazetted staff of the Accounts

.Department of the East Indian Railway at the manner in which the
Appendix D examination is conducted ? -
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(b) Is it further a Tact thwt the psssing marks of 88 per ‘eent. in the
special papers and 50 per cent. in the others are plazed st a ‘higher level
than that in sny of the other subordinate accounts service examination
and also of the recruitment examinations for All-India gazetted services
eondutted by the Public Service Commisgion ?

(e) Will Government please lay a statement on the table of this House
showing the passing marks for the Subordinate Accounts, the Subordinate’
Railway Accounts, the Subordinate Railway Audit, and other examinsa-
tions, both for gazetted and non-gazetted staff? :

(d) What is the idea underlying the fixation of this high percentage
for this particular examination ?

(e) Do Government propose to fix the percentage at 50 per cent. :for
the special papers and at 40 per cent. for the cther papers, i.e., %t %he
esame level as that prevails in the Subordinate Audit examination? Tf
not, why not?

(f) Do Government propose to declare all examinees who have obtain-
ed 50 per cent. and 40 per cent. in the Appendix D examinations, since
‘#ts introduction in 1980, -as having passed this -examination in the years in
which they obtained those percentages and over? If not, why not?

(g) Is it n fact that members of a particular community are parti-
culatly snccessful in this examination, and that“the only three that have
‘been declared as having passed the last examination from the East Iudian
Railway belong to that community ?

(h) Have representations been made by the non-gazetted staff of +the
Account:,s Department of the East Indian Railway suggesting that
Appendix D examinations should be run on the same lines as the Univer-

sity examination, i.e., all the papers shouid be examined by a Beard of
‘Examiners? If so, what action has been taken?

Mr. P. R. Rau: (a) No, so far as Government are aware.

. pl("()a) to (). . The cttention of the Honourable Member is invited to the

ophes given to questions Nos. 530 and 38! o

b Apx?il, Ty uestions Nos. 7 and 58t on the 12th Marech, 1980, aad
(8) The answer is in the negative.

:b) The representations referred to were carefully " considered by Gov-
ernment who saw no reason to make any change in the present procedure.
\
ResT Roowms AT‘ THE HowraH StaTiON BuUILDINGS FOorR THE USE OF
GAZETTED OFFICERS AND THEIR FAMILIES.

465. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the
East Indian Railway have provided Rest Rooms at Howrah Station build-
ings for the use of their gazetted officers and their families ?

ole 3(};2 gagx'e answer to part (a) be in the affirmative, will Government

(i) how many rooms have been provided;
(ii) the total cost of the fittings;
(iii) whether Litchens are attached; if so, how many;

(iv) whether cooks are employed by the Railway Adminieteation;
if 8o, how many and what is the amount spent on wages; '
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(v) whether bearers are employed, if 80, how many and on what
pay each;
(vi) whether food will also be supplied by the Railway Administra-
tion; ’
(vii) whether the charge has been fixed at smnae twelve per room
per day; and ’
{viii) whether the gazetied officers are permitted the use of their
inspection carriages at Howrah?

(c) Will Government please state whether similar facilities have been
yprovided for the non-gazetted staff at Howrah Station? If not, what are
the reasons for this discriminatory treatment ?

(d) Do Government propose to extend the same facilities to the non-
gezetted staff?

(e) Is it a fact that accommodation is available in the south concourse

-+wover the Intermediate class Booking Office ?

(f) Was the previous sanction of the Railway Board obtained for the
provision of such facilities for the gazetted ataff and their families when
visiting Calcutta ? If not, why not?

(g) Has it raised the working expenses? What check 'is exercised by

“the Railway Board on working expenses?

The Honourable Sir Muhammad Zafrullah Khan: Enquiries are being
made from the Railway Administration and a reply will be laid on the
table in due course.

WELFARE COMMITTEE TO SECURE AMENITIES FOR THE RAILWAY STAPF
HOUSED IN THEIR QUARTERS AT DoBsoN Roap, Howran.

466. Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact that the
East Indian Railway have provided a Welfare Committee to secure
samenities for their staff housed in their quarters at Dobson Road, Howrah ?
If so. is this Welfare Committee authorised to levy tolls on vendors, sub-
let the out-offices attached to the quarters to outsiders, etc.?

(b) Is it further a fact that vendors are not permitted to enter unless
they obtain the permission of the Secretary or the Vice-President of this
Committee ?

(c) Do Government propose to take such action that will enable the
vendors to enter unhindered and that those who are not. the servants of
the residents are not permitted to occupy at rental the out-offices? If
not, why. not ?

(d) Are Government aware that several cases of small-pox occurred
in their quarters at Dobson Road and that the infeciion was brought in
\by these outsiders who are living in the out-offices ?

The Honourable Sir Muhammad Zafrullah Khan: Government are
anformed as follows:

(a) Tn the interests of the staff housed in flats in a special compound
called Tindal Bagan, the East Indian Railway have
authorised them to set up a Welfare Committee of their own
to cater for the general needs and requirements of the
occupants of the flats. The reply to the latter part of the
question is in the negative.
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(b) To prevent thefts in these quarters, which had become very

) numerous, the Committee had to regulate the entry of
unauthorised persons ‘and vendors inside the railway
compound in which these quarters are situated.

(¢) Government do not propose to give vendors free access at all
hours of the day and night as thieves and unscrupulous:
persons can come in as vendors and rob the occupants when
they are away on duty.. No railway servant can sublet
railway quarters to outsiders and if any case is brought to
notice, disciplinary measures are and will be taken against
the stafl at fault. ) 4

(d) The reply to the first part of the question is in the affirmative.
As regerds the latter part, Government have no information.

CaBiNETs OF Ross PATENT TickET CASES PURCHASED FOR USE AT -THE
Howrar Booking OFFICES.

467, Mr. Amarendra Nath Chattopadhyaya: (a) Is it a fact: ‘
(i) that the East Indian Railway have purchased thirteen cabinete
of Ross Patent Ticket Cases for use at Howrah Booking
Offices; ‘
(i) that the . cost of each eabinet iz Rs. 150 and for each- tube
" Rs, 5; and
(iii) that the cabinets have not been put into usc since the date
) of receipt; if so, why?
"'(b) Will Government please state:
(i) bow many tubes have been purchased;
(ii) the total cost of the cabinets, tubes and any other charges;
(iii) whether the present booking offices have to be altered; if so,
~ what is the estimated cost; '
(iv) what is the object of the purchase of these cabinets;

(v) the urgency of this purchase at this time of financial stringency;
and
(vi) whether the Ross Patent Ticket Case will be used at all in

City Booking Oftices and Booking Offices at out-stations; if
not, why not? ‘

The Honourable Sir Muhammad Zafrullah Khan: The information has
been called for and will be laid on the table of the House on receipt.

InTRODUOTION OF Ross PATENT TICKET CABINETS ON THRE EASTRRN BENGAL
RamLway.

468, Mr. Amarendra Nath Ohattopadhyaya: (a) Is it a fact that the
Ross Patent Ticket Cabinets have been introduced on the Eastern Bengal
Railway? If so, will Government please state:

(i) the number of cabinets and tubes that have been purchased
and the cost of the same;

(ii) -whether these cabinets are onir i use on the north station a
Sealdah; '
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(iii) whether thére are any othér ticket cabinsts in use on the:
north station; and ’
(iv) the reasons why the Ross Patent Ticket Cabinets have not.
L been introduced in the main and south stations at Sealdah ?
(b) Is it a fact that the bookiug stafl huve complained-that fast book-
-ing cannot be done on the Ross Patent Ticket Cabinets, as the ticket
tubes are filled by the stock clerks and that the booking clerks have
to check the number of each ticket before issue ? '
(c) Is it further a fact that certain defects in these cabinets were-
pointed out to the Traffic and Accounts Department staff ? 1f so, with
what results ?

The Honourable Sir Muhammad Zafrullah Khan: The information has-
been called for and will be laid on the table of the House on receipt.

Hours oF Dury oF THE STATION SUPERINTENDENT, THE DEPUTY STATION-
SUPERINTENDENT, THE ASSISTANT STATION MASTERS AND THE ASSIJTANT
Booking CrErgs AT THE Howiagr S1aTION, East INDIAN RAILWAY.

469. Mr. Amarendra Nath OChattopadhyaya: (a) Wil Government
please state the hours off duty of the Station Superintendent, the Deputy
- Btation Superintendent, the Assistant Station Masters and the assistan$.
booking clerks at Howrah Station, Fast Indian Railway? '
(b) Is it a fact that with a view to effect a saving in the number of
assistant booking clerks it has heen decided to extend their hours of
duty to nine hours per day? ) .
(¢) If the answer to part (b) be in the affirmative, will Government:

please state:

(iy whether after the completion of nine hours of booking duties
the clerk has then to take down the closing numbers of all:
the tickets in the cabinet in the Cash Settlement Register,
prepare the accounts, tally same with the cash and then
make over the amount to the cash clerk who is required to.
sound all the coing with a view to rejecting base coins;

(ii) whether only one cash clerk attends to all the booking offices

' after completion of a turn. of duty;

(iii) whether the average time taken before a booking clerk ocan.
get off duty is between one and a half to two hours after-
booking work stops; and

(iv) the number of booking staff that get off at the same time in.
a turn of duty? ‘

(¢c) Do Government propose to treat the staff alike in the matter of
hours of duty? If not, why not?

(d) Is it a fact that the work of the Job Analysis staff is confined to
the abolition of non-gazetted posts, extending their hours of duty, eto.?
_Is this staff responsible for the suggestion in this case? - ’

"~ (e) Is it also a fact that the Job Analysis Commitfee did not consigt
of a single person with practical experience in the duties of booking:
clerks? . o

-
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The Honourable Sir Mahammad Zafrullah Kban: Government are in-
formed as follows:

(8) The Station Superintendent is a Supervisory Officer and does not
work to any fixed roster of duty. He generally attends to office work
‘between 8 and 12-30 hours and 2 and 5 P.M. but has in addition to do
his inspections and attend to emergencies at all hours of the day end

aight,

Hrs, Hrs,
Deputy Station Superintendents . 5 to 14
i Fe { 14 to 22
Aggistant Station Masters . 5 to 14
14 to 2340
. 5 to 14
Male Booking Clerks [
L 14 to 23
5 to 11
Lady Booking Clerks . 11 4o 17
L 17 to 23

(b) It has been decided with a view to economy to re-arrange the duties
of lady booking clerks. The exsct duration of their duty hours is still
under consideration and will be decided after a few experimental rchemes
have been tried out. Nine hours duties similar to those of other booking
elerks are being tried for o few tays as an experimental measure.

(¢) (i). No definite decision has so far been arrived at in rogard to
tthe dut{:y hours of lady booking clerks. In any case the work invalved in
accouniing for cash after completion of dutv will be given due consideration
in fixing their hours of duty.

(ii) Yes.

(iii) No, the actual time taken varies and depends on the timings of
the train for which booking is done at a particular window. It is seldom
‘more than 45 minutes, and much less in some cases.

(iv) Fifteen lady booking clerks get off duty at a time normally.

(d) Duties depend on the nature of work performed. Employees with
-eimilar duties are treated alike as far as possible.

(e) No, the Job Analysis Officer explores all avenues of economy and
suggests retrenchment where justified. The reply to the latter part is
in the affirmative

(f) The Job Analysis Officer, who deals with Transportation and Com-
mercial matters, is an experienced Officer of the department and is

sssisted in his investigations by subordinate experts on the subjects under
dnvestigation.

REFUsAL oF L¥AVE To THE EMPLOYEES of THE GOVERNMENT OF 1INDIA
' Press, INDUSTRIAT, BRANCH.

470. Pandit 8ri Krishna Dutta Paliwal: (a) Are Government aware that
-employees of the Government of India Press, Industrial Branch, are mpt
allowed even a few days’ leave_ due to them, by the Assistant Manager and

r to attend to their urgent privste affairs, on account of which s
-great discontent prevails amongst the Press employees ?
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(b) Will Government be pleased to state the number of cases in which
leave has beeu disallowed or allowed with fine when the leave was due %o
the employees of the industrial branches ?

(c) Does the same procedure prevail in the Government of India Press,
Calcutta, Simla and Delhi?

The Honourable Sir Frank Noyce: (a) No.

(b) Government have not these particulars and do not propose to collect
them as this would involve a large amount of time and labour, and it is
spen to any individual who considers that he has a grievance to make a
representation in the ordinary way.

(c¢) Does not arise..

DiscoNTENT AMONG THE ‘‘C’' CLASS GUARDE oF THE JUBBULPORE Division

471. Dr. N. B. Khare: Will Government please state the action
taken by the Agent, GreatIndian Peninsula Railway, oa starred question
No. 46, asked in this House on the 2nd February, 1933, regerding dis-
content among the ‘‘C’’ class guards of the Jubbulpore Division?

The Honourable Sir Muhammad Zatrullah Khan: Government are in-
formed that the Agent, Great Indian Peninsula Railway, made enquiries
into the matter and came to the conclusion that no action was called for.

RaciAL DiISCRIMINATION IN THE ISsUE OoF Passes To THE TEACHING Starr
oF THE East INnpiaN Rammway Hiam Scroors.

472, Dr. K. B. Khare: With reference to the answer given to starred
question No. 144, asked in this House on the 6th February, 1938 regarding
racial discrimination in the issue of passes to the teaching staff of the
East Indian Railway High. Schoals, will Government please state:

(a) the clause of the pass rules under Company-management which
entitled the staff of Oakgrove School to first class passes; and

(b) whether conditions of service offered to staff, under Company-
management retained by the State on change of management
are applicable to the staff of Oakgrove School; if so, under
what clause of the conditions »f service, they can retain first
class passes as personal?

"he Honourable Sir Muhammad Zafrullah Khaa: (a) There is no such
clause in the rules. The decision that passes in certain cases may be
considered as personal is purely administrative.

(b) The reply to the first part is in the affrmative. As regards the

second part, I would refer the Honourable Member to the reply given by
Mr. P. R. Rau to Mr. Maswood Ahmad’s question No. 211 on the 30t

August, 1938,
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- POPULATION OF EACH COMMUNITY IN ~THE AREAS SERVED BY CERTAIN
RAILWAYS

473. Dr. N. B. Khare: Will Government please state the population
.of each community, by provinces with percentage, both domicile and non-
-domicile, respectively, in the areas servec by:

(i) Burma Railways,

(i) Eastern Bengal Railway,

(iii) East Indian Railway,

.(iv) Great Indian Peninsula Railway; and
‘(v) North Western Railway?

The Honourable Sir Muhammad Zafrullah Khan: I would invite the
"Honourable Member’s ‘attention to Chapter V of Mr. Hassan’s report on
.the ‘Representation of Muslims and other minority communities in the
subordinate railway services’ which contains the information readily avail-
.able” with Government. A copy of the report is in the Library of the -
House. 1f the Honourable Membhe: wants any further information I
would refer him to the ‘Census of India, 1931, Volume I—India Part 11—
Tmperial Tables’, a copy of which is also in the Library of the House.

1474,

Sus-HeAps 1IN THE TRAFFIC AcCoUNTs OFFICE oF THE EasT INDIAN
RaiLway.

476. Dr. N. B. Khare: Will Government please state the policy and
- procedure for the appointments of or for the promotion to the sanctioned

strength of sub-heads in the Traffic Accounts Office of the East Irdiar
Railway?

Mr. P. R. Rau: Under the Standing Orders which are in force at presens
no clerk is eligible for promotion as a sub-head on the East Indian Railway
-unless (a) either he has passed a specially prescribed departmental exa-
-mination, or (b) being an ez-East Indian Railway Company’s employee.
is considered to be fully fit to discharge the duties of a sub-head. It has
also been laid down that about one half of the vacancies in the grade of
~wub-heads should, ab the discretion of the Chief Accounts Officer, be given
to clerks who have passed the examination qualifying for promotion to ths
igrade of Accountant.

SuB-HEADS 1IN THE TRAFFIC AccoUNTs OFFICE oF THE EAsT INDIAN
RaLway

476. Dr. N. B. Khare: (a) Will Government please lay on the table a
statement showing the posts of Sub-Heads in the Traffic Accounts offize
‘of the East Indian Railway held by the staff who have not passed the
appendix "C’" examination and by the staff, who .have passed the
appendix “C’’ examination, also the number of the staff, who passed the
appendix ‘‘C’’ examination but were not appointed to the posts of sub
“heads ?held by unpassed staff along with the reasons for such discrimi-
nation o

t This question was withdrawn by the questioner.
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. (b) Why have the staff who after great labour and hardship passed the
appendix ‘‘C’’ examination been deprived of the promotion?

Mr. P. R. Rau: (a) Total sanctioned strength for sub-heads in the
‘I'raffic Accounts Branch, East Indan Railway, is 19 and these posts are
theld .as indicated below:

(i) By men who have paased the departmental examina-
tion . . . . . . . .

. 4
(ii) Others, out of whom 14 are ez-company men exempted

from passing the departmental examinations . . 16

Total . 19

—

There are nine clerks who have passed the Appendix ‘‘C’' examination
aid are awaiting their chances of promotion as sub-heads along with ofher
ex-company men who are exempt from the examination and are, therefore;:
slso eligible for promotion as sub-heads.

(b) The Appendix ‘C’ men have not been deprived of promotions i
+the reply to part (a) will show, -

ApPEADIX ‘D’ EEXAMINATION FOR CLERKS WEG HAVE PASSED THE EXAMINATION
PRESCRIBED IN APPENDIX ‘E’.

~ 477. Dr. N. B. Khare: Has the attention of Government been izvited
%0 the Controller of Railway Accounts No. 102'C.R.A./E./85, dated
the 19th August, 1985 reading:

‘‘Subject : Appendix ‘D’ Examination.”

“I am directed to state that it has been decided by the Financial Commissioner of
PRailways that the clerks who have passed the examination prescribed in appendix
‘E’ to the Financial Commissioner’s memorandum 5565-F., dated the 31st July, 1929,
should be required to pass the examination prescribed in appendix ‘D’ thereto at the
latest in November, 1936 failing which they will be considered ineligible for further
Ppromotion as accountants even in an officiating capacity’’ ?

If so, will Government please state:

(a) whether such limitations to pass prescribed examinations within
limited space of period are also laid down in departments
under the Government of India, Finance Department or
under the Auditor General; if not, why this discrimination
has currency under the Financial Commissioner;

{b) tc circumstances unde~ which no examination in appendix ‘E’

) _was held after June, 1930;

(¢) the number of employees who are holding appointments as
accountants and have not passed the appendix ‘E’ examina-
tion ?

\

Mr. P. R. Rau: Government are aware of the orders referred to bv
the Honourable Member.

(a) Possibiy not; but the App.endlx ‘i’ examination was held under
special circumstances, and was not analogots to the ordinary Departmental
-examinations. o ] o o

(b) The Appendix ‘E’ examination was introduced only as a temporary
1heqsure for the Caleutta Training School men in order to meet the imme-
diate requirements for accountants in the geparated Railway Accounts
Offices. -
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(¢) Passing the Appendix ‘E’ examination is not a necessary qualifica-
tion for being an accountant, and in the crreumstances Go.vernm_en‘t do not
consider that any useful purpose will be served by collecting this informa-

tion.

ExemMpTION OF THE EMPLOYEES oF THE OLD EAsST INDIAN Ramway CoMpANY
FrROM THE OPERATION OF THE REVISED RULES RELATING TO GRATUITY.

478. Dr, N. B. Khare: (a) With reference to the reply given in this
House to starred question No. 882, on the 12th March, 1935, that all agree-
ments entered into by Government, whether with the old East Indian Rail-
way Company employees or with anybody else, are binding on Government,.
is it a fact that those employees of the Company who were given service
by Government were governed by the Company’s rules relating to gratuity;.
as they stood on the 31st December, 19247

(b) If the answer to part (a) be in the affirmative, will Governmen¢
please state whether it is open to the Agent, East Indian Railway, or the
Railway Board to alter or amend the Company’s Gratuity Rules after thes
818t December, 1924? If so, under what rules?

(c) Have any rules been altered or amended or additiona] rules framed
after the 31st December, 1924? 1If so, will Government please lay a state-
ment on the table of this House, giving particulars in detail?

(d) Is it a fact that the Railway Board, on the recommendation of the-
Agent of the East Indian Railway, have deleted the word ‘‘wholly’’ undee
Note 1-B of clause 9 of the East Indian Railway Company Gratuity Rules,
vide their No. 9287-F., dated the 26th Junuary, 1935? If so, why?

Mr, P. B. Rau: (a) Yes.

(b) There is nothing to prevent Government relaxing the rules im
favour of the employee.

(c) No substantive rule has been altered but interpretations which may
have the effect of altering the previous practice have been given when
necessary.

(d) The original note referred to was inserted in 1924 as a result of the
interpretation of the rules given by the Railway Board at the time. The
matter was reconsidered by the Railway Board in 1984-35 and they came
to the conclusion that refusel of a gratuity to a person who was partly
but not wholly dependent on a deceased railway employee was unduly
hard. This new interpretation was given on a case referred to them by
the East Tndian Rnilwav where the payment to a person not wholly depen-
dent on the deceased had been made.

RENT cHARGKD BY THE EaST INDIAN RAmway ror RereesEMENT ROONMS.

479. Dr. N. B. Khare: (a) Will Government please state whether rent
is charged by the East Indian Railway for the various refreshment rooms
on that railway?

(b) What is the basis on which rent is calculated ?

(¢) is there any difference in the rates charged from Messrs. G. F.
Kellner & Co. and to the Hindu and Muslim refreshment rooms? 1If se,
what is the difference and why?
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(d) Is it a fact that Messrs. G. F. Kellner & Co., pay a lump sum of
Rs. 1,000, for all their refreshment rooms?

(e) What action do Government propose to take? If none, why not?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

(b) There is no uniform basis. Rent for accommodation is fixed after
taking into consideration the local conditions, i.e., the amount of catering
to be done and possible profits thereon. The rent on electric equipment i
recovered at 11 per cent, on capital cost in all cases and electric currcnt
is paid for at 3} annas per unit.

(e), (d) and (e). The information is being obtained and a reply will be
laid on the table in due course

‘WarcE AND WARD DEPARTMENT ON THE EAST INDIAN RAILWAY.

480. Dr. N. B. Khare: (a) With reference to the reply given in this
House to starred question No. 1448, on the 4th April, 1985, regarding the
Watch and Ward Department on the East Indian Railway, wiil Govern-
ment please state whether the Railway Board, after a careful consideration
of the question, decided, vide their letter No. E. 84-E. C.-229, dated the
11th June, 1935,

(i) to abolish the posis of Superintendent and Assistant Superin-
tendent ; and

(i) to retain one Deputy Superintendent and one Lower Gazetted
Service Officer,

with effect from the 22nd August, 1985?

(b) Have the instructions referred to in part (a) been given effect to™
1f not, will Government please state:

(i) on what authority the Chief Accounts Officer has continued to
pass the pay bills after the 22nd August, 1935.

(i) whether the Agent has submitted representations to the Railway
Board to alter their orders;

(iii) whether similar consideration has been shown by the Agent
when posts in the ncn-gazetted grades have been abclished;
and

N (iv) whether all the gazetted posts in the Watch und Ward are held
by Furopean officers only:

(e) Is it a fact that the office of the Superintendent, Watch and Ward,
has been removed from the Agency and placed in the rooms occupied by
the Operating and Commercial Departments? If so, is it correct that the
Watech and Ward are now under the control of the Chief Commercial
Manager? If not, will Government please state the reasons for this depar-
ture from procedure in force on the other State-managed Railways?

The Honourable Sir Muhammad Zafrullah Khan: T am collecting in-
formation and will lay a reply on the table of the House in due course.

D
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1nTrRODUCTION OF KLLls PATENT Locks oN THE EasT INDIAN RArLway.
481. Dr. N. B. Khare: (a) Will Government please state:

(i) when the Ellis Patent Locks were introduced on the East Indian
Railway; and

(ii) whether they were reported as a success?

(b) Is it a fact that the Ellis Patent Lock has recently been discon-
tinued? If so, from which date?

(¢) Is it also a fact that the ‘‘rivetting system’’ has been introduced in
its place?

(@) Is it further a fact that the ‘‘rivetting system’ was condemned by
the East Indian Railway before the introduction of the Ellis Patent Lock?

(e) If the answers to parts (b) to (d) be in the affirmative, will Govern-
ment please state why the changes have been made?

The Honourable Sir Muhammad Zafrullah Khan: (a), (i). The Ellis

Patent Spring Wedge Lock was introduced on the East Indian Railway in
June, 1922.

(b) The Ellis Patent lock has Leen dircontinued on goods trains from
1st November, 1985, as an experimental measure, but is still in use on the
Parcels Express trains.

(c) Yes.

(d) The ‘‘rivetting system’’ has never been condemned on the East
Indian Railway, but under conditions prevailing in 1922 it was considered

that a more efficient method of frustrating the efforts of running train
thieves should be introduced.

(e} The ‘‘rivetting system’' has been introduced experimentaliy as a
measure of economy.

CoNnpITIONS OF PAY, SERVICE OR PROSPECTS OF THE MEN OF THE EAST

INDIAN AND GREAT INDIAN PENINPU1A RAILWAYS TAKEN OVER BY
GOVERNMENT. ’

482, Dr. N. B. Khare: (a) Is it a fact that His Excellency the
Viceroy, in an address to the Indian Railway Conference Association, stated
that the men of the East Indian and Great Indian Peninsula Railways,
who were being taken over by Government on account of the State-
management of those Railways, need have no fears that the change will
affect them adversely in the conditions of their pay, service or prospects?

(b) Is it also a fact that this assurance has been published by the
Railway Board in the Report on Indian Railways for 1924-25?

Mr. P. B. Rau: (a) and (b). Yes.

INTRODUCTION OF SUBORDINATES FROM OTHER DEPARTMENTS OF GOVERN-

MENT TO THE ACCOUNTS DEPARTMENT OF THE EastT INDIAN Rarm-
WAY.

483. Dr. N B. Khare: (a) Will Government please state whether:there -
has been a continuoue introduction of subordinates from other depart-

ments of Government to the Accounts Department of the East Indian
Railway? ‘
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“(b). Are Government aware.

(i) that the introduction of these men has adversely affected the
prospects of those employees of the Company who were given
service under Government;

(ii) that the majority of the men brought to this department are
Madrasis;

(iii) that these outsiders have been promoted to the higher paid
posts;

(iv) that there has been a succession of Chief Accounts Officers and
Deputy Chief Accounts Officers who are Madrasis; and

(v) that the post of Deputy Chief Accounts Officer, who deals with
establishment matters, has been held for many years by a
Madrasi Deputy ?

(¢) What action do Goevernment propose to take to prevent a further
influx of outsiders into the Accounts Department of the East Indian Rail-
way, and to rectify the hardships inflicted on those men who have been
superseded by these outsiders? If none, why not?

Mr. P, R. Rau: (a) No.

(b), (i). During the experimental stage of the separation of Audit from
Accounts and during the reorganisation of the Stores Accounts, certain
-outsiders (not from other Government departments as stated in part (a)
.of the question) were appointed on the East Indian Railway but Govern-
ment are satisfied that no injustice has been done to the old Company
-staff as a consequence.

(ii) N¢. Most of these men have come in through the open competitive
examinations while a few were appcinted, along with many others at the
‘time referred to in the reply to (b), (i).

(iii) No.

(iv) No. I lay a statement on the table giving the Chief Accounts
-Officers, the Deputy Chief Accounts Officers on the Railway since 1925.

(v) The information will be found in the statement laid on the tahle.
(¢) Government do not consider any action necessary.
cumbents of the Posts of the Chief Accounts
date.

: ing the Names of the In
Statement a(,)‘;'iuc’;'r'? East Indian Railway from 1st January, 1925, to

No. Names. From, To, Remarks.
1. Mr. B, Sevres 1-1-25 3-12-25
2. Mr. H. G. Enmerson . 4-12-25 4-12-26

'3, Mr. B, Severs . 5-12-26 10-1-29
3. Mr, H. G. Emmerson . 11-1-29 9-4-31
5. Mr. T, S. Sankara Aiyar . 10-4-31 11-10-31

-8. Mr. H. G, Emmerson . 12-10-31 30-13-32

‘7. Mr, K, V., Iyer . 1.12-32 27-1-33
8. Mr. P, Mohan Raun . 28-1-33 2(-9-33

‘9, Mr, V. S. Sundaram 21-9-33 1.1-34

Do. . 18-1-34 31-1-3¢

10. Mr, E. R. Seshu Iyer 1-2-34 24-2-34

11, Mr, V. S. Suniaram . 25-2-3% 23-1-35

4-2-35 to date

12. Mr. P, Mohan Rau
D2
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Statement showing the Names of the Incumbents
Accounts Officer (General) East Indian Railway

No, Names,
1 Mr, H G. Emmerson
2 ,» C.L, E, Coldthurst
3 ,» H, G, Emmerson
4 ,,» C.L,E, Coldthurst
5 ,» H. G, Emmerson
& Rai Bahadur 8. N, Ghosh
7 Mr, E, Cameron Ker
8 ,, H, G. Emmerson
9 ,, E.Cameron Ker

10 ,, R.Sundarachari

11 Mr, 8. R, Ewing .

12 ,, T. S, SankaraAiyar .

13 ,, W.A W, Ford .

14 ,, J.D. Donaldson

16 ,, T.R.V.Sarma.

16 ,, P. N, Mukherji

17 ,, P. Mohan Rau .

18 ,, E, R, Seshu Iyer

19 ,, P, Mohan Rau .

20 ,, E. R. Seshu Iyer

21 , - Do. .

From
1-1-26
3-8-26

2 12-25

4-12-25

5-12-26

16-8-27

11-12-27

2-12-2%

11-1-29

23-4-29

21-12-26
9-3-28
29-10-29
13-5-30
19-5-30
8-4-31
1-4-32
12-7-32
18-11-32
. 3-4-33
25-2-34

[7rH AprIL 1936.

7 the Posts of the Deputy Olief
rom 1st January 1925 to date.

To

2-8-25
1-12-25
3-12-26
4-12-26
15-8-27

10-12-27
1-12-28
10-1-29
22-4-29

3-7-29

1-3-28
28-10-29
30-4-30
18-5-30
7-4-31
31-3-32
11-7-32
17-11-32
30-3-32
31-1-34
to date,

Remarks.

A post of addition-

al Deputy was
sanctioned from:
8th April, 1926
to 30th Septem-
ber, 1929 but
that t  was:
surrendered on:
3rd July, 1929.

Statement showing the Names of the Incumbents of the Posts of the Deputy Chief

Accounts Officer (Traffic Accounts Branch) East Indian Railway from Ist Jamuary,.
1925 to date.

No.

Names,

1. Mr. E. Cameron Ker .
2. Mr, C. L. E. Coldthurst

3. Mr. H. F. P. Judge

4. Mr. H. O, Callaghan
5. Mr. K. Ogden .

6. Rai Bahadur B, D, Puri
7. Rai Baladur S, N. Ghosh

8. Mr. E, Cameron Ker

9. Rai Bahadur 8. N, Ghosh

10, Mr. K. Ogden . .

11. Rai Bahadur S. N. Ghos!

12. Mr. K. Ogden

13. Mr, E, Camerron Ker
14. Mr. J. D, Donaldson
15. Mr. S. K. Chatterji

16. M. P. C. Choudhuri

17. Mr. P. N, Mukhe.rji

18. Mr, P. Choudhuri

19. Mr. W. A, W, Ford

20. Dr. S. C. Muk"erji

21, Mr. K. M. Abraham
22. M:. C. 8. Ayyar . .
23. Mr. E. R, Seshu Iyer .
24, Mr. K. Ogden

o5. Mr. E. Cameron Ker

From To
1-1-25 5-12-26
6-12-2¢ 29-2-27
8-4-26 20-12-26
1-3-27 19-2-28
20-2-28 10-6-28
11-6-28 19-10-28
20-10-28 1-12-28
2-12-28 10-1-29
11-1-29 16-1-29
17-1-29 16-6-29
17-6-29 1-7-28
2-7-29 30-9-29
1-10-29 31-3-30
1-4-30 30-4-30
1-5-70 18-5-30
19-5-30 11-6-30
12-6-30 11-8-30
12-8-30 28-8-37
29-8-30 22-2-31
23-2-31 31-3-31
8-4.31 10-1-82
11-1-32 26-2-3C
27-2-32 11-7-3.
12-7-32 30-9-32

1-10-32 to date.

Remarks.
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DrerEoTION OF FRAUD CABES AT CERTAIN STATIONS ON THE EasT INDIAN
RamLway.

havzsﬁ:aex?:ie lg.te?i. K]:,;“':L (::’) II?i it %atact that numerous fraud zases
) cted on the East Indian Railway, e.g., S ighi, Giridi
Mudhoganj, Bcipur stations, ete.® o 09 Sngurdighi, Giridih,

) (b) What is the period allowed before g station ig required to be
inspected ?

(¢) Has this period been excee&ed in the stati ti ;
and other stations? ons mentioned in part (a)

(d) Is it a fact that the cadre of Inspectors of Accounts has been

reduced from 43 to 29 Inspectors plus two tempora 31
March, 1936? P porary men up to 3lst

(e) Has any reduction been made in the gazetted service in view of the
lesser amount of work? If not, why not?

(f) Is it also a fact that in order to cope with the additional work the
Inspectors have been directed to discontinue checking certain station work
that had been checked in the past? 1

(g) Is it further a fact that the work of the Inspectors of Accounts is
supervised by the Assistant Accounts Officer, Traffic Accounts section?
If so, will Government please state how many changes have been made
-of the Asgistgnt Accounts Officer during 1985?

Mr. P. R. Rau (a) In the vear 1935 frauds were detected at the
following stalions- Delhi, Fairliz Place Bceoking Office, Pilkuwe, Bolpur,
Sagardighi, Giridih, Mudhoganj stations.

(b) ‘A’ class stationg are inspected once in four months. whereas ‘B’
class stations are inspected once in six months,

+ (¢) The interval between two successive inspections was exceeded by
-one ruonth in the case of Sagardighi, Giridih and Mudhoganj station only.

(d) Yes.

(e) One post of an A. A. O. was brought under reduction with effect
fiom the 1st October, 1931, from the Traffic Accounts Branch.

(f) A revised procedure for conducting station inspections was intro-
duced recently but no check of an important nature has been discon-
tinued.

(g) Yes, three.

ExeMpPTION OF STATE RAILWAY OFFICERS FROM PASSING (QUALIFYING
. ExaminaTion 1IN EsrtaBuisiimext RuLEs AND PROCEDURE.

485. Dr. N, B. Khare: (a) With reference to the reply given in this
House to unstarred question No, 8 on the 2nd September, 1985, that State
Railway Officers are not required to pass qualifying examination in estab-
lishment rules, and procedure, will Government please state how the
Superintendents and Assistant Superintendents, Staff, on the East Indian
Railway. are required to be aware of the establishment rules and proce-

dure?
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(b) Is it a fact that establishment rules are frequently being altered,
amended or deleted? If so, are such amendment letters furnished to each
Superintendent and Assistant Superintendent, -whether in the Staff or
other sections, to enable them to be familiar with the latest orders on the
subject and to hold them responsible for any breaches of the same? TIf
not, why not? :

(c) Is it further & fact that the Superintendents and Assistant
Superintendents are not permanently attached to the Staff section but are
transferred to the Transportation, Commercial, Power, sections, etc., and
vice versa?

The Honourable Sir Muhammad Zafrullah Khan: Government are:
informed as follows:

(a) The establishment rules with which staff Superintendents and
Assistant Superintendents are concerned are circulated to-
them through Rule Books, Circulars, ete.

(b) The establishment rules are amended and altered from time
to time and such amendments are circulated to the officers.
concerned. Each case in which there has been a breach of
the rules is dealt with on its merits.

\/G) Yes.

IXPENDITURE ON THE STAFF BEFORE AND AFTER SEPARATION OF THR
Ram.way FINANCES FROM THE GENERAL FINANCES oF STATE RaiLwavs.

486. Dr. N. B. Khare: Will Government please lay on the table a
comparative statement of expenditure on the staff (both gazetted and non-
gazetted, respectively) before and after separation of the Railway Finances.
ﬁl‘qm the General Finances of the Indian State Railways showing inter
alia:

(a) the number of Staff employed under the late Accountant General,
Railways and the Financial Commissioner, Railways with:
" gcdles of pay communitywise;
. (b) the date on which periodic revision of this arrangement was
made after three years of the separation; and
(¢) the reasons for difference in expenditure vear by year till 31st
January, 1936?

Mr. P. R, Rau: Government regret that the detailed information asked
for is not readily available.

Expm:'nn'm ON THE STAFF BEFORE AND AFTER THE AMALGAMATION OF THE
. East IxpiaN Rarnway CompaNs MANAGEMENT AND OF THE OUDH AND
ROHILKUND RAILWAY STATE-MANAGEMENT.

487. Dr. N. B. Khare: Will Government please lay on the table &
comparative statement of éxpenditure on the staff (both gazetted and non-
gazetted respectively) before and after the amalgamation of the East
Indian Railway Company managemsnt and of the Oudh and Rohilkund
Railway State-management showing inter alia :

(a) the fmmber of staff emploved with scales of pay, community-
wise ;
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(b) the ressons for increase or decrease year by year till 31st Janu-
ary, 1936;

(c) the mﬂeage worked and the percentage of staff employed;

(d) the_ working expenses and the reasons for increase or decrease
if any; and

(e) the economy achieved or affected from amalgamation ?

The Honourable Sir Muhammad Zafrullah Khan: The information is
not readily available and Government do not consider the labour and
expense involved in compiling it will be commensurate with the results
likelv to be obtained.

EcoNOMY EFFECTED BY THE SEPARATION OF THE AGCOUNTS AND AUDIT ON
Statr Rarnnways.

488, Dr. N. B. Khare:' Will Government please lay on the table a
comparative statement of economy effected by the separation of the
Accounts and Audit on the Indian State Railways?

Mr. P, R. Rau: The compilation of the information asked for will
invoive a considerable amount of labour and expense which Governwment
do not consider likelv to be justified by results. I would refer the
Honourable Member to the memorandum on the subject placed before
the Standing Finance Committee on 7th September, 1928, and the
remarks of the Railway Retrenchuent Sub-Committee.

RE-AMALGAMATION OF ACCOUNTS AND AUDIT SECTIONS UNDER GENERAL AND
Provinciar FiNancks oN STATE RAILWAYS.

489. Dr. N. B. Khare: (a) Will Government please state whether it
is a fact that on the results of the working separately of Accounts and
Audit Sections under General and Provincial Finances, they have arrived
at the conclusion to do away with the separation and thereafter re-amal-
gamate the Accounts and Audit as one? If so, what made the Govern-
ment keep the Audit and Accounts separate on Indian State Railways ?

(b) Do Government propose to examine the results and ths number of
frauds and order the re-amalgamation at an early date, if not, why not?

Mr. P. B. Rau: (a) and (b). The experiments in the separation of
Accounts from Audit on the civil side were abandoned as a measure of
econémy and not due to any defect in the principle of separation. As
railways are run on a commercial basis, Government cousidered it neces-
sary to continue to have an Accounts organisation on State Railways as
on integral part of the administration, with a separate irdependent
rudit. :

AY
EXPENDITULE ON THE SySTEMS o WORKING BEFOKE AND AFTER THE
WEORGANISATION OR A DIVISIONAL Basts or STATE RamLways.

490. Dr. N. B. Khare: Will Government plesse lay on the tabie a
compsrative statement—administrationwise—of expenditure on the sys-
tems of working before and after the re-organisation on a Divisional bhasis
of Indian State Railways showing inter alia:

(a) the number of etaff (both gazetted and non-gazetted, respective-
1y) employed with scales of pay;
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(b) the mileage worked and the percentage of staff;

(c) the working expenses per mile;

(d) the economy achieved, and affected:

(e) the reasons for increase or decrease in expenditure; and

(f) the steps taken to effect economy and to achieve efficiency; if
none, why not?

The Honourable Sir Muhammad Zafrullah Khan: 1 would invite the
Honourable Member's attention to the Honourable Mr. J. C. B. Drake’s
reply to question No. 103 asked by the Honourable Rai Bahadur Iala
Rain Saran Dug in the other House on the 28rd September, 1932, which
cuntains the information readily available with Government.

Procepunk oN STATE RAILWAYS FOR PUNISHING OR REDUCING THE STAFF

FROM SUPERIOR  TO - INFERIOR SERVICE ON FAILURE TO .PASS AN
ExamiNaTioN.

491. Dr. N. B. Khare: Will Government please state the policy and
procedure on Indian State Railways for punishing or reducing the stafl

from superior to inferior service on failure to pass an examination against
no defects in their workings? :

The Honourable Sir Muhammad Zafrullsh Khan: 1 am collect'ng

information and willi lay a repl: on the table of the House in due
course.

‘SCALE oF PAY APPLICABLE TO THE STAFF RECRUITED BY THE EAST INDIAN
RAILWAY BETWEEN 1sT JULy, 1925, AND 18T NOVEMBER, 1928.

192. Dr. N. B. Khare: (a) With reference to the statement laid on the
table of this House on the 6th February, 1933, in reply to starred question
No. 1469, asked cn the 28th November, 1932, will Government please
state the scale of pay applicable tc the staff recrwted by the East Indian
Railway between 1st Tuly, 1925, and 1st November, 1928 ?

(b) Will Government please state the concise reasons for the rapid

changes in the scales of pay on the East Indian Railway between the 1st
July, 1925, and the 16th July, 1931, or September, 1934 ?

The Honourable Sir Muhammad Zafrullah Khan: T am collecting
mformation and will lay a reply on the table of the House in due course.

STAry 1N KAcH ScalkE oF PAy As BUDGETED FoR THE YEAR 1936-37 By THE
EasT INDIAN RAILWAY.

493. Dr. N. B. Khare: Will Gcvernment please lay on the table a
statement, communitywise, of the strength of the staff (gazetted and non-
gazetted respectively) in each scale of pay as budgeted for the year 1936-
87, by the East Indian Railway against the actuals for the year 1935-36?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting
mfcrmation and will lay a reply on the table of the House in due course.
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‘BcaLEs oF PAy REVISED WITH EFFECT FRoM 1sT AvausT, 1928, ON THE
. EasT INDIAN RAILWAY.

494. Dr. N. B. Khare: With reference to the statement laid before
this House on the 6th Februarv., 1933, in reply to starred question
No. 1471, asked on the 28th November, 1982, will Government please lay
-on the table of this House a copy of the scales of pay revised with effect
from the 1st August, 1928, and the categories of the staft affected thereby?

The Honourable Sir Muhammad Zatrullah Khan: I am collecting
‘information and will lay a reply on the table of the House in due course.

RESOLUTIOX PASSED IN THE SPECIAL SESSION OF THE ALL-INDIA RAILWAY
MusLiv EMPLOYEES’ ASSOCIATION.

4905. Dr. N. B. Khare: With reference to the reply given to starred
-question No. 224, asked in this House on the 7th February, 1988, regard-
ing resolution passed in the special session of The All-India Railway
‘Muslim Employees’ Association, will Government please state:

(a) whether they have reinstated the staff who were recommended
by the Court of Enquiry held under the presidency of
Mr. Justice Murphy. to be re-taken in the order they were
discharged; and

(b) whether they have reinstated the staff who were shown in Lists
““A"" and ‘B’ by the said Court of Enquiry?

The Honourable Sir Muhammad Zafrullah Khan: (a) It is presumed
“thut the Honourable Member is referring to paragraph 412 of the Report
of the Court of Enquiry regarding the order in which the Court recom-
mended tbat retrenched staff should be recalled for employment. If so,
‘1 would refer the Honourable Member to the instructions contained in
paragraph 17 of the Government of India Communique of 6th June,
1932, a copy of which is in the Library of the House. Government
-are aware that these instructions have been and are being carried out.

(b) I would refer the Honourable Member to the instructions con-
‘tained in paragraph 8 of the Government of India Communigue of 6th
June, 1932, referred to in the reply to part (a) of this question. Govern-
ment have no reason to believe that the instructions issued to the Agents
.of State-managed Railways in the matter have not been carried out.

APPEALS SUBMITTED TO THE RAILWAY BOARD BY RAILWAY SERVANTS.

406. Dr. N. B. Khare: Will Government please stale:

{a) whether it is a fact that Mi. P. R. Rau, in anewer to a supple-
mentary question to starred question No. 235, asked in this
House on the 7th February, 1933, regarding appeals sub-
mitted to the Railway Board by Railway servants said:
““Nothing will be sent to the Divisional Superintendents
direct by the Railway Board, it will always go to the Agent’’?

(b) Tf the reply to part (a) be in the affirmaiive do the Divisional
Superintendents forward dircet to the Railway Board or the
Governor General in Council, or the Secretary of State for
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India in Council or to His Majesty the King Emperor,
appeals, memorials, or petitions from the staff under them
or do the Divisional Superintendents forward them through
the Agent or withhold the appeals ?

The Honourable Sir Muhammad Zafrullah Khan: (a) Yes.

iL) The Divisional Superintendents do not normally address the Rail-
way Board or any higher authority direct in any matter concerning an
appeal, racmoriai or petition from the stat! under them and such corres-
pondence is Jorwarded through the Agent. The Divisional Superintend-

ents have certain powers to withhold appeals in accordance with the rules
governing appeals.

ABUSES OF POWER IN BREGARD TO APPEALS FROM RAILWAY SERVANTS ON THB
EAsT InDIAN RAILWAY.

497. Dr. N. B. Khare: Is it a fact that the appeals which lie to the
Agent, East Indian Railway, under the rules, are transmitted by the
Agent to the officer, against whose orders the Railway servants appeals for
disposal with the result that ‘‘orders stand”’? If so. under what rule, and’
what remedy there is to check the abuses of power ?

The Honourable Sir Muhammad Zafrullah Khan: T am collecting
information and will lay a replv on the table of the House in due course.

Disrosar. or APPEALS FROM RATLWAY SERVANTS oN THE FEAST INDIAN
RamLway.

498. Dr. N. B. Khare: T it a fact that appeals from Railway
servants, submitted through proper channel, to the Agent, East Indian
Railway, which lie to him under the rules never reach him, nor are they

disposed of by him, and these are alwavs disposed of either by a clerk or
bv a junior scale officer ?

The Honourable Sir Muhammad Zafrullsh KEhan: I am collecting
information and will lax a reply on the table of the House in due course.

RULES FOrR RESIDENTIAL BUILDINGS ON STATE RAILWAYS.

499, Dr. N. B. Khare: (a) Is it a fact that Mr. P. R. Rau, more than

once, informed this House that it is the policy of Government not to give-
retrospective effect to any rule?

(b) Is it a fact that the rules for residential buildings on State Railways
were published in 19337

(c) Is it & fact that the said rules were brought into force from 1s$
October 1932?

(d) If the replies to parts (a) to (c) be in the affirmative, will Govern-
ment please state:
(i) the circumstances which made the Agent, North Western
Railway, to enforce the said rules from 1st August. 1928,
thereby depriving the staff of the benefit of free-quarters or-

rent in lieu thereof between 1st August, 1928 and 1st
October, 1932; and
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(i) the circumstances which made the Agent, East Indian Railway
to enforce the said rules from 1st July, 1925 thereby depriving
the Ticket Collectors of the benefit of free-quarters or rent in
lieu thereof between 1st July, 1925 and 1st October, 1982 ?

The Honourable Sir Muhammad Zafrullah Khan: (a) If the Honour-
able Member will quote the particular reply to which he is referring
I shall verify it. The usual policy of Government is not to grant retros.
pective effect in general to concessions that may be granted; but each
casc must obviously be judged on its merits.

(b) The rules were issued in 1926, but were incorporated in the Code
in 1930.

(¢) No. They were brought into force on different railways on differ-
ent dates.

(d) The information is being obtained and a reply will be laid on the
table in due course.

RULES UNDER WHICH THE STAFF ON THE FEAST INDIAN RAILWAY ARE GOVERNED
FOR °PURFOSES OF FREE QARTE:S OR RENT IN LIEU THEREOF,

500. Dr. N. B. Kharé: Will Government please lay on the table
the rules under which the staff on the East Indian Railway were governed
for purposes of free quarters or rent in lieu thereof between 1st January,
1925, and 1st October, 1932?

The Honourable Sir Muhammad Zafrullah Khan: I lay on the table
of the House copies of (i) paragraph 289 of the East Indian Railway
Hand Book which governed the ctail taken over from the late East Indian
Railway Company and (ii) paragraphs %5 and 86 of the Advance Chapter
on Buildings and Residences which governed the staff taken over from the
late Oudh and Rohilkund Railway.

Extract of paragraph 289 of the East Indian Railway Hand Book.

289. No rent is charged for occupation of Company’s quarters by the following :
Traffic Department.
Station Masters and Assistant Station Masters.

Relieving Station Masters.
Indian employees whose duties require them to live within the precincts of the:
station.
Platform Tnspectors, Yard Foremen and Platform Supervisors.
P. & E. 1. Luggage Inspectors and Ticket Collectors, Male or Female, stationed at
\ Howrah and Lillooah.

Nore.—If no quarters are available for E. & E. 1. Luggage Inspectors and Ticket
Collectors, male or female, stationed at Howrah, house rent allowance at the rate of
Rs. 10 per mensem will be granted on production of a certificate from the Btation
Superintenden: that the .employee concerned has lived at Howrah throughout the
month within one mile of the station. E. & E. I. Luggage Inspectors and Ticket
Collectors on salary of Rs. 65 or over each per mensem and Female Ticket Collectors
irrespective of their salaries, stationed at places other than Howrah and Lillooah.

E. & E. 1. Luggage Inspectors and Ticket Collectors astationed at places other than
Howrah and Lillooah drawing less than Rs. 65 per month who do not live with their
relatives are allowed to occupy free quarters to the extent of one room only, when
such accommodation is available.
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—Io the cases of married men they may be given two rooms of which one
ﬂ'.llN(l;'re&rem:1 free while rent for the other should be charged for under the rules—
wide Agent’s letter No. 12973-B. of 4th June 1912 to General Traffic Manager.

Engineering Department.
Permanent Way gangs.
Signallers employed cn lines under construction.

Permanent Way Inspectors, Assistant Permanent Way Inspectors and Sub-Inspectors
of Permanent Way.

Carriage and Wagon Department.
Train Ezaminers.
Locomotive Department.
Ferry Fitter at Sahebgunge.
Medical Department.
Sub-Assistant Surgeons where accommodation is available and Sub-Assistant
Surgeons are required to live in the Company’s premises.
East Indian Railway nurses.
Clerks.
Colliery Department.
Clerical staff employed at the Collieries.
Electrical Department.
Electrical Foreman at Howrah.
Schools.
Teaching staff of E. T. Railway schools.

&atract of paras. 35 and 36 of the Advance Chapter on ‘‘Buildings and Residence’
of the State Railway Code.

35. The grant of free quarters to the subordinate staffi on open lines of State
Reilways is only permitted in those cases where the employees under ordinary

-circumstances of work is liable to be called upon at any time without notice to attend
4o the business of the Railway.

36. The following are the classes of employees to whom frec quarters have been
admitted under the rule in paragraph 35.

Station and Gate Staff. All subordinate Traffic and Telegraph staff, including Traffic

and Operative Inspectors, Station Masters, Assistant Station
Masters, Train Controllers, Ferry Superintendents, Yard
Gunners, Letter Sorters, Telegraph Signallers, Booking and
other Clerks, Gate Sergeants, Pointsmen, Semaphore
Signalmen, Station and Telegraph Peons, Station Lampmen,
Level crossings, Gate-keepers, Chowkidars, Watchmen,
Darwans on the Press, Menials, Bhisties, Hindu water-men
and Mehtars.

Nore.—Mehtars of the Engineering Department are also entitled to free quarters.

Maintenance Staff. Inspectors and Sub-Inspectors of Maintenance in charge of
lengths of line, Bridge Inspectors, Yard Inspectors Ielegraph
Maintenance Inspectors, and Batterymen of the Electrical
Department, Assistant and Sub-Assistant Inspector of Signals,
Interlocking Cabin Inspectors, Linemen or regular Permanent-
way labourers, Trolleymen of Engineer Officers and Permanent-
way Inspectors, Bridge Watchmen and Sanitary Inspectors,
Interlocking Fitters, Interlocking Khallasies, Hlectric Fitters
employed under the Signal Engineers ~in maintaining train
control, key transmitters and block instruments, Carpenters,
Blacksmiths, Hammermen, Bellowmen under Permanent-way
TInspectors, Coolies under Carpenters, Chowkiders.

Nore.—Bridge-watchmen and Chowkidars are granted frce quarters when they are
-sompelled to reside close to their charges.
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Medical - All Medical Subordinates whether' belonging to the

Military or Civil Department, Sanitary Inspectors
employed by the Railway and "Domes. i

Police. . . . . . lInspectors, Sub-Inspectors, Sergeants and Constables.
Locomotives and Carriage and Locomotive Inspectors and Locomotive Shed Foreman,
‘Wagon Departments. Assistant Shed Foremen, Night Assistant Foremen,

Carringe Examiners and  Assistant Carriage:
Examiners, aleo the following staffi of runming
sheds, wviz., Chargemen, Boilermakers, Fitters,.
Foremen, Vacuum Brake Chargemen, Out-
door Electricians, Cleaners, BEngine Lighicrs, Wheel-
tappers, Running-shed Fitters, Coalmen, or Khalla-
sies, Trollymen, Running-shed Coolies, Greasers, Ghat
Khallasies and Mistries, Wagon Ferry Khallasies at
Ghat Stations, Carriage Shed Trainmen, Tindals and’
Fitters of the Electrical Department who have to
attend to the lighting of trains.

Miscellaneous . Cash Office Treasury Guards, Magazine Chowkidars.

EMOLUMENTS CLASSER As Pay ox STATE RalLways.

- 501. Dr. N. B. Khare: Will Government please lay on the table
the list of emoluments on Indian State Railways classed as pay
under Fundamental Rule 9 (21) (a) (iii)?

The Honourable Sir Muhammad Zafrullah Khan: The Honourable:
Member is referred to the reply given to umstarred question No. 94 asked
by Pandit. Sri Krishna Dutta Paliwal on the 4th February, 1986.

RULES UNDER WHICH AN EMOLUMENT oON STATE RAILWAYS 18 TREATED
AS Pay For PURPOSES OrR LEAVE SALARY.

502. Dr. N. B. Khare: Wil] Governnient please state the rule under
which an emolument on Indian State Railways is treated as pay for
purposes of leave salary?

The Honourable Sir Muhammad Zafrullah Khan: The Honourabic
Member is presumably referring to the mileage allowanc.e granted to
running staff on State Railways. If so, his attention is ‘mwted to the
note below Rule 4(6) of the New Leave Rules for State Railway servants.
In the case of running staff subject to the leave rules contained in the
Fundamental Rules, the mileage allowance, up to a limit'of 75 per cent.
of pay, is taken into account for the purpose of caleulating leave salary
under special orders of the Secretary of State.

RULES REGARDING GRANT oF HoUSE RENT oR FREE QUARTERS TO CERTAIN
STAFF ox SNTATE RA'nwavs,

503. Dr. N. B. Khare: Will Government please state:
the category under which the clerical staff of the administrative
® eog':llcesg on Indian Btate Railways form part under rule
86 of State Railways Rent Rules;
th tegory under which the ticket collecting and checking
®) est:; on Indian State Railwavs form part under rule 86 of
State Railways Rent Rules;
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(¢) the rule under which the clerical staff of the administrative
offices on Indian State Railways are eligible for free quarters
or house rent in lieu; and -

(d) the circumstances and the rule under which non-entitled staff
on Indian State Railways are allotted quarters in preference
to those who are entitled by virtue of the rules?

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). The
clerical staff of the Administrative offices. on Indian State Railways are
not among the staff to whom free quarters are admitted according to
rule 36 of the Advance Chapter on Buildings and Residences which is
‘what the Honourable Member is presumably referring to.

(b) The ticket collecting and checking staft  at  stations  fall under
the category of subordinate traffic staff at stations.

(d) Government are not aware that non-entitled staff on Indian State
Ruilways are allotted quarters in preference to those who are entitled by
virbue of the rules.

‘GRANT OF FREE QUARTERS OR RENT IN LIEU TO THE TiCKET COLLECTOR ON
THE EAsT INDIAN RAILWAY. -

0t. Dr. N. B. Khare: Will Government please state:

(a) whether it is a fact that Ticket Collectors on the East Indian
Railway were entitled to free quarters or rent in lieu before
the introduction of the crew system;

(b) whether it is a fact that on the introduction of the:crew system,
the Ticket Collectors were classed as running staff and
provided with free accommodations in Hostels maintained
by the Railway Administration and were not required to
pay rent for sccupation of such Hostels though they were
paid conmsolidated allowance of Rs. 15 and Rs. 20 for
stationary duties;

(c) whether it is a fact that on abolition of the crew system and
introduction of the Moody-Ward System the ticket collecting
and checking staff were removed from the category of
running staff;

(d) whether it is a fact that the ticket checking and collerting
staff, substantive permanent (other than those recruited
temporarily for the crew system), enjoyed the privilege of
free housing during the operation of the crew system and
before the introduction of the revised rent rules from 1st
October, 1932;

(e) whether the ticket collecting and checking staff are subor-
dinate Traffic staff;

(f) if the replies to parts (a) to (e) be in the affirmative, the reasons
for depriving the ticket collecting and checking staff of the
privilege which they have enjoyed before the introduction of
the revised rent rules; and

(g) whether Government propose to extend to the ticket collecting
and checking staff the privilege they have enjoved before
the introduction of the revised rent rules; if not, why not?
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The Honourable Sir Muhammad Zatrullah Khan: Government have no
information and do not consider that the expense and labour involved in
«ollecting it will be commensurate with the results likely to be obtained.
These are matters of detailed administration entirely within the vom-

petence of the Agent whom a cspy of tlie question has been sent for
information and such action as he may consider necessary.

Housg RENT REALISED FROM THE OFFICERS ON THE EAST INDIAN RAILWAY.

605. Dr. N. B. Khare: Will Government please state the concise
reason for charging house rent from the officers on the East Tndian Railway
lesser than ten per eent. of their pey or capital outlay?

The Honourable Sir Mubammad Zafrullah Khan: The rules provide
that the assessed rent for each elass of quarters shail be so fixed that
the total rent realised for all the quarters in each class taken tog:ther
will give a return as near as possible to, but not less than, four per
«cent. per annum on the total capital cost of each such class, and that
the rent charged to an individual, in respect of the quarter supplied,
shall not exceed ten per cent. of his emoluments,

DaiLy RATE orF TRAVELLING ALLOWANCES ADMISSIBLE UNDER THE FUNDA-
MENTAL RULES To TRAVELLING TICKET EXAMINERS ON STATE RAILWAYS.

506. Dr. N. B. Khare: Will Government please state the daily rate of
travelling allowance admissible under the Fundamental Rules to Travelling
Ticket Examiners on Indian State Railways against which (daily rate)
the monthly consolidated allowance was sunctioned from 1st June, 1931
(viz.. Rs. 15 and Rs. 20 respectively)?

The Honourable Sir Muhammad Zafrullah Khan: 1 would invite the
Honourable Member's attention tc my reply to Qazi Muhammad Ahmad
Kazmi’s question No. 832 asked on the floor of this House on 26th
February, 1936.

PoLIicY AND PROCEDURE IN RESPECT OF CONFIRMATION OF STAFF ON THE EAST
INDIAN RAILWAY AGAINST SUBSTANTIVE VACANCIES.

507. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of confirmetion of staff on the East Indian Railway,
officiating or acting against substantive vacancies?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information. These are matters of detailed administration entirely within
the competence of the Agent, East Indian Railway, to deal with.

PoLicY AND PROCEDURE IN RESPECT CF THE APPOINTMENT OF CERTAIN STAFP
ox TiE East Inprax Ralnway,

508. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of appointing staff on the East Indian Railway,
holding posts as Transportation Inspectors, Controllers, Btation Superin-
tendents and Assistant Running Shed Foremen to posts cf Sta@xon Masters,
guards, letter sorters and drivers, i.e., from posts of selections to pcste

of non-selections?
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The Homourable Sir Muhammad Zfrullah Khan: Government have
no information. These are matlers of detailed administration entirely
within the competence of the local Railway administration to decide.

Poricy AND PROCEDURE IN RESPECT OF ABOLISHING A PoST OoN THBR
FEastT TNDIAN RATLWAY.

509. Dr. N. B. Khare: (a) Will Government please state the policy and
procedure in respect of abolishing a post on the East Indian Railway?

(b) Wiil Government please state the policy and procedure in respect
of creating a post on the East Indian Railway?

The Honourable Sir Muhammad Zafrullah Khan: 1 am collzeting.

information and will lay a reply on the table of the House in due course.

DIFFERENCE IN THE NATURE OF DuTiEs oF CERTAIN STAFF ON THE
EasT INDIAN RAILWAY.

510. Dr. N. B. Khare: Will Government please state the concise
difference in the nature of duties of:

(a) brakesman and guard;
(b) letter delivery clerks, letter despatch clerks. letter sorters and
train despatch clerks; and

(¢) Travelling Ticket Inspectors, Crewmen and Travelling Ticket
Examiners, on the Fast Indian Railway?

The Honourable Sir Muhammad Zatrullah Khan: 1 am collecting
information and will lay a reply on the table of the House in due course.

MATTERS OVER WHICH THE INDIAN RAILWAY CONFERENCE ASSOCIATION HAVE
i CONTROL..

511, Dr. N. B. Khare: 1s it a fact that Mr. P. R. Rau in reply to
starred question No. 249, asked in this House on the 7th February, 1938,
said: ‘‘The Indian Railway Conference Association is an autonomous
body not under the control of Government in these matters”’? If so,
will Government please state the matters over which they have control?

The Honourable Sir Muhammad Zafrullah Khan: The reply to the
first part is in the affirmative. As regards the latter part, I would refer
the Honourable Members to the reply given to part (d) (i) of starred
question No. 565 asked by Mr. Muhammad Azhar Al on the 26th Febhru-
ary, 1985.

QUALIFICATIONS FOR APPOINTMENT AS TRANSPORTATION INSPRCTORS, COMMER-
CIAL, oN THE EAST INDIAN RAILWAY.

512. Dr. N, B. Khare: (a) With reference to the statement laid before
this House on the 2nd February, 1983, in reply to starred question No.
1842, asked or the 21st November, 1932, regarding qualifications for
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a'p]?ointrmenf: as Transportation Inspectors, Commercial, on the East Indian
Railway, will Government please state :

(i) whether it is a fact that an amalgamation of the Transportation
Inspectorg movements with the Transportation Inspectors,
Co(rinmercml has taken place on the East Indian Railway;
an

(i) whether it is a fact that the Transportation Inspectors on
amalgamation have to deal with commercial matters ?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information and do not consider the labour and expense involved in
collecting it will be justified by the results likely to be obtained. These
are matters of detailed administration entirely within the competence of
the Agent to decide to whom & copy of the question has been sent for
information and such action as he may consider necessary.

Hours oF WoRrRk oF TicKET COLLECTORS AT HOWRAH oN THE FEAST INDIAN
RAmLway.

513. Dr. N. B. Khare: Will Government please state whether it is
a faet that Ticket Collectors on the East Indian Railway as a class
rostered under hours of employment perform duty every week under
different type of rosters at Howrah Station, i.e., in one week they are
continuous workers and during other week they are intermittent workers?
If so, how did they enjoy the weekly rest and how was an average
per month calculated in their case for purposes of overtime and the
rule under which the same employee is classed both continuous and
intermittent worker during one month at Howrah Station ?

The Homourable Sir Muhammad Zafrullah Khan: Government are
informed that it is not a fact that the ticket collectors at Howrah
Station have been classified as continuous and intermittent workers
alternatively. They are classed as continuous workers and perform
duties in accordance with definite approved rosters which provide for
weekly rest under the Hours of Employment Rules. In cases in which
anyv of the ticket collectors are required to work exfra hours beyond
their rostered hours of duty, their overtime is calculated and paid under
the Hours of Employment Regulations.

GAzZETTED OFFICERS DETECTED ON THE FAst INDIAN RAmway For
TRREGULARITIES IN THEIR MOVEMENTS BY RafL.

' 514. Dr. N. B. Khare: Will Government please lay a statement
showing the number of gazetted officers detected by the ticket checking
staff before and after the introduction of the Moody-Ward System on
the East Indian Railway for irregulsrities in their movements by rail?

The Honourable Sir Muhammad Zafrullash Xhan: T presume the
Honourable Member’s question has reference to officers detected travel-
ling without proper tickets. This information is not available and to
obtain it will involve considerable labour ineormmensurate with the use

to which it conld be pub.
®
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PERSONS IN RECEIPT OF COMPLIMENTARY PASS TO TRAVEL ON STATE
' RaiLways.

615. Dr. N. B. Khare: Will Government please lay a list of those
persons who are in receipt of complimentary pass to travel on Indian State
Railways showing inter alia the authority who has granted the pass, the
purpese for which the pass is issued, and the rule under which it is
permissible ?

The Honourable Sir Muhammad Zafrullah Khan: A list showing the
complimentary passes issued by the Railway Board, available over the
State-managed Railways, is placed on the table. As stated, these are
complimentary and their issue is in exercise of the discretion of the Rail-
way Department.

List of First Class complimentary Card Passes issued during the year 1935.

No, Date, To whom issued, Date of expiry.

27/1 . | 15-2-1935 . | Mr. H. E, Byram, Chairman 31-12-19386,
of t“e Board, Chicago-
Milwa kee, St. Paul and
Pacific Railroad Co,

98/2 . | 23-3-1935 . | Either the General Secretary 30-9-1936.
or the Travelling Secretary
of the General Headqarters
of the Boy Scouts Associa-
tion.

99/3 .1 25-3-1935 . i General Secretary, St. John 31-3-1936.
Ambulance Association,

100/3-A. . - | 65-4-1835 ! Chief 1ady ~uperintendent, 31-3-1536,
Lady Minto’s Indian Nurs-
ing Association,

102/5 - | 25-4-1935 . | Secretary, Countess of Duffer- 24-4-1938.

: in’s Fund Comneil.

103/6 - | 7-5-1935 . | One TRepresentative of the 6-5-1936.
Associated Press of India.

104/7 . | 25-8-1935 . | The Most Revd, A. E.J Ken- 24-6-1936,
ea’y, Arc’bishop of Simla
and his Secretary,

105/8 .| 2-7-1938 . | Mr, Middlecoat, Travelling 31-3-1936.

Representative of the Cana-
dian National Railways.

Fraups, DEriciT 1IN REVENURS, ETC., DETECTED ON THE EAsT INDIAN
: Ramway.

516. Dr. N. B. Khare: W'll Government please lay on the table a
comparative statement of frauds, deficit in revenues, etc., detected during
the past three years by the Transportation Inspectors under Divisional
Superintendents and by the Inspectors under the Accounts and Audit De-
partments on the East Indian Railway?

The Honourable Sir Muhammad Zafrollah Khan: Government regret
they cannot undertake to make the compilation required as it will involve
an amount of labour and time which is not likely to be justified by results.
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ENTERTAINMENT EXPENSES ON RAILWAYS.

517. Dr. N. B. Khare: Has the attention of the Governor General in
Cruncil been invited te Railway Board’s letter No. 9458-F . of the 4:h~
March, 1935, regarding entertainment expenses? If so:

(i) when was the entertainment held and in whore honour;
(ii) why were the expenses not recovered from the officer ?

Mr. P. R. Rau: Yes.
(i) Tn 1933, in honour of the Governor of Bihar and Orissa.
(i) The expenditure was incurred in accordance with previous practice.

AOTING ALLOWANCES OF THE ez-COMPANY STAFF oF THE EAst INDIAN
RaiLway.

518. Dr. N. B. Khare: Has the attention of the Governor General in
‘Council been invited to Railway Board’s No. L.E.-101563-E.G., of the 22nd
‘September, 1984, regarding acting allowances to the otaff recruited
by the Company-management and retained by the Government of India
«on the East Indian Railway? TIf so, will Government state:

(a) whether it is a fact that the staff recruited by the Company-
management and retained by the Government of India were
told definitely that the rule of pay and allowances will remain
in force as it stood on 3l1st December, 1924;

(b) whether it is & fact that thc said staff executed an agreement
with the Government of India on the condition that their
pay and allowance will be governed by the rules of the
Company-management as stood on 31st December, 1924;

i(e) if the replies to parts (a) and (b) be in the affirmative, will Gov-
ernment state:

(i) whether the affected stafl was called upon to agree to the
change enforced by Railway Board’s No. L.E.-10568-E.G.,
of the 22nd September, 1934, if not, why not;

(i) the authority under which terms of an agreement are alterable
by one part of the agreement:

(iii) the rule under which the Railway Board is competent to alter
any condition of service; and

(iv) the clause of memorandum which permits changes in rules as
stood on 31st December, 19247

The Homourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay & reply on the table of the House in due course.

RELATIONSHIP BETWEEN THE AGENT AND CERTAIN OTHER STAFF ON STATE
RAILWAYS.

519. Dr. N. B. Khare: Will Government please state the relationship
between the Agent and (i) Chief Engineer, (ii) Chief Operating and Transport-
ation Buperintendents, (ili) Chief Traffic and Commercial Managers, (iv)

E 2
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tive and Carriage and Wagon Superintendents, (v) Chief
hoe(g::gjcal Engineers, g(vi) Superintendents of Mechanical  Work-
shops, and (vii) Divisional Superintendents of the North Western,
Eastern Bengal, East Indian, Great Indian Peninsula and Burma Railways,
as referred to in Rule 27 of Railway Board’s No. E. 34 R.G. 6 of the 22nd
June, 1935?

The Honourable Sir Muhammad Zafrullah Khan: 1 am collecting in
formation and will lay a reply on the table of the House in due course.

Svppry oF RULES, CIRCULARS, GAZETTE NOTIFICATIONS TO THE
NoN-GazeTTED STAFF ON STATE RAILWAYS.

520. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of supply of Rules, Cireulars, Gazette Notifications to
the non-gazetted staff on Indian State Railwayr, issued by competent
authorities which affect the rights of the staft?

The Honourable Sir Muhammad Zafrullah Khan: The general practice
is to notify such rules to the staff. '

NoN-SuppLy OF CLASSIFIED SENIORITY OR GRADATION LISTS TO THE
NoN-GAZETTED STAFF ON STATE RAILWAYS ON PAYMENT.

521. Dr. N. B. Khare: Will Governraent please state the concise reasons
for the non-supply of classified eeniority or gradation liets to the non-
gazetted staff on Indian State Railways on payment?

The Honourable Sir Muhammad Zafrullah Khan: 1 would invite the
Honourable Member’s attention to Mr. Sham Lal’s unstarred question
Ne, 891, asked on the floor of this House on the 20th March. 1936

ADVANCEMENT oF THE NON-GAZETTED STAFF oN THE EAsT INDIAN RAILWAY
FROM ONE STAGE TO ANOTHER IN TAE TIME SCALEs OF Pav.

522, Dr. N. B. Khare: (a) Will Government please state the policy and
procedure in respect of advancement of the non-gazetted staff on the East
Indian Railway from onc stage to another in the time scales of pay on
posts or appointments other than selection posts (viz., Transportation Ins-

pectors, Station Superintendents, Controllers and Assistant Running Shed
Foremen)?

(b) Will Government please state the policy and procedure in respect
of advancement of the non gazetted staff on the Indian State Railways
from one stage to ancther in the time scales of pay ?

(c) Will Government please state the policy and procedure in respect
of the advancement of the non-gazetted staff on the East Indian Railway
from one stage to other in the time scales of pay running parallel to each
other (vis., old Fast Indian Railway scales of pay, old Oudh and Rohil-
khand Railwav scales of pav, co-ordinated seales of pav of 1928 and the
revised scales of pay of 1984)?

The Honourable Sir Muhammad Zafrullah Khan: (a) to (c). The infor-
mation readily available with Government will be found in the Rules for
the recruitment and training of subordinate staff on State-managed Rail-
ways, a copy of which is in the Library of the House.
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SENIORITY AMONGST THE NON-GAZETTED STAFF ON THE EAST INDIAN RAILWAY
IN EAcH STAGE oF THE TIME SCALES oF Pay.

523. Dr. N. B. Khare: Will Governinent please state the policy and
procedure in respect of seniority amongst the non-gazetted staff on the
East Indian Railway in each stage of the time sccles of jpay running
parallel to each other (viz.,, old East Indian Railway scales of pay, oid
Oudh and Rohilkhand Railway scales of pay, co-ordinated scales of pay
of 1928 and the revised scales of pay of 1954) ?

The Honourable Sir Muhammad Zatrullah Khan: Government have no
information. This is & matter of detailed administration entirely within
the competence of the Agent, East Indian Railway, to deal with.

REBERVATION OF ONE BAy oF No. 4 Suep wiTHIN THE Howran Goops SHED
oN THE EasT INDIAN RAILWAY.

524. Dr. N. B. Khare: Is it a fact that one Bay of No. 4 shed within
the Howrah Goods Shed on Fast Indian Railwey is fenced and reserved?
If so. will Government please state:

(a) the authority under whom this is reserved,
{b) the purpose for which this is reserved,
{c) the amount of rent recovered during the preceding three years,

(d) whether the Superintendent (‘ommercial ever visited the reserved
places, if so, with what inspection note,

{e) whether the Superintenden! Commercial has ever satisfied him-
self that the reserved places are utilized for bona fide Govern-
ment purposes or in the alternative utilized for private pur-
poses and the rent is properly and regularly recovered ?

. The Honourable Sir Muhammad Zafrullah Khan: The Bay of No. 4
8hed within the Howrah Goods Shed is neither fenced nor reserved.

(a) to (e). Do not arise.

CERTAIN CONTRACTS ON STATE RAILWAYS.

526. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of contracts for (1) refreshments, (2) vendors, (8) stalls
for books, newspapers and commodities, (4) handling of commodities, luggage
and parcels, and (5) coolies on Indian State Railways ?

The Honourable Sir Muhammad Zafrullah Khan: T am not sure that
I have understood the Honourable Member’s question, Ceontracts are
given by the Agent or other officers to whom powers to give such contracte
have been delegated by the Agent. The procedure in the giving of con-
tracts varies according to both the nature and value of the contract, the
aim being to obtain the best service at the minimum cost. '
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CONTRACTS EXECUTED BY THE East INDIAN RAILWAY DURING 1935 IN RESPEOT
: oF CERTAIN ITEMS.

526. Dr. N. B. Khare: Will Government please lay on the table a
statement of contracts executed by the Fast Indiaa Railway during 1935
in respect of (1) refreshments, (2; vendors, (3) stalls, (4) handling, and (5j
coolies and stute whether the contract was a renewal of the previous one?
If 5o, what is the date when the original contract was executed and the
reasons for such moncpoly ?

The Honourable Sir Muhammad Zafrullah Khan: Government do not
consider that the time and labour involved in compiling the statement
can be justified by any use to which it could be put.

TE:MS OF AGREEMENTS  WITH  MONTHLY NON-PENSIONABLE  SUBORDIVATE:
EMPLOYEES oN STATE RAILWAYS. '

527. Dr. N. B. Khare: Will Government please state the authority
empowered tc amend modify or alter the existing terms of agreements with-
monthly non-pensionable subordinate employees on State Railways?

The Honourable Sir Muhammad Zafrullah Khan: T propose to reply
to questions Nos. 527 and 528 together.

The questions are too general for any specific reply to be given. If
the Honourable Member will specify The points on which information is
required I will endeavour to give a reply.

AUTHORITY BY AND THROUGH WHICH THE SECRETARY OF STATE FOR INDIA IN'
CouNCIL ACTS ON STATE RAILWAYS.

1528. Dr. N. B. Khare: Will Government please state the authority by
and through which the Secretary of State fer India in Council acts on State
Railways ?

EMOLUMENTS cLASSED AS PAy For EMPLOYEEs oF CENTRAL SERVICES.

529. Dr. N. B. Khare: Will Government please state whether the emo-
luments classed as pay under Fundumental Rule 9 (21) {(a) (iii) have the-
same statutory protection as pay proper? If not, under what rule; and

will Government lay a list of emoluments classed as pay for employees
of Central Services?

The Honourable Sir James Grlgg I am not quite clear what the:
Honourable Member has in mind. If he is referring to a case of a parti-

cular type and will write to me about it I will try to give him a complete
answer.

ABsORPTION OF THE TRAVELLING TICKRET INSPECTORS OF THE ACCOUNTS-
DEPARTMENT IN THE CREW SYSTEM ON THE EAsT INDIAN RaAmLway.

530. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of absorption of the Travelling Ticket Inspectors of the
Accounts Department in the crew system on the East Indian Railway?

+ For answer to this question, see answer to question No. 527.
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. The Honourabls Sir Muhammad Zafrullah Khan: With your permis-
sion, Bir, I propose to reply to questions Nos. 530 and 581 together.

I would invite the Honourable Member's attention to my reply to
Qozi Muhammad Ahmad Kazmi’s question No. 882, asked on the floor
of this House on the 26th February, 1936.

ABSORPTION OF THE TRAVELLING TICKET INSPECTORS OF THE ACCOUNTS
DEPARTMENT IN THE MoopY-WARD SCHEME oF TicKET CHECKING ON THR
East INpDIAN Ramway.

t531. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of absorption of the Travelling Ticket Inspectors of the
Accounts Department in the Moody-Ward Scheme of ticket checking on
the East Indian Railway ?

DIFFERENCE IN NATURE oF DuTiks, POWERS, ETC., BETWREN A PRINOCIPAL
OFFICER AND A HEAD oF DEPARTMENT ON THE EAST INDIAN RAILWAY.

582. Dr. N. B. Khare: Will Government please state the difference in
nature of duties, powers, etc., between a principal officer and a head of
department on the East Indian Railway?

The Honourable Sir Muhammad Zafrullah Khan: The question is tco
general for any specific reply to be given. If the Honourabl.: Member
will specify the particular points on which he requires information. [ will

endeavour to reply.
RE-ORGANISATION OF THE FAST INDIAN RAILWAY ON DIvisiONAL SYSTEM.

533. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of the re-organisation of the East Indian Railway on

Divisional system ?

The Honourable Sir Muhammad Zafrullah Khan: 1 would invite the
Honourable Member’s attention to the Hanourable Mr. J. C. B. Drake’s
reply to question No. 9, asked by the Honourable Mr. Jagadish Chandra
Banerjee on the 20th September, 1932, in the other House.

Re-CrGANISATION OF THE EAsT INDIAN RAILWAY ON DivisioNArn SysTEM.

634. Dr. N. B. Khare: Will Government please state:
(8) the increase or decrease of volume of work amongst gazetted
and non-gazetted staff reepectively since the re-organisation
of the East Indian Railway on Divisional system :

(b) the increase or decrease of the strength of gazetted and non-
gazetted staff respectively since the re-organifation of the
East Indian Railway on Divisional system;

(c) the increase or decrease of the expenditure on gazetted and non-

‘ gazetted staff respectively since the re-organisation of the
East Indian Railway on Divisionai system;

t For answers to this question, see unswer to question No. 530.
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(d) the increase or decrease of the revenues since re-organisation
of the East Indian Railway on Divisional system;

(e) the justification for the increase in number of gazetted staff
since re-organisation of the East Indian Railway on Divisional
system against the decrease in revenues;

() the justification for having (i) three Deputy Agents, (ii) one Secre-
tary and two Assistant Secretaries to the Agent; and

(g) the justification in the increase of expenditure?

The Honourable Sir Muhammad Zafrullah Khan: (a) I would invite the
Honourable Member’s attention to the Honourable Mr. J. C. B. Drake’s
replies to question No. 9 of the Honourable Mr. Jagadish Chandra
Banerjee and question No. 103 of Rai Bahadur Ram Saran Das asked in
the other House on the 20th September, 1932, and 23rd September, 1932,
respectively. This is the only information readily available with Govern-

ment and they do not consider that any useful purpose will be served
by supplementing it.

(b) to (g). Available information is contained in the Reports by the
Railway Board on Indian Railways published annually, copies of which
will be found in the Library of the House.

DELEGATION OF POWERS To HEADS oF DEPARTMENTS ON TEE EAST INDIAN
RaiLway.

535. Dr. N, B. Khare: Has the attention of Government been invited
towards paragraphs 1, 8, 4, 7 and 8 of Circular No. 466 of 10th May,
1927, issued by the Agent, East Indian Railway, regarding delegation of
powers to heads of department? If so, will Government please state how

8 general delegation is permissible by rules made under the Government
of India Act?

The Honourable Sir Muhammad Zafrullah Khan: The reply to the
first part of the question is in the affirmative. The circular mentioned
refers not to any real delegation of powers bubt only to internal official
arrangements for proper conduct of business, the sanctions concerned
always issuing as from the Agent.

COMPARATIVE STATEMENT OF AMOUNTS SAVED FOR POSTS HELD IN ABEYANCE
OR AROLISHED ON THE EAST INDIAN RATLWAY.

536. Dr. N. B. Khare: Is it a fact that the Agent, East Indian Rail-
way, utilized the sanctioned amount in the budget for the posts held
in abeyance or abolished for purposes otherwise by appropriating the
eavings? If not, will Government please lay on the table a comparative

statement of amounts saved for such posts and appropriated for other
posts during the last three yvears?

The Honourable Sir Muhammad Zatrullah Khan: Government have no
information,
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NON-GAZETTED STAFF RE-EMPLOYED ON THE EAST INDIAN RAILWAY IN THE
N
NoON-PENSIONABLE ESTARLISHMENT AFTER RETIREMENT, DISCHARGE OR
OTHERWISE.

637. Dr. N. B. Khare: Will Government please lay on the table a
list of the non-gazetted ctaff re-employed on the East Indian Railway
in the non-pensionable establishment after retirement, discharge or
otherwise, showing the pay drawn before and after re-employment?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
information and do not consider any useful purpose will be srerved by
collecting it.

ACCOMMODATION ¥FOR STAFF ON STATE RAILWAYS WHILE PERFORMING SPECIAL
DuTiES AT MEIL4s ovTSIDE THEIR HEADQUARTERS STATIONS.

538. Dr. N. B. Khare: Will Govermmnent please state the policy in
respect of accommodation for staff on State Railways while performing
special duties at melas outside their Headquarters stations?

The Honourable Sir Muhammad Zafrullah Khan: Temporury sceom-
modation is generally arranged to the extent to which it is practicable to
provide such accommodation for the additional staff detailed for duty at
melas. No charge is ordinarily recovered from the staff for such accom-

modation.

CERTAIN PARTICULARS REGARDING THE -/ DH KUMBH MEL{ HELD DURING 1936
AT ALLAHABAD.

539. Dr. N. B. Khare: Is it a fact that .ddh Kumbh Mela was held
during 1936 at Allahabad? If so, will Government please state in that
connection :

(a) the expenditure incurred divisionwise by the Iast Indian, Great
Indian Peninsula and Bengal and North Western Railwsays;

(b) the strength in each class of the staff posted divisionwise by
the said three Railways at the mela ares;

{c) the traffic carried in each class of accommodation trainwise by
the said three Railways, to and for the mela area;

{d) names of the temporary stations opened in addition to the
existing stations within the mela sreo und the stuff posted
classwise at each station;

{e) kinds of comforts provided for the travelling public at melo
stations;

{f) revenues earned divisionwise by the said railways;

{g) accommodation provided to gazetted and non-gazetted steff, res-
pectively, at mela stations; and

(h) kind and cost of comforts provided to guzetted and non-gazetted
staff, respectively, at mela stations?

The Honourable Sir Muhammad Zafrullah Khan: The cowpilation of
the information asked for will involve a considecable amount of clerical
labour incommensurate with any use to which such information could be

put.
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ExEMPTION OF THE COMPANY STAFF FROM PASSING DEPARTMENTAL
ExAMINATIONS.

540. Dr. N. B. Khare: (a) Is it a fact that the Controller of Railway
Accounts under No. 41-C.R.A.-Estt.-33-A, of Sth October, 1934, exempted
the Company staff from passing departmental examinations? If so, wilt
Government please state the policy of exempting the Company staff from

passing departmental examination after ten years service under the Gov-

ernment and whether such exemption is also ordered for those employees.
of State Railways who joined t

¢ he State Services before the introduction
of departmental examinations on separation of accounts from the Audit;

if not, why and what reasons they have for such differential treatment ?
) (b) What action has been taken against the gazetted officer for such
discrimination ? 1f none, why not?
The Honourable Sir Muhammad Zafrullah Khan: (1) The reply to the
first part of the question it in the affirnative.  Ez-company staff were-
exempted from the departmental examinations because it was considered
that the imposition of a system of examinations would not be consistent
with the pledge given to the staff before the administration was taken

by the State from the old East Indian. Great Indian Peninsula and
Burma Railways Companies.

The position of the staff transferred from the combined Audit and
Accounts Offices of State-managed Railways is quite different as they were
only transferred from one Government department to another. Moreov :r,
a similar system of cxaminations had been in force even when the staff’
was under the control of the Auditor General.

(b) The question is not understood.

CHECKING OF THE WORK OF STATION MASTERS BY A TRAFFIC INSPECTOR ON
THE EAst INDIAN RAILWAY.

541. Dr. N, B. Khare: Is it the duty of a Traffic Inspector on the East
Indian Railway to check the work of Station Masters? If so, is it not
necessary for them to hold thc requisite standard of qualification, viz.,
‘‘Goods Accounts Higher Standard’’ laid down for such posts?

The Honourable Sir Muhammad Zafrullah Khan: 1 am collecting
information and will lay a reply on the table of the House in due course.

PROMOTION TOo THE VACANCIES IN THE GRADE OF SUB-HEADS IN THE ACCOUNTS-
OFFICES ON STATE RAIlLwAys.

542. Dr. N. B. Khare: Will Government please state the policy and
procedure in respect of promotion to the vacancies in the grade of sub-
heads in the Accounts Offices on State Railways?

Mr. P. R. Rau: Under the Standing Orders which are in force at
present no clerk is eligible for promotion as a sub-head unless either (a)
he has passed a specially prescribed departmental examination or (b) being
ar ex-company’s emplovee is considered to be fully fit to discharge the:
duties of a sub-head. It has also been laid down that about one-half of
the vacancies in the grade of sub-heads may at the discretion of the Chief
Accounts Officer be given to clerks who have passed the examiustion
qualifving for promotions to the grade of Accountants.
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GRANT OF PRESIDENCY ALLOWANCES TO THE STAFF oF THE EASTERN BENGAL
AND East INDIAN RATLWAYS. ‘

543. Dr. N. B. Khare: (a) Will Government please state the policy
and procedure in respect of the grant of Presidency Allowances to the staff
of the Eastern Bengal and East Indian Railways?

(b) Is it a fact that the staff of the Accounts offices at Calcutta on the:
Eastern Bengal and East Indian Railways are not paid the Presidency
Allowance? If so, why and under which rule are they differentially
treated from the staff of the Agents and of the Chief Auditor’s offices?

(c) Is it a fact that the staff of Agents’ offices and of the Chief Audi-
tors’ offices on the Eastern Bengal and East Indian Railways are paid
ten per cent, of their pay as Presidency Allowance? If so, are the staft
of the Accounts offices on the said Railwayvs also paid ten per cent. of
their pay as Presidency Allowance? Ii not, why not, and what are the
reasons for such differential treatment?

(d) Is it a fact that the scales of pay of the staff under the Agent and
under the Chief Auditor of Eastern Bengsl and East Indian Railways
were increased on non-payment of Presidency Allowance? If so, in what
proportion were the scales of pay of the staff of the Accounts offices in-
creased ?

(e) Is it a fact that the Financial Commissioner, Railways, has ruled
that all orders of the Railway Board applicable to Agents’ offices are also
applicable to Accounts offices? If so, why is a deviation to the rule
governing Presidency Allowances to the staff under the Agents, Eastern
Bengal and East Indian Railways, made in respect of the staff of the
Accounts offices of the said Railways?

Mr. P. R. Rau: (a) and (b), (i). Clerical staff in the Eastern Bengal
and East Indian Railways administrative offices at Calcutta, except those
on the old East Indian Railway scales of pay, are granted a local allowance
at ten per cent. of pay.

(ii) Accounts staff of the East Indian and Eastern Bengal Railways
who are on the old scales of pay are not granted uny compensatory allow-
ance at Calcutta, as their scales were worked oqt with reference to_ the
average cost of living at the various places to which the staff were likely

to be posted from time to time.

(ili) Accounts staff on the old East Indian Railway Company’s scales.
of pay are also not granted any compensatory allowance, as the Caleutta
.local ‘allowance is merged in those scales. .

(iv) Accounts staff of the Oudh and Rohilkund Railway, transferred
from Lucknow to Calcutta, except those who elected the scales of pay
introduced in 1926, are granted compensatory allowance at ten per cent.
of pay. '

(v) Accounts staff on the revised scales of pay introduced in 1934 are
granted a compensatory allowance at the rates admissible to the staff in:
the Railway administrative offices at Calcutta.

(vi) Accountants permanently taken over from the Audit Department
are also granted a compensatory allowance at the rates admissible to.
them in the Audit Department.
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(c) As regards the Agents’ offices at Calcutta, I would refer the Honour-
sble Member to the reply to parts (a) and (b) above. In the offices of the
Chief Auditors of the Eastern Bengal and East Indian Railways, only
the senior and junior Auditors get allowances as shown below:

Cost' of living House rent
allowance, allowance.
Rs.
Senior Auditors . 35 per mensemn 8 per cent, of pay.
Junior Auditors . . 30 per ménsem 8 per cent of pay.

"Nﬂo‘l compensatory allowance is allowed to the clerks of the Chief Auditors’
-offices.

The position in regard to the Accounts staff is stated in the reply to
parts (a) and (b) above,

(d) The reply to the first part of the question is in the negative. The
second part does not arise.

(e) The ruling referred to applied to matters of discipline and general
conditions of service and not to scales of pay and allowances.

PRESIDENCY ALLOWANCE OF THE ACCOUNTANTS IN THE ACCOUNTS DEPART-

MENT OF THE EASTERN BENGAL AND EAsT INDIAN RAILWAYS STATIONED
AT CALCUTTA.

544. Dr. N. B. Khare: (a) Is it a fact that the Accountants, grades
I and II of the Accounts Department of the Eastern Bengal and East
Indian Railways stationed at Calcutta are not paid any allowance to com-
pensate for the higher cost of living in that city than elsewhere?

(b) Is it a fact that: (i) the Accountants in the Audit Department
of the said Railways are drawing a compensatory allowance; (ii) the
entire ministerial staff of the administrative offices of the said Railways
-stationed at Calcutta are drawing an allowance; (iii) the Accountants, who
have recently been permanently transferred from the Audit to the Ac-
counts Dapartment of the said Railways are paid the allowance while
posted at Calcutta; and (iv) the gazetted officers of the Accounts Depart-
ment are paid all the allowances while stationed at Calcutta which the
Audit Department officers are paid?

(c) Is it a fact that the Accountants stationed at Kancharapara on the
Eastern Bengal Railway and at Asansol, Dinapore, Allahabad, Luckrcw,
Moradabad and Jamalpur on the East Indian Railway are paid the same
-soales of pay as those stationed at Calcutta? If so, is the cost of living—
especially rent of accommodation—at former stations lower, equivalent or
higher than the latter station?

(d) If the replies to parts (a) to (¢) be in the affirmative, will Govern-
ment please state:

(i) whether it is a fact that the affected staff applied for the nllow-
ances more than once but their applications were rejected on
the plea that the Accounts Department had been localised;

(ii) whether they propose to compensate the affected staff against
the higher rent of accommodation at Calcutta; if not, why
not;
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- (iii) whether they propose to withdraw the allowances paid to.
gazetted officers at Calcutta; if not, why not;

(iv) the concise reasons for differential treatment; and

(v) whpn they propose to do away with the differential treatment ;
if not, why not?

Mr, P. B. Rau: (a) Accountants on the old scales of pay are not
granted any corapensatory allowance.

(b), (i). Yes.

(ii) The Honourable Member is referred to the reply to parts (a) and (b)
of his question No, 543,

(iii) and (iv). Yes. _

(c) The reply to the first part of the question is in the affirmative.
With regard to the second part, as far as Government arc aware, the cost
of living is not as high at the stations mentioned as at Calcutta.

(D, (i). The applications were rejected on the ground that the scules
of pay were loeal.

(i) No. The old scales of pay for accountants were worked out with.
reference to the sverage cost of living at the various places to which they
are likely to be yosted from time to time. No cowpensatory allwance.

‘is, therefore, granted et Calcutta,

(iii) No, because the conditions to meet which the allowances were
sanctioned have not altered.

(iv) and (v). Government do not consider that there is any differential
trestrent.

ALLEGATIONS AGAINST ONE MR. A. CaMERON KEerr aAND onE Mr. E.
DFE. BEATFORT oF THE EAsT INDIAN RAILWAY TRAFFIC ACCOUNTS OFFICE

AT HowRax. *

545. Dr. N. B. Khare: (a) Are Government aware tl;at Mr, A.
Cameron Kerr and Mr. E. de Beaufort of the East Indian Railway Traffic
Accounts Office at Howrah every day distribute literature of their faith
and compel the members of other faiths to read and repeat them before.
them, failing which they are punished ?

(b) Ie it a fact that their chief duty is to preach sermons to non-
Christians at the working expense of the Railway?

i that during, before and after C!n'istmas they have
callgi) gel th\? (f)?::at every non-%hristian of 3he l(:stalﬁllshlzcnz 1lx)nde}' th:];n
and ched the sermons and distributed the literature bearing he
n?bbgr?tamp im;ression of “‘Traffic Accounts Office, £. I. Rv. Howrah’'?

(d) Are Government aware that the follovying religious tracts are an
indication of their duties, activities and devotion?

" ily Life, (ii) A Great Certainty, (iii) the Greas

\l) Ru]e%ecfaos:ig.a lgv) the Gospels Message, (v) A present .Blessuig,

Evi) What God Proclaims, (vii) God’s Way of Salvation, (v.ui}

Advocate or Judge? (ix) The Archor Holdg (x) Balvation

by Substitution, (xi) Is the Bible True? (xii) Does Death

End AlL
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(e) If the replies to parts (a) to (d) be in the affirmative, will Govern-
ment please state:

(i) what justification the Financial Commissioner for Railways had
to seporate the personnel matters of the Establichment of the
Traffic Accounts Office from the General Establishment of the
Chief Accounts Office; -

(i) whether Mr. E. de Beaufort’s appointment as Accounts Officer
was made through a competitive examination as referred
to in paragraph 2 of Railway Board's No. 5565-F., dated
the 81st July, 1929, and if so, when the examination was
held and with what result, and if not, why not; and

(iil) whether Government propose to order an inquiry into their
conduct under the Public Servants Enquiry Act of 1850; if
not, why not?

Mr P R. Rau: (s} to (c). No.
(d) The question is not understood.

(¢) Does nct arire

PowERS oF THE CONTROLLER OF RAILWAY ACCOUNTS NOT TO GRANT THE OLD
ScaLEs oF Pay To EMPLOYEES WHO ELECTED THE OPTION TO REMAIX
UNDER OLD ScALEs oF Pay.

546. Dr. N. B. Khare: Will Governmeut please state the rule made
under section 96-B of the Government of India Aet which empowers the
Controller of Railway Accounts not to grant the old scales of pay to
.employees who elected the option to remain under old scales of pay
-(vide, No. 257-C.R.A.-Estt.-33-1 of 20th March, 1934)?

Mr. P. R. Rau: The decision of the Controller of Timiway Acccunts
ccntained in his letter referred to by the Honouratls Member was based
sm the orders of the Lilw. Board passed in 1928 under which the *ight
of retaining their old rates of pay was allowed to the old Oudh and Rolkil.
kund Railway staff in their substantive grades only.

SeENIORITY oF EAsT INDIAN Rammway aAND Omp OvbpH AND ROHILEUND
RAILWAY STAFF.

547. Dr. N. B. Khare: With reference to the Agent, East Indian
‘Railway’s Report laid on the table on the 21st January, 1985, in answer
to starred question No, 633 asked in this House on the 20th August,
1934, will Government pleace state the policy in respect of seniority of
East Indian Railway (Company-management) and old Oudh and Rohil-
kund Railwav (State-management) and Euast Indian Railwav (on and
after amalgamation) staff other than Engineering or technical staff?

The Honourabla S£it Muhammad Zafrullah Kha:: T am: ceollecting
information and will lay a reply on the table of the House in due course.
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. ' R 4 v
BTATION MASTERS' EXAMINATION IN THE MORADARAD DivisioN, East INpiax

Lo~ RaiLway.

548. Dr. N. B. Khare: With reference to the Agent, East Indian
Railway’s Report,. as laid ,on the table on the 2lst January, 1985, in
answer to part (iii) of starred question No. 896 asked in this House on
the 30th August, 1934, regarding Station Masters’ examination in the
Moradabad Division, East Indian Railway, will Government please state:

(8) the number out of total strength of Station Masters and Inspec-
tors respectively who are holding posts as such but have not
passed the Goods Accounts Examination;

(b) the date from which the Goods Accounts Examination was iu-
troduced on the old Oudh and Rohilkhand Railway;

(¢) what was the policy and procedure of appointing Station Maa-
ters and Inspectors respectively before the introduction of
the Goods Accounts Examinaticn;

(d) the date on which the Station Masters’ Examination is not con-
sidered equivalent to the Goods Accounts Examination on
the old Oudh and Rohilkhand Railway; and

(e). whether it is a' fact that the staff of the East Indian Railway
Company taken over by the Government are exempted from
passing those examinations which were not operative on the
Company Section; if so, why the same privileges are not
given to the staff on the old Oudh and Rohilkhand Railway
and the reason for differential treatment ?

The Honourable Sir Muhammad Zafrullah Khan: I am collecling in-
furmation and will lay a reply on the table of the House in -lue course.

DIFFRRENCE BETWEEN CERTAIN ALLOWANCES ON STATE RaiLways.

549. Dr. N. B. Khare: Will Government please state the substantial
difference between an ez-gratia grant of an allowance by His Excellency
the Governor General in Couneil and an allowance permissible under ithe
ordinary rules and regulations applicable to State Railways?

Mr. P. R. Rau: The first is an allowance not permissible under the
general rules, but allowed as & special case purely as o matter of grace.

RuLES GIvING THE INDIAN RATLWAY CONFERFNCE ASSOCIATION THE
AUTHORITY TO REGULATE THE CONDUCT AND PRIVILEGES OF THE SERVICES
UNDER THE CROWN.

550. Dr. N. B. Khare: Will Government please state the rule made
under section 96-B of the Government of India Act which vests che
power in Indian Railway Conference Association to regulate the conduct
and privileges of the services under the Crown?
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The Honourable Sir Muhammad Zafrullah Khan: Indian Railway go
ference Association do not regulate the conduct and privileges of the ser¥ices

under the Crown,

Rures oIviNG THE INDiaN  RaiLway CONBEBRENCE ASSOCIATION THR
AUTHORITY TO EXERCISE ((ONTROL UPON THE SERVANTS oF THE CROWN IN

RESPECT OF PERSONAL MATTERS.

551. Dr. N. B. Khare: Will Government please state the rule made
under section 96-B of the Government of India Act which vests in the
Indian Railway Conference Association the authority to exercise control
upon the servants of the Crown in respect of personal matters?

The Honourable Sir Muhammad Zafrullah Khan: Indian Reilway Con-
ference Association do not exercise anthoritv on the servants of the Crown

in respect of personal matters,

PERSONNEL ORGANISATION ON STATE RAILWAYS AND THE ACTIONS
TAKEN THEREON BY THE RAILwWAY BOARD.

552. Dr. N. B. Khare: Will Government . please state the opinion
and recommendation made in the reports of Mr. Haseltine and of Mr.
Pope on the question of personnel organisation on Indian State- Railways
and the actions taken thereon by the Railway Board?

The Eonourable Sir Muhammad Zafrullah Khan: 1 am collecting in-
formation and will lay a reply on the table of the House in due course.

Rr.LATIONSHIP OF THE (GOVERNMENT OF INDIA WITH THE RAILWAY BOARD.

553. Dr. N. B. Khare: With reference to the Honourable Sir Frank
Noyce’s reply to a supplementary question to starred question No. 167
asked on the 12th February, 1935, will Government please state:

(a) the relationship of the Government of India with the Railway
Board ;

(b) whether the Railway Board like the Home, Legislative, Legis-
lative Asgembly, Foreign and Political, Finance, Defence,
Education, Health and Lands, Industries and Labour De-
partments is a Department of the Government of India; if
80, how, a complaint to the Railway Board is not a com-
plaint to the Government of India; and

(c) the procedure on receipt of a complaint by the Government of

India against Railway Administrations ?

‘The Honourable Sir Muhammad Zafrullah Khan: (2) The Railway
Board is a body subordinate to the Government of India in the Ralway
Department, consisting of three Members, the Chief Commissioner, Rail-
ways, the Financial Commisgioner, Railways and one other Member.

(b) The reply to the first part of the qumhon is in the negative. The
latter part does not arise.

(c) Any complaint, addressed to the Chief Commissioner of Railways,
who is the Secretary to the Government of India in the Railway Depart-
ment. is treated as a complaint to the Government of India.
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RBVENUES FROM AND EXPEXDITURE ON THE CENTRAL AND LocAL PuBLlcrry

" OFFICES, RESPECTIVELY, ON STATE RAILWAYS.

554. Dr.’N. B. Khare: Will Government please lay a comparative
statement of Revenues from and Expenditure on the Central and Local
Publicity Offices, respectively on the Indian State Railways from the
period it is available? ’

Mr P. R. Rau! The information is being collected.

SELECTION BoARDs oN THE EasT INDIAN RAILWAY.

. 545. Dr. N. B. Khare: With reference to the answer given to starred
question No. 200 asked in this House on the 18th February, 1985, regard-
ing Selection Boards on the East Indian Railway, will Government please
lay on the table a comparative ctatement of appointments made from 1sé
March, 1931, to 31st January, 1936, including lower gazetted staft to
selection posts from the staff of non-selection posts?

The Honourable Sir Muhammad Zafrullah Khan: The information is
not readily available and Government do not consider that the labour and
expense involved in collecting it will be commensurate with the results
likely to be obtained,

DISCHARGES AND DIsSMISSALS ON STATE RAILWAYS.

556. Dr. N, B. Khare: Will Government please lay on the table a
comparative statement of the discharges and dismissals on the State
Railways since the introduction of the rules regulating the dls_m1.ssal and
discharge of State Railway non-gazetted Government servants in 1980,
stating the causes of discharges and dismissals ae permissible by the said
rules and as per term of agreement together with th9 designationils of the
authority who passed the order of discharge or dismissal respectively ad-
ministrationwise ?-

The Mbh Sir Muhammad Zafrullah Khan: Government have no
information and do not consider that the labour and expense involved in
collecting it will be commensurate with the results likely to be cbtained.

RESBRVATION IN CENTRAL DEPARTMENTS OF THE PERCENTAGE OF APPOINT-
- MENTS COMMUNITYWISE.

557. Dr. N. B. Khare: Will Government plesse lay on the table a
statement showing the results of the function of the oﬂ"lcers appoin.ted to
give effect to Home Department Resolution regarding reservation in
Central Departments of the percentage of appointments communitywise ?

e Honoursble Sir Henry Oraik: I would invite the attention of the
Hn:)hurab]e ‘Member to my replv to part (c) of Maulvi 8ved Murtaza
Sahib Bahadur’s starred question No. 1259 on the 16th March, 1986.

) 4
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RusERVATION OF THE P0osTs OoF INSPECTORS ON THE EAsT INDIAN RAILWAY
FOR THE ANGLO-INDIAN orR EUROPEAN COMMUNITY. ,

558. Dr. N, B, Khare: Is it a fact that the posts of Inspectors on the
Eaet Indian Railway are reserved for the Anglo-Indian or European
community and are preponderated by that community? If not, will Gov-
ernment please lay on the table a statement showing communitywise
such posts vacated and persons appointed to vacant posts since the Home
Department” Resolution, regarding percentage of appointments by com-
munity was brought into force and the persons eligible for such appoint-
ments ?

The Honourable Sir Muhammad Zafrullah Khan: No posts of inspectors
on the East Indian Railway are reserved for members of any particular
community although it is a fact that Europeans and Anglo-Indians hold
these posts in large numbers. These posts are generally filled by prorno-
tion and not by direct recruitment and are not, therefore, subject to com-
munal considerations. The latter part of the question does not arise.

RECRUITMENTS OR APFOINTMENTs TO RAILWAY SERVICES, Crasses I anp II,
AND LowEkr GAzZETTED SERVICE.

569. Dr, N. B. Khare: Is it a fact that recruitments or appointments
to Railway Services, Classes I and II, and lower gazetted service are made
‘through the Public Service Commission ?

The Honourable Sir Muhammad Zafrullah Khan: Recruitment to Rail-
way Services, Class I, only is made through the Public Service Commission.

InpIAN RarLway CONFERENCE ASSOCIATION.

560. Dr. N. B. Khare: With reference to the reply to part (c) of
starred question No. 464, asked in this House on the 22nd February, 1985,
regarding Indian Railway Conference Association, will Government please
lay on the table a copy of the notification or authority appointing the
‘Association to frame regulations and act as a Board of Conciliation as
required by Chapters V and VT of the Indian Railways Act?

The Honourable Sir Muhammad Zatrullah Khan: 1 am unable to find
anything in Chapters V and VI of the Indian Railways Act requiring the
issue of a notification or sanction to enable the Association to frame re-
gulations and act as a Board of Conciliation.

PowER To PASS AN ORDER OF DISCHARGE BY A SENIOR SCALE CFFICER ON
STATE RAILWAYS.

561. Dr. N. B. Khare: With reference to the reply to starred question
No. 555. asked in this House on the 26th Februarv, 1985, regarding power
to pass an order of discharge bv a senior scale officer on State Railways,
will Government please lay on the table copies of the notifications or
authoritly through which the Agents of State Railwavs have delegated
the powers to senior seale or iunior scale or lower gazetted or subordinate
oﬂicerst ;.o pass an order of discharge or dismissal on a non-gazetted railway
servan
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The Honourable Sir Muhammad Zafrullah Khan:

formation and will lay a reply on the . i collocting in-

table of the House in due course.

DrsMissaL OR DISCHARGE oF AN EMPLOYEE BY A SENIOR SCALE oR
ADMINISTRATIVE OFFICER ON STATE RAILWAYS.

562. Dr. N. B. Khare: With reference to the repl i
. ; » reply to starred question
No. 558, asked in this House on the 26th February, 1935, regarc?ing dis-

missal or discharge of an employee by a senior scale or administrative
officer on State Railways, will Government please state:

(a) the autzxority empowered to operate the terms of service agree-
ment;

(b) the term of the service agreement which permit or provide dele-
gation of power by the Railway Administration;

(c) whether the delegation in all these State Railways is equal, or
there is any difference; and

'(d) the rule which governs the termination of service as per term
of agreement without observing the rules of dismissal and
discharge ?

-~
The Honourable Sir Muhammad Zafrullah Khan: I am collecting in-
formation and will lay a reply on the table of the House in due course.

L®TTER PUBLISHED IN THE HInNpUSTAN TIMEs BNTITLED ‘‘PENSION AND
COMMUTATION"",

_ 563. Dr. N. B. Khare: (a) Has the attention of Government been drawn
to the letter printed in the Hindustan Times, dated the 7th July, 1985,
regarding ‘‘Pension and Commutation’’, written by one Sham Sundar, a
Government pensioner ?

(b) If the reply to part (a) be in the negative, are Government prepared
to take action on it now? »

(¢) Are Government aware that the Ceylon Government bas fixed a
period of commutation up to ten years, after which period i 18 automati-
eally dissolved and the pensioner’s pension is restored to the original sum?
.. (d) If the reply to part (c) be in the affirmative, are Government pre-
1;ar£d to fix 1sheP gamepperiog:l)of commutation? If not, why not?

The Honourable Sir James Grigg: (a) Yes.

b), (c) and (d). I would refer the Honourable Member to the repiy
give(n)bv( IZ’IV pre(get):essor on the floor of this House on the 23rd November,
1933, to starred question No. 1127 by Mr. Gaya Prasad Singh.

PROCEDURE IN REGARD TO THE CONVENING OF SELECTION BOARDS ON THE
a Howrar DivVISION OF THE East INpiaAN RaiLway.

. Mr. Amarendra Nath Ohattopadhyaya: (a) Will  Government
ple:’g: state the procedure in regard to the convening of Selection Boards
on the Howrah Division of the East Indian Railway?

What is the procedure when candidates who are summoned to
apga)ar be?ore a Selegtion Board dc not turn up on that date?

| ys
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The Honourable Sir Muhammad Zafrullah Khan: I am colleciing in-
formation and will lay a reply on the table of the House in due course,

JoB ANALYSIS CARRIED ON ON THE EAsT INDIAN RAILWAY.

565. Mr. Amarendra Nath Chattopradhyaya: (a) Is it a fact that
Job Analysis is still being carried ou on the East Indian Railway? If so;
will Government please state:

(i) whether the Deputy Agent, Organisation, is in charge;

(ii) whether the gazetted officers who have worked as Deputy Agent,
Organisation, have been recruited from the Engineering and
Mechanical branches; if so, whether this post has been ear-
marked for those branches; and ’

(iil) whether junior gazetted and non-gazetted staff have Leen select.
ed for the cection?

(b) Is it.a fact that the majority of the recommendations have emanst-
od from the Divisions and not from the Job Analysis sections? If so,
what useful purpose is served in keeping this temporary section going?

The Honourable Sir Muhammad Zafrullah Ehan: (a) Yes.
(i) and (iii). Yes. . "
(i) The reply to the first part is in the affirmative and to the latter
part in the negative.
(b) The reply to the first part is in the negative. As regards the
latter part T would invite the Honcurable Member’s attention to para-

graph 12 of the ‘‘Report by the Railway Board on Indian Railways for
1934-35'" which shows the economies effected by this organisation.

DATES oF THE MOVE OF THE GOVERNMENT OF INDIA TO SmMLA.

'566. Sardar Sant Singh: (a) Will the Honourable the Home Member
please state whether the dates of the move of the Government of Indis
have not yet been decided upon?

(b) Is it a fact that the various branches of Army Headquarters have
already fixed the dates of their move to Simla and intend to move between
the 10th and 18th April, 1936?

(c) If the facts stated in parts (a) and. (b) be correct, how is it that the
Army Headquarters fix the dates of their move before the Government of
India have issued any orders in the matter?

(d) Is it not a fact that in the past the Army Headquarters have moved
to Simla after the Civil Secretariat and cannot this practice be adhered to
this year?

(e) Is it a fact that thls year the Government of India will move late
consequent on the State departure of His Excellency the Viceroy and the
Btate arrival of the new Governor General?

Mr. G. R. F. Tottenham: (a) The dates for the move of the Government
of India have been announced.

() Army .I-’.[—ea-dquarters will move between the 15th and the 18th.
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.(¢) The dates for the move of Army He;dquart
e : \ ers are fixed under the
-orders of the Government of India in Wi ini iv
i e In  aecordance with administrative

. (d) No. Army Headquarters generall i .
Secretariat. ge y move to Simla before the Civil

(e) The late move of the Government of India is largely due to the
prolonged Session of the Legislature. '

CoMMUNAL ROTATION IN THE BoMBAY PoSTAL CIRCLE IN TOE MATTER OF
PROMOTIONS OF INFERIOR SERVANTS.

567. Mr. N. M. Joshi: Will Government be pleased to state:

(a) whether it is a fact that the Government of India, while issuing
orders regarding communal recruitment, have clearly laid
down that those orders apply only in the cases of fresh
recruitment and that thev do not apply to promotions from
ons cadre to another;

.1}%&1@11@:&1}9% orders do not contemplate communal rotation for
inferior gervants and that the Postal Department has laid
down orders that communal rotation should be followed in the

case of inferior servants also;

(c) whether it is a fact that the Postmaster General, Bombay, has
ordered that permanent officials in the cadre of inferior ser-
vants for the purpose of promotion to superior service should
be considered as fresh recruit, making thereby the communal
rotation applicable to them even in the case of their promo-
tion; and if so, why?

The Honourable Sir Frank Noyce: (a) Yes.

* (b) The position is not exactly as stated by the Honourable Member.
The general orders regarding communal recruitment do contemplate that
Ahey may be made applicable to any particular class of inferior servants
megarding whom special orders to that effect are issued In the Postal
.Department a special order has been issued applying the general orders
regarding the communal recruitment also to inferior servants other than
mail runners and menials paid from contingencies.

(¢) Yes, but I may inform the Honourable Member that the Postmaster-
“Qeneral’s order in question was issued before the issue of the special
orders just mentioned and has, therefore, now beea superseded.by the
futter order. The last part of the question does not, therefore, arise.
"RiEMOVAL oF THE BAN OoN CONFIRMATION IN THE CASE OF THE POSTS AND
v TELEGRAPHS DEPARTMENT IN THE BoMBAY CIRCLE.

568. Mr, N. M. Joshi: Will Government be pleased to state :
(e) ‘whebher ‘the ban on confirmation issued by them has been re-

LEREE smoved in the case of the Posts and Telegraphs Department #h
the Bombay Circle; S
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(b) whether the Postmaster General, Bombay, has once again issued
orders imposing a fresh ban on confirmation, and if so, the
date of such an order; and

(c) whether the Director-General, Posts and Telegraphs, proposes
to issue instructions to remove this ban forthwith and
avoid hardship to the staff who are being asked to work on
provisional basis without confirmation; if not, why not?

The Honourable Sir Frank Noyce: (a) The ban on confirmation which
formed part of the measures taken to meet the adverse financial situation
was removed on the 1st April, 1985, in the case of the Posts and Telegraphs
Department in all Circles including the Bombay Circle.

(b) The Postmaster-General, Bombay Circle, has only ordered that no
vacancy to which the new communal orders apply should be filled perma-
nently until the percentages of vacancies to be reserved in each recruiting
unit for the different minority communities have been finally fixed. The
date of issue of the Postmaster-General's order is 23rd September, 1935.

(c) The removal of the restriction mentioned in the reply to part (b)
is, a8 stated therein, dependent upon the issue of the final orders fixing the
reserved percentages for the different minority communities in the different
recruiting units. These orders are expected to be issued very shortly. The
last part of the question does not, therefore, arice,

CONTRACT FOR CONVEYING MAILs BY THE KONKAN FERRY STEAMSHIPS WITH
1ae BoMBAY STEAM NavigaTioN ComMpANY, LTD.

560. Mr. N. M. Joshi: Will Government be pleased to state:

(a) whether it is a fact that the contract of conveying mails by
Konkan ferry steamships with the Bombay Steam Naviga-
tion Company, Ltd., ends by the 1st October, 1936;

(b) whether the steamship company has persistently refused to
allow the mails to be landed at all the ports where the
steamer touches without reference to subsidy; and

(¢) whether in the case of Railways, where similar reserved
accommodation is given, no additional subsidy is demanded
by them if the Post Office takes advantage of any additional
halt introduced by the Railways for its own convenience to
facilitate the disposal of mails ?

The Honourable Sir Frank Noyce: (a) No. The contract expires on
the 31st May, 1936.

(b) The Company has not refused to allow mails to be landed at ports
where it is bound to call regularly under the terms of the contract. The
question of landing mails at other ports where the steamer may call
occasionally and irregulerly does not arise nor has the Company asked for
additional payment for allowing the landing of mails at ports not included’
in the contract as ports of call.

(c¢) No payment in addition to usual haulage charges is made to Rail-
ways in the circumstances postulated by the Honourable Member but, as

he will see frem the reply to part (b), the circumstances are entirely
different.
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CONTRACT FOR CONVEYING MAILS BY THE KoNEAN FERRY STEAMSHIPS WITE
THE BoMBAY STEAM NAVIGATION CoMpaNy, Lrtp.

570. Mr. N. M. Joshi: Will Government be pleased to state:

(a) \vhethqr the Vijaydurg Mail steamer of the Bombay Steam
Navigation Company Ltd., has been consistently calling at
the Dabhol and Jaygad ports, except in case of stormy
weather;

(b) whether the said steamship company has no other steamship
which touches Jaygad except the Vijaydurg Mail steamer
referred to above; and

(e) if the Bombay Steam Navigation Company Ltd., does not agree
to allow the Post Office to take advantage of their mail
steamer calling at Dabhol and Jaygad, whether Government
propose, in the alternative to consider the question of uti-
lising the existing railway and mail motor lines and do away
with the contract with the said Steamship Company
altogether, or else find out whether the other steamship
companies would not be prepared to take up the work?

The Honourable Sir Frank Noyce: (a) Yes, but the compuny reserves
the right to omit Dabhol on thie run for other reasons than ztormy

“weather.

(b) No.

(¢) The suggestion made by the Honourable Member will be considered
in connection with the tenders which will be shortly called for in connec-
-tion with the Bombay-Vijayadurg mail eteamer service.

OLp EasT INDIAN RarLwAYy LEAVE RULES FOR THE STAFF EMPLOYED IN EasT
] InpiaN Rarmway ScHooLs.

571. Mr. N. M. Joshi: (a) Is it a fact that in May 1935 the Railway
Board decided that the staff employed in East Indian Railway schools be
treated as railway servants in all respects and should be subject to tl‘xo
same rules of discipline and control as the rest of the railway staff and in
regard to leave such staff should be subject to the Rewse.d State Railway
Rules, promulgated with the Railway Department Resolution No. 8878-E.,
dated the 20th February, 1930, modified in the manner indicated in the
enclosure to their letter dated the 11th May, 19857

(b) Is it a fact that the enclosure referred to above zontains an addenda
to the Leave Rules and creates a new department of railway service called
the vacation department ?

(c) Is it a fact that the Revised State Railway Leave Rules are a modi-
fication of the Fundamental Rules to suit the exigeneies of Railway service ?

(d) Is it a fact that in the Fundamental Rules there is section 81
governing the vacation departments of Government service ?

(e) Is it a fact that in the addenda issued by the Railway Iourd in 1985,
the limits of leave permitted in their vacation department are far less than
those allowed in the Fundamental Rules ?

(f) Is it a fact that in the addenda to State Railway Rules issued in
May, 1985, in the case of those who enjoy vacation leave has been reduced

0 nil?
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. (g) Is'it & fact that in the addenda to State Railway Rules, issued in
May, 1935, there is absolutely no prevision similar to that made in Funda-
mental Rule 82 for leave in case of sickness anl on medical certificate ?

(b) Is it a fact that vacations in schools are allowed at fixed times in
consonance with the rules of the educational department?

(i) Is it a fact that the staff employed in East Indian Railway schools
have occasionally to take leave on medical certificate when there are no
vacations in the schools ?

(j) Is it a fact that according to the rules now in force there is
absolutely no provision for leave on full average pay on medical certificate
and the staff are aliowed leave on half pay or without pay ?

(k) 1s it & fact that no rebate has been allowed to staff employed in
railway schools for previous service in the rules enforced in May, 19385?

() Is it also a fact that the rules framed in 1935 have been enforced
with retrospective effect ? ’

(m) Is it a fact that the Oakgrove School at Jharipani for Europeans and
Anglo-Indians has been exempted from thesc rules and staff employed
therein still enjoy the old East Indian Railwaey Leave Rules? If so, why

has this discrimination been made between Indian and Anglo-Indian or
European staff ?

(n) Do Goverrment propose to take steps to remove the hardship
involved by the omission of provision for leave on average pay on medical
certificate and provide a saving clause in the rules framed in May, -1935,
.corresponding to the Fundamental Rule No. 82?

_ The Honourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay a reply on the table of the House in due course.

\
APPOINTMENT, 1)ISCHARGE AND D18MISSAL OF THE STAFF IN THE EAsT INDIAN
RAiLwAy ScHooLS.

572. Mr. N. M, Joghi: (a) Is it a fact that in May, 1985, the Railway
Board decided that all East Indian Railway Schools should be managed
directly by the Railway administration and should for this purpose be
placed under the control of Divisional Superintendents who should in
future exercise powers regarding appointments, discharge and dismissal,
etc., of the staff employed in these schools and that the staff should
have a right of appeal to the authority next above to that passing orders,
subject to the provision of the rules regulating the discharge and dismis-
sal of State Railway non-gazetted government servanis ?

(b) Is it a fact that the East Indian Railway administration, in apply-
ing the above decision of the Railway Bosard, have ruled that the Divi-
sional Superintendent is to act through an Executive Officer and he is to
appoint, discharge and dismiss all staff employed in the school under

his charge and all appeals against the order of the Executive Officer will
lie. with the Divisional Superintendent only ? 4

(c) Is it a fact that, even prior to the decision of the Railway Board,
these schools were managed by and through executive officers ? ’

@) Is it & fact that the Railway Board had arrived at their decision
~of ‘May, 1985, consequent on the adverse oriticism of the ‘management:aad
insecurity of service obtained in the East Indian Railway Schools? i
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~  {e) Do Government ‘propose to enquire why the East Indian Ralway
-sdministration have gone against the decision of the Railway Board amd
vested the power of appointment, discharge and dismissal in exeeutive
officers, instead of Divisional Superintendents themselves and deprived
the staff of the right to appeal to the Agent—the authority next above to
the Divisional Superintendents ?

(f) Are Government aware that the executive officers are Railway
officers, having no contact with educational matters?

(g) Is it a fact that headinasters have sometimes to differ from
executive officers in opinions regarding the actual day to day administra-
tion ? '

(h) Are Government aware that headmasters of all Government schools
under Provincial Government are gazetted officers in the provincial educa-
tional services of the provinces concerned?

(i) Are Government aware that headmasters of Provincial Government
schools, are not even punishable by the Divigional Inspectors of Schools,
though they are directly subordinate to and responsible to the latter?

() Do headmasters of East Indian Railway Schools enjoy the same
powers and scales of pay as headmasters of Government schools of the
provinces in which they are situated? If so, will Government be pleased
to state whether they propose to place them directly under the Divisional
Superintendents, but dischargeable and dismissable only by the Agent with
:a right ef appeal to the Railway Board ?

- The Honourable Sir Muhammad Zafrullah Khan: T am collecting
“information and will lay a reply on the table of the House in due course.

“GAZETTED RANK FOR THE Four HEADMASTERs OF THE EAST TNDIAN RAILWAY
InpiaN Hier ScHooLs.

578. Mr. N. M. Joshi: (a) Is it a fact that the Railway Board, in
the Government of India Gazette, dated the 11th January, 1936, ‘gazetted
_the following as honorary gazetted officers on the East Indian Railway?

1. the headmaster of the Oakgrove School, Jharipani, for European
and Anglo-Indians; ;
. the first assistant master of the same school; ;
the headmistress of the girls department of the same school;
the headmistress of the junior department of the same school ;
and
5. the headmaster of the Asansol H. E. School. N

(b) On what principles were these officers gazetted as officers?

(c) Ts it a fact that in the Oakgrove School for Europeans and Anglo-
Indians there are now, besides the Principal, four {two men and two
women) gazetted officers working as headmasters, assistant masters and
mistresses, etc.? R
“:(d) Is it a fact that the four headmasters of East Indian Railway
“High “Schools for Indians have been given the powers and scales of pay
‘enjoyed by headmasters of the Government schools of the provinces in
which their schools are situated, and have not been given the same status
.or the status afforded to the headmaster, first assistant master or the
sheadimistresses of the jumior depsriments of’ the Qakgrove 8chool for
Europeans and Anglo-Indians? : Lo

»wo
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(e) Will Government please state whether they propose to consider
the case of the four headmasters of the Indian High B8chools and give
them also the same rank as gazetted officers?

The Honourable Sir Muhammad Zatrullah Khan: I am collecting
information and will lay a reply on the table of the House in due course.

INCONVENIENCE OF CERTAIN CABIN STAFF ON THE GREAT INDIAN PENINSULA
RaiLway.

574, Mr. N. M. Joshi: Will Government be pleased to state:

(a) if it is a fact that certain cabins on the Great Indian Penin-
sula Railway, such as Kurla ‘H’, Kurla ‘J’, Kalyan ‘A’,
Kalyan ‘E’, Rawli, etc., are far away from stations and that
there is no suitable conveyance for the cabin-staff working
at these ecabins;

(n, if it is a fact that for the convenience of these cabinmern
certain trains used to stop at the cabins to carry the cabin
staff from and to the stations;

(¢) if it is a fact that this practice is now stopped; .

(d) if .the answer to part (a) above be in the affirmative, whether
it is not a fact that, as a result, these cabinmen are put
to great hardship, especially in rainy season, due to the
fact that there is no conveyance, whatsoever, between the
cabins and the stations and that there is every danger from
snakes, thieves, etc., as these cabins are situated in solitary
places; and

(e) whether Government are prepared to revive the old practice of
carrying the cabin staff on the trains; if not, why not?

The Honourable Sir Muhammad Zatrullah Khan: Government have no
information and do not consider any useful purpose will be served by
eollecting it. These are matters of detailed administration entirely
within the competence of the Agent to decide, to whom a copy of the

question has been sent for information and such action as he may
consider necessary.

SupPLY OF NECEsSARY UNIFORMS FOR A CABINMAN OFFICIATING AS A GUARD
OoN THE GREAT INDIAN PENINSULA RaIlLway.

§76. Mr. N. M. Joshi: Will Government be pleased to state:

(8) whether it is a fact that when a cabinman or other employee
on the Great Indian Peninsula Railway officiates as a
for less than two months, he is not eligible for ‘good conduct
money’ for the period he so officiates and therefore he cannot
equip himself with the necessary uniform;

() the total number of such officiating guards, who were paid the

good conduct money, and the number of those who were not
so paid for the yvear 1935-36;
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(c) whether there is no arrangement for supplying rain coats to-
staff officiating as guards, on the Great Indian Peninsula.
Railway;

{d) whether these rain coats are essential for these officiating
guards; and

(e) if so, whether they propose to make necessary arrange
¢ 3 : ments -
to equip these guards with rain coats ; if not,ywhy no%? "

_ _The Eonourablg Sir Muhammad Zafrullah Khan: ] am  collecting
information and will lay a reply on the table of the House in due course.

DIFFERENTIAL TREATMENT IN RESPECT OF WORKING OF CERTAIN CABINMEN
AND LEVERMEN ON THE GREAT InpIaN PENINSULA RAILway.

576. MrN M. Joshi: (a) Is it a fact that at all the stations in the
Bombay Division on the Great Indian Peninsula Railway, excepting-
Umarmali and Atgaon, levermen work for the same number of hours as.
cabinmen in the same cabins ?

(b) If so, why are Umarmali and Atgaon, where cabinmen work for
cnly eight hours and levermen for 12 hours, being treated differently in
this respect ?

N
. The Honourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay a reply on the table of the House in due course.

CLASSIFICATION OF Ticker COLLECTORS AT MANMAD ON THE GREAT INDIAW
PeNINSULA RaiLway As “INTERMITTENT WORKERS''.

577. Mr. N. M. Joshi: Will Government be pleased to state:

(a) whether the Ticket Collectors at Manmad on the Great Indian
Peninsula Railway were classified as ‘‘Continuous Workers"
till 1934;

(b) whether they are now re-classified as ‘‘Intermittent Workers'';

(c¢) whether the Labour Supervisor recently recommended that'
these Ticket Collectors should be classified as ‘‘Continuous
Workers’’ and not as ‘‘Intermittent Workers’’;

(d) the reasons why the recommendation of the Labour Supervisor -
was not given effect to; and

(e) whether it is a fact that the pressure of work on these Ticket:

) Collectors is heavier at present, due to the fact, thac their

number has been reduced from 21 to 15 since 1934 and .that
there is no decrease in the number of trains to be dealt with?-

The Honourable Sir Muhammad Zafrullsh Kkan: I am collecting-
information and will lay a reply on the table of the House in due course.

CLASSIFICATION OF GATEMEN WORKING AT UMARMALI ON THE gnm'r INDIAN
PeNINsuLA RAILWAY As ‘‘INTERMITTENT WORKERS''.

. 578. Mr. N. M. Joshi: Will Govermnent be plepsed to state whgther-
the gatemen working at Umarmali on the Great Indian Peninsula Railway:-
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have been classified as ‘‘Intermittent Workers’’ and. that ‘t‘he Labour
Bupervisor has recommended that they should be classified as *‘Continuous
Workers''? Tf so, why has this recommendation not been given effect to?

The Honoursble Sir Muhammad Zafrullsh Khan: I am _collecting
information and will lay a reply on the table of the House in due course.

INCREASE IN THE PAY OF THE INFERIOR SERVANTS WORKING NEAR IGcATPURI
oN THE GREAT INDIAN PENINSULA RAILWAY.

" 579. Mr. N. M. Joshi: Will Government be pleased to state:

(a) whether the inferior servants at Tgatpuri on the Great Indian
Peninsulz Railway get higher pay than those working in
places near Igatpuri, because the standard of living in Igat-
puri is higher;

(b) whether the inferior servants working in  these places near
Igatpuri are required to purchase their food-stuff, etc., at
Igatpuri, and whether they are supplied with Provision
Passes by the Administration for this purpose; and

(¢) if the answer to part (b) be in the affirmative, whether they are

prepared to raise the pay of these inferior servants in these
places; if not, why not ?

The Honourable Sir Muhammad Zafrullah Khan: Government have no
‘information and do not consider the expense and trouble involved in col-
lecting it will be commensurate with the results likely to be obtained.
These are matters of detailed administration entirely within the
competence of the Agent to decide and a copy of the question has been
sent to him for information and such action as he may consider necessary.

RATERS EMPLOYED AT FORWARDING SIDE AT WaDI BUNDER GooDs DEPOT oN
THE GREAT INDIAN PENINSULA RAILWAY.

580. Mr. N. M. Joshi: Will Government be pleased to state:

(a) the number of raters employed at Forwarding Side at Wadi-

Bunder Goods Depot or the Great Indian Peninsula
Railway;

(b) the total number of consignments for the years 1920, 1924,
1928, 1922, and 1936;

{(c) the number of grades and the number of employees in ecach of
these grudes, working at Wadi-Bunder Goods Depot on the

Great Indian Peninsula Railway, for the years 1924, 1928,
1932, and 1936; :

(d) whether it is & fact that there were five in-charge *raters at
Forwarding Side of the Wadi-Bunder Goods Depot on :the
Great Indian Peninsula Railway formerly;

{e) whether it is a fact that the number of these m-charge raters
has beeu reduced by one; '

(f) whether it is a fact that the pressure of work to be done by each

of these in-charge raters has beconie hesviet dve fo this
reduction’;’ ' o o
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(8) whether it is a fact that at the time of the Court of Enquiry, the
contention of the Administration and the Railway Board was
that the conditions of work would not be made worse due
te retrenchment; and

() if the answer to part (d) be in the affirmative, whether the above
re-duct-lon. in the number of in-charge raters is not contrary
to the principles stated before the Court of Enquiry? |

The Honourable Sir Muhammad Zatrullah Khan: (a) to (f). Govern-
ment have no information. These are matters of detailed administration
in which full powers have been delegated and Government are not
prepared to ‘interfere.

(g) Government have no information.

(k) Government have no reason to believe that the number of raters
referred to has been reduced without justification. I am, however,
sending a copy of this question to the Agent,. Great Indian Peninsuls
Railway, for such action as he may consider necessary.

SpeciaL Pay For NoN-OPERATIVE TELEGRAPHISTS FOR DOING SOME
SUPERVISORY DUTIES NOT REQUIRING ANY TECHNICAL ABILITY.

581. Sardar Sant Singh: (2) Is it a fact that a special pay was provided
in paragraph 99 (ii) of the Manual of Appointments and Allowances of the
Indian Posts and Telegraphs Department, as it was originally worded, .for
bon-operative telegraphists for doing some supervisory duties not, requiring
any technical ability? If so, why was the special pay provided?

(b) Is it a fact that the non-operative telegraphists mentioned in part
(a) are being replaced by clerks ?

() If the replies to parte (a) and (b) be in the affirmative, will Govern-
wment be pleased to state whether they will grant the special pay to the
clerks now doing the same duties? If not, why not ?

(d) Is it a fact that Government maintain that the basis of the allow-
ance for the nou-operative duties of telegraphists referred to above is
compensatory ? If so, will Government be pleased to state how ?

(e) Is it a fact that the signalling allowance of telegraphists is their
pie-money ?

(f) Is it a fact that all telegraph lines are not pie-money lines and all
telegraphists cannot score and earn pie-money even if they wish?

(g) I8 it a fact that many of the telegraphists, employed on non-opera-
tive duties on an allowance, were very senior men? )

(b) Is it a fact all telegraphists employed on non-operative duties
were granted allowance ?
' (i) If the replies to parts (e), (f) and (g) be in the affirmative, will
Government be pleased to state why all telegraphists employed on non-
operative duty were given an allowance?

The Honourable Sir Frank Noyce: (a) The facts in the first purt of the
question are substantially as stated by the Honourable Member, but I
would point out that the rule referred to is obsolete. As regards the
second part the allowance was granted to telegraphists employed on
such duties, in order to compensate them for the loss of chances of earning
pie money and overtime.
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(b) Yes.

‘(¢) Does not arise.

(d) Yes. The grounds for maintaining that the allowance was com-
pensatory ar2 given in the answer to the second part of the question at
(a). . )

(e) No. Pie money is an allowance granted to telegraphists for
disposing of traffic in excess of certain fixed standards.

" (f) Yes.
(8) No.
-(h) No.

(i) Does not arise.
*CONVERSION OF DEPAKTMENTAL TELEGRAPH OFFICES INTO COMBINED OFFIOBS

* 582, Sardar Sant Stngh: (a) Will Government bé pleased ‘to state
whether it is their policy to convert departmental telegraph offices  into
combined offices if this can be effected with economy and without lose of
efficiency ?

(b) Is it not a fact that conversion of departmental telegraph offices
‘has reeulted in greater number of cases of mutilations and of delay of
‘traffic everywhere? _

“(¢) Is it a fact that there were loud complaints from the public and the
Chamber of Commerce soon after the conversion of Cochin departmental
telegraph office ?

(d) Is it not a fact that, according to new rates of pay, the pay of tele-
graphists and telegraph masters is almost equal to the pay of postal
signallers and postal selection grade clerks respectively ?

(e) Is it not a fact that conversion of departmental telegraph offices
involves circuit charges, causing enormous expenditure ?

(f) If the replies to parts (a) to (e) be in the affirmative, will Govern-
ment be pleased to state how economy is effected and efficiency maintained
by conversion of departmental telegraph offices into combined offices?

~ (g) Are Government prepared to reconsider the question of conversion
of departmental telegraph offices and abandon their policy of conversion?
If not, why not?

(b) Are Government prepared to invite the opinion of the different
Chambers of Commerce of India and Burma regarding the efficiency of
the departmental telegraph offices and combined offices? If not, why
not?

The Honourable Sir Frank Noyce: (a) Yes, but the conversion is also
subject to administrative considerations.

(b) Government have no reason to believe that the facts are as stated
by the Honourable Member.

(e) No.

(d) Under the new rates of pay the difference between the scales: of
‘pay of te]eg}'aphists, and telegraph masters and of postal signallers and
p;)stsl selection grade clerks, respectively, ic less than under the old scales
-of pay.
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(e) In censidering ths question of conversion the ex iture i
) 1 ering penditure involved
in making any circuit changes that may be necessary i i
no case can it be described ag "enormog's". 7 16 pot ignored. In

(f) Does not arise in view of the reply to parts (b) to (e) above.

(8) The policy oi conversion as stated in reply to part (a) of the ques-
#ion is based on long established principles and Gove(n)1ment se% no
reason to depart from it.

_(h) No. If there is inefficiency anywhere the Chambers will no doubs
bring the matter to the notice of Government.

CoMMUNAL COMPOSITION OF CERTAIN STAFF IN THE ForMS PRESS, ALIGARH.

. 583. Pandit Sri Krishna Dutta Paliwal: Will Government please state
in what respect the minorities in the Aligarh Press are in less number in
the Press, and state the number of employees, all superior and inferior,
by communities in the Comporing Branch, Printing Branch, Bindery
Branch, Sterio Branch, Mechanical Branch, separately ?

The Honourable Sir Frank Noyce: A statement giving the communal
eomposition of the staff in the Branches of the Aligarh Press named in
the question is laid on the table.

Statement.
Superior, Inferior,

Branch, Indian | Other | ' Indian | Totsl.

indus. [Muslim, | Christ- | Comm- Hindus, [Muslims Christ-

ian, unities. ian,
«Composing 7 9 2 ‘ .. 1 3 .. 28
Printing . 31 7 1 .. 37 24 2 108
Bindery . 41 38 ¢« o 27 24 1 136
Stereo~ . 3 6 AU .. 1 .. 10
Mechanical a 5 2 ) 1 [ 2 1 21
Total .| g7 65 9 i 1 70 54 ¢ 290

{

ENQUIRY COMMITTEE TO INVESTIGATE INTO MATTERS IN THE ForMs Press,
: ALIGARH.

584. Pandit Sri Krishna Dutta Paliwal: Are Government prepared
to appoint an enquiry committee to investigate all matters in the Aligarh
Press?

The Honourable Sir Frank Noyce: No.

Al -
APPOINTMENT oF CIVILIAN ASSISTANT STOREKFEPERS IN EVERY FouRTH

Vacancy 1N THE CADRE oF B. O. R.’s.

585. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact thev
in the year 1929, it was decided to Indianise I. A. O. C.'partly a‘n(.l'to
throw Jpen everv fourth vacancy in the cadre ¢f B. O. R.’s to a civilian

Assistant Store Keeper?
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* (b) Will Government please state if every such vacancy has since gone
to-a civilian Assistant Store Keeper? 1 not, why not?

(¢) If the answer to part (b) be in the negative, has it anything to do
with the new scheme of Indian Militarv Assistant Store Keepers? If so,
does it not contravene the assurance given in writing by the Director of
Ordnance Services to the association of Assistant Store Keepers and
storemen that the recruitment of Military Assistant Store Keepers will
not, in any way, encroach upon the proportion allotted to the civil wing?

(d) Will Government please state what led to the introduction of the
military scheme over the head of the civilian scheme so soon after the in-
troduction of the latter?

1928nr G. B. F. Tottenham: (a) Yes, but the decision was reached in

(b) No. After a trial at which they proved entirely successful, it -wes
decided that Indian military personnel should be accepted up to 8 1/3
per cent. of the whole establishment, before more civilians were taken.

(c) A rtatement to the effect quoted by the Honourable Member was
made by an Assistant Director of Ordnance Services, but it was made
without authority.

(d) The military scheme was inﬁoduced five years after the civilian
scheme because Indian Military Assistant Storekeepers proved better and
cheaper than civilians.

QUALIFICATIONS DEMANDED OF THE CIVILIAN ASSISTANT STORE KBEPERs FoR
AppoINTMENT IN THE CADRE OF B. O. R.’s.

586. Pandit Sri Krishna Dutta Paliwal: (a) Is it a fact that
a much higher educational standard and family state services were
démanded of the civilian Assistant Store Keepers at the time of recruit-
ment? Has this standard been lowered in the case of Military Assistane
Btore Keepers?

(b) Is it a fact that direct recruitment of graduates end men of
higher family status has bden given up in favour of departmental promo-
tions from storemen?

(c) Is it a fact that Indian Non-Commissioned Officer, possessing only
first class educational Army certificate which is hardly equivalent to the
eighth standard in the schools, have been brought into the department?

Mr. G. B. F. Tottenham: (a) The educational standard was lowered
because it was found that military training produced better candidates.

(b) Direct recruitment has generally been given up in favour of
departmental promotions from storemen, and of the appointment of mili-
tary storekeepers.

(c¢) Indian Non-Commissioned officers with the first clase certificate of
education have been brought into the department. This certificate s
certainly equivalent to the eighth standard in the schools.
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KirkEe ScHooL ExAMINATION REsuLTs oF THE B. O. R. AND ASSISTANT
Store KEEPER CLASSES.

587. Pandit Sri Krishna Dutta Paliwal: Will Government place om
the table of this House a statement of the Kirkee school examination re-
sults of the B. O. R. and Assistant Store Keeper classes held since 1929
and the number and proportion of distinctions obtained by each class and
aleo state if any Assistant Store Keepers have been tried as storeholders
and if so, with what result?

Mr. @. R. F. Tottenham: The labour involved would be considerable
and the information of little value, since the syllabus for the two courses
is different. So far as Government are aware, no Assistant Store Keeper

has yet been tried as a Storeholder.
ARREST AND DETENTION OF SARDAR GURUCHARAN SINGH.

588. Sardar Sant Singh: (a) On what date was Sardar Gurucharan
Bingh arrested under Regulation III of 1818, and at which places has he
been confined under the same Regulation?

(b) Has any allowance been fixed for his maintenance? If not, why
not ?

(¢) Has his case been reviewed every six months, as is done in the case
of other internees under the same Regulation? If so, what are the reports
of the judges who reviewed his case ?

(d) Are Government aware that Sardar Gurucharan Singh has contri-
buted towards the Silver Jubilee Fund, Delhi, and King George's Silver
Jubilee Fund, London ? If so, what amounts, and are Government aware
that such contribution was accepted?

(e) Did Sardar Gurucharan Singh convey his respectful condolence
through the Government of India on the death of His Late Majesty King
‘Ceorge to His Majesty the present King? Ilas any message been reccived
back from His Majesty the King?

(f) Is it a fact that the private property belonging to Sardar Gurucharan
Singh has been taken possession of by Government ? If so, why ?

(@ Is it a fact that the maintenance allowance wae reduced from
Rs. 25,000 to Rs. 10,000? If so, when and why ?

(h) Is it a fact that a deduction of Re. 2,000 a month is being made from
his allowance of Rs. 10,000 on the ground of having paid off some incuin-
brances on his private property ? If so, how did Government reconcile the
deduction of Rs. 2,000 a month with the deprivation of the ownership of
the property redeemed ?

\

Sir Aubrey Metcalfe: (a) “He was arrested on 22nd February, 1928 and
has since been detained at Kodaikanal.

(b) He receives a maintenance allowance of Rs. 10,000 per mensem.

(c) The reply to the first part is in the affirmative. Government are
ndt prepared to disclose these reports which are confidential documents.

(d) Government are aware that Sardar Gurucharan Singh subscribed
£100 to the King George’s Jubilee Trust Fund, London, and that this
contribution was accepted. They have no information regarding any
contribution from him to the Silver Jubilee Fund, Delhi.

o
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(¢) Yes. An acknowledgment has been received.

(f) The answer to the first part is in the negative; the second part
does not arise.

(g) I would refer the Honourable Member to the Communiqué issued
on the 19th February, 1928. I lay a copy on the table.

(h) As regards the first part, the facts are that the Nabha Darbar make
a deduction of Rs. 2,000 per mensem from the allowance of the ez-
Maharaja towards liquidation of the amount paid by them in satisfaction
of his private debts. The second part does not arise in view

of my reply
to part (f) of the question. :

Communiqué, dated and issued on 19th February, 1928.

Under the conditions whereby Maharaja Ripudaman Singh, now known as Maharaja
Gurcharan Singh, was permitted to sever his connexion with the Nabha State he
undertook to remain loyal to Government : it was expressly laid down at the same
time that in the cvent of his failing to act accordingly Government reserved the right
to modify or annal the other conditions attaching to his severance from the State.
From evidence in their possession the Government of India are satisfied that Maharaja
Gurcharan Singh has repeatedly taken part in disloyal activities since his departure
fromn Nabha. He has been clearly warned of the consequences which a comtinuance
of such conduct would entail, but this warning has been without effect. The Govern-
ment of India have accordingly been compelled to pass orders that he shall be deprived
of the title of Maharaja and of all rights and privileges pertaining thereto, that his
allowance from the Nabha State shall be redaced from Rs. 25,000 to Rs. 10,000 a
month, and that he shall, until further notice, take up his residence at Kodaikanal in
the Madras Presidency. His son, the Tikka Sahib, who becomes Maharaja in his
stead, will be formally installed on the gadi of Nabha at the earliest opportunity.

LiTeraRY PRrRoGRESS IN BRITISH INDIA IN CERTAIN LANGUAGES.

589. Mr. M. S. Aney: (a) Will Government be pleased to place on the
table a statement showing the following information:

(i) the number of periodicals published in British India in each of
the languages (in the years 1932-83, 1933-34 and 1934-33)
English, Sanskrit, Marathi, Bengali, Hindi, Gujarati, Kana-
rese, Telugu and Tamil; and

(ii) the number of books classified according to subjects published in

each of the above mentioned languages every year from 1921
to 1935°?

(b) Do Government propose to issue a consolidated statement every

year, giving the information regarding the progress of the literature in the
above languages in British India ?

Sir Girja Shankar Bajpai: (a), (i) and (ii). Almost all the information
desired by the Honourable Member is available in the Quarterly
Catalogues of Books and Periodicals published under the Press and
Registration of Books Act, 1867 (Act XXV of 1867) by the various Provin-
cial Governments in India. Copies of these Reports for 1932-33 and
1933-34 have been lent to the Library of the House, in case the Honour-
able Member should desire to follow up the matter. Steps will also be
taken to supply the Library with copies of these catalogues in future. .

(b) In view of the fact that each Provincial Government compiles
quarterly lists of Books and Periodicals the Government of India do not

consider it necessary to issue an annual consolidated statement such as
that suggested by the Honourable Member.
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590. Mr, Satya Narayan Sinha: (a) Has the attention of Government
been drawn to the statement of the General Secretary of the Delhi
District Congress Committee apropos the statement laid by the Honourable
the Home Member in reply to certain criticisms of rural condition in the
Delhi Province?

(b) Will Government be pleased to atate the names of the villages where
new tube wells have been sunk and old ones repaired by the J.ocal Govern-
ment ?

(c) Will Government be pleased to enumerate the names of the fifteen
High English Schools in the rural area of Delhi referred to in the said
statement ?

The Honourable Sir Henry Craik: (a) I have seen the statement.

(b) I lay a statement on the table.

(¢) The following fifteen Night Schools have been constructed: the
reference to ‘‘High”’ Schools in the statement laid on the table on the
20th March was due to a typographical error.

(1) Barwala. (9) Palam.
(2) Hauz Rani. (10) Sultanpur Dibas.
(8) Isapur. (11) Bakhtawarpur.
(4) Khureji. (12) Bawana.
{5) Bijwasan. (1) Daryapur.
(6) Badli. (14) Kal};hawla.
. g{ I\}I:rel.a].‘ (15) Najafgarh.
) Munirka.
Statement.

a) List of wells of Delhi Province villages selected for immediate repairs.
Beria' No, Nnme of village. Name of Zail. Estimated cost. Remerks,
Rs.

Wells repasred by the end of March 1936.

1 Dindarpur . . . Najafgarh . . 76
2 Paprawat . . . » . . 300
3 . . . 260
4 Nangli Sakranti . . o 75
' 5 ” ” . ”» ‘6
8 Mitraon . . . »”» 260
% Jharoda Kalan . . » . . 100
8 Dichaon Kalan . . . v . . 31(:
9 Kakraula . . . . » . 25
10 Hauz Khas . . . . Mehrauli . . 330
11 Begampur . . . » . 266
12 Kalu Berai . . . »”» 120
13 Slnhpur J ut . . ” . 50
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Berial No,

14
15
16
17
18
19
20
21
23

23

28

= I L U Ul

Wells for the repairs of which contracts have been given and

:scmqam#ww"

12
13
14
15

Haugz Rani .
Chiragh Delhi

”” ”

” ”
Khirki
Rasulpur . .
Ranikhera
Madanpur .
Chataisar
Nilwa' .
Tikri Kalan
Qamardin Nagar .
Punjab Khor

Bapraula .

Manthaula
Chhaola

Name of village.

Pindwala Khurd .

Katwaria Serai

Meo Sorai . .

Jia Serai

LEGISLATIVE ASSEMBLY.

Neme of Zail,

Mehrauli .
” .
” °

. ”»”

. ” .
Kanjhawla .
”

Total

Wells in process of repairs.

Najafgarh

[3]

Mehrauli

” *

Total

[7rr ApriL 1936\

Estimated cost, Remarks,
Rs.
180
. 305
. 200
. 340,
. 256
. 210
. 195
. 150
215

210
105

115
75

5,156

285
75
306
246
245
95

1,250

the work is likely o bs

completed by the end of April, 1936.

Bamrauli
Dhul Biras .
Ambarhia
Pochanpur .
Nanak Heri .
Kangan Heri
” ”
Badu Sara
Khar Kari

Kharkhari Round.
Pindwa'a Ka'an .

Manirks

” .
Basant Naga,
Deoli .

Najafgarh

»”

. Mehrauli

Total

120
129
200
56
75 .
270
. 240
. 195
160
206
265
45
75
220
290

2,635
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{b) Iist of wells selected for repairs and the work of their repair will b 3
hand after April, 1936. pa ° feben i

.

Serial No. Name of village.
1 Puth Kalan .
‘2 Kirari . .
3 Nangloi Jat .
-4 ” *
6 Nithari . .
6 Nangloi Sayyaddan
7 Nilauthi .

8 Mogholpur Khurd
9 Tehar . .
10 Passangipur
11 Ranhauls .
12 Budhela
13 Keshopur
14 Tatarpur .
16 Rithala- . .
16 Telangpur Kotla
17 Kapaserha -
18 Bindapur -
19 Bijwasan .
20 ”» .
21 ” .
:22 Nasirpur
23 Bhartal . .
24 Nawada
26 Shahabad
26 Naraing .
27 " .
28 Palam . .
-29 ” . .
-30 ” . M
.31 Nangal Raya .
:32 Dabri . .
‘33 Asalatpur
34 Selampur
35 Khureji . .
36 Mandauli . .
37 Garhi Mendho .
.38 Usmanpur
:39  Ghazipur
40 Patparganj .
41 ”
-42 Jhil Khuranja .
43 ” .
44 Karawal Nagar

&

Chilla . .

Name of Zail,

Nangloi .
” .
” .
» .
” .
» .
” °
”

” .
”
” .
” .
” .
” .
”
”
Palam .
”
”
” .
” .
” .
”
” .
”
” .
»” °
” *
”
» .
”
” .
”» .
Shahdara .
» .
. .
” .
” .
”
” .
”
” .

. 280
. 310

. 165

. 40

Estimated cost, Remarks,

Rs.
7%
295
266
40
160
305
820
35
150
285
100
276
325
110

80
215
40

150
1656

70

56
80
60
176
315
265
116
100
210
160
165
215
70
266
215
95
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46
47
48
49
50
51
52
53
54
56
56
57
58

59

60

61

62
63

LEGISLATIVE ASSEMBLY.

Name of village,

Kaithwara .
Dandasa

Ujwa

Kazipur
Bakargarh . .
Milakpur
Sarangpur .
Mundhela Kalan .
Mundhela Khurd .
Jafarpur
Shamashpur.
Jhuljhuli
Ghslibpur
Ghuman Hera

Salahpur

Tikri Khurd
Bohore Garh
Buraini
Lampur
Ghoga .
Bawana

Narela . .
Bankner . .
Bazidpur
Daryapur Kalan .
Puth Khurd

Sultanpur
Hulambi Kalan
Naya Bans .
Khera Khurd
Katowra

”
Auchaadi
Singhaula
Singhru
Padipur
Burari

0

Garhi Bakhtawarpur .

Hamidpur .
Bakhtawarpur .
Tegipur .
Sahibabad .
Siraspur

” .
Khera Kalan
Khampur .
Hiranki Khurd

e ® o o o * e o

’

e e 1y

Name of Zail,

e o o ® o o o o

Shahdare .
Issepur

»

”

Bawana

”

”
”
”

”
”
”.
”»

E 20 20 20 2% 3RS

”

Alipur .

”
”
”
”»
”
”

33T

.

-

Total

[T Aprm 1956..

Estimated cost. Remarks,

Rs,

310
140
180
310
300
280
165
105

340
320
260
320

15,016

Norm.—Tte estimates of a foew wells have not yet been prepared and th-e total esti-

mated cost may come to Rs. 16,000,
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(C)  List of villages where mew wells are proposed to be sunk.

Name of village,

Tejpur Kheed
Jharoda Kalan .
Jhatikra . . .
Mitraon .
Ladpur

Gheora

Samada

Karala
Shikarpur
Asa'atpur .
Bagraula

Nangloi Zalib
Chandpur .
Badhanpur ., '
Sanoth . .
Alipur

Garhi Alipur . . .
Garhi Khera . . .
Bhorepur . . . . .
Tbrahimpur . .
Mohammadpur . . .
Zindpur . . . ..
Mukhmelpur . .

Bankauli . .

Begampur .

Chaukhandi . . .
Todapur . . .

P

Name of Zail,

Najafgarh..
”
”
Kanjhawla.
”»
1]

”
Issepur,
Palam,

”
.
Nangloi,
”

Delbli.

(d) List of villages where tube wells are proposed to be fitted up.

Name of village.

Najafgarh

Surakhpur .

K akraula

Mundka .

Hirankydna

Lampur -

Bagidpur .

Nangal Thakran .

Hulambi Khurd

Jat Khor - . - :
Mangeshpur . - )
B.Nllli . . . . .

Name of Zail.
Najafgarh,

”
”

Kanjhawla,

Bawana,



LEGISLATIVE ASSFMBLY. [7rr AprIL 1936.

3612
Serial No. Name of village. Nﬂmf of Zsil.
14  Hirenki .. e . Alipur,
16 Jlungsulb . . . . . . . . »
16 Barwals . . . . Co . . »
17 Qadipur Kushak - . . . . . . '
18  Tajpur Kalan e »
19 Nangli Poona . . . . . . . »
20 Ramazanpur . . . . N . %
21  Fatehpur Jat . . . . . . . »”»
22  Pahladpur . . . . . . . . "
23  Saboli . . . . . . . . . Shahdars.
24 Taharpur -~ . . . . . . . »
25  Ghonda . . . . . . . . ”»
26 Manjpur . . . . . . . . ” )
27  Gaonri . . . . . . . . v
28 Shakarpur - . . . . . . . »
29  Mandauli Fazalpur . . . . . . "
30  Karkar Doma . . . . . . . »
31 Samaspur . .. . . . . . . .
32 Salahpur . . . . . . . . "
33  Ghondli . . . . . . . . .
34  Khichripur . . . . . . . . »
35  Sherpur . . . . . . . . .
86  Khajuri . . . . . . . . »
37  Farkhmirpur . - - . . . . . . »
88 Dayalpur . . C e . . . »»
39 Babarpur . . . . . . T .
40 Gokulpur . . . . . . . . ”»
41

Wagzirabad - . . . . . . . ”

P et

HARDWAR STATION ON THE EAST INDIAN RAILWAY.

591. Mr. Muhammad Aszhar Ali: Will Government pleass state:

(aj the date when Hardwar station on East Indian Railway' was
built, together with the cost;

(b) the date, when alterations and additions were made together
with the ccst for each alteration or addition;

(c) the average number of passengers per day during the first year
of the opening of the Hardwar etation; '

(d) the average earning of the station during the first year;

(e) the average number of passengers per day during 1935;

(f) the average earning during 1935;

(g) the particulars of alterations and additions made to the station

bugdmg during days of melas along with cost per mels;
an .

(b) the earnings of the station from melas?
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The Honourable Sir Muhammad Zatrullah Khan: Enquiries are being
made from the Railway Administration and a reply will ba laid on. the
table in due course.

ALLIANZ UND STUTTGARTER LIFE INSURANCE BANK, LIMITED.

692. Dr. N, B. Khare: Is it a fact that the Registrar, Joint Stock
Companies, Delhi, on the 23rd January, 1929, registered the Allianz Und
Stuttgarter Life Insurance Bank, Limited, under Act VI of 1912? If so,
will the Honourable Member of the Government for Commerce please place
«cn the table a copy of the first annual report of the affairs, account, ete.,
under the policies effected in India on registration of the said Bank under
Act VI of 1912, or state the date on which the said report was issued by
the said Bank?

The Honourable Sir Muhammad Zafrullah Khan: The answe, to the
first part of the question is in the negative. The second part, therefore,
does not arise.

ALLiANZ UND STUTTGARTER LIFE INSURANCE BANK, LIMITED.

593. Dr. N. B. Khare: Is it a fact that under section 4 of Act VI
of 1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, had
deposited securities equal in amount to one-third of the increase to Life
Assurance Fund, as shown in the Revenue account for the first financial
year? If so, will the Honourable Member of the Government for Com-
merce please state:

(a) the date, the amount and the nature of securities deposited:
(b) the amount of the revenue account of the Life Assurance Fund
upon which the amount of securities deposited is based; and

{c) the amount of policies effected in India? -

The Honourable Sir Muhammad Zafrullah Khan: The answer to -the
Brst part of the question is in the negative. The second part, therefore,

does not arise.
AvLLiANz UNp STUTTGARTER LIFR INSURANCE BANK, LIMITED.

594. Dr. N. B. Khare: Is it a fact that the Allianz Und Stuttgarter

Life Insurance Bank, Limited, keeps a separate account of all receipts
of the Life Assurance husiness in Indian currency as vequired by secticn
5 of Act VI of 1912? If so, what iz the amount cf the said account
‘a8 it stood on 1st April, 1980, 1931, 1932, 1933, 1934, 1935, and 1936?

The Honourable Sir Muhammad Zafrullah Khan: The answer to the
first part of the question is in the negative. The second part, therefore,

does not arise.
ArLLiANz UNp STUTTGARTER LIFE INSURANCE BANK, LIMITED.

595. Dr. N. B, Khare: Is it a fact that the Governor General in
Council have satisfied themselves that the Life Assurance Fund in Indian
currency of the Allianz Und Stuttgarter Life Insurance Bank, Limit'aed,
is absolutely secured against the policies effected in India, as required
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under section 6 of Act VI of 1912? If not, what action has been taken by
the Honourable Member of the Government for Commerce to absolutely

secure the Life Assurance Fund against the policies effected in India in
Indian currency, and if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: The answer to the

first part of the question is in the negative. The second part, therefore,
does not arise.

ArLLiANz UND STUTTGARTER LIFE INSURANCE BANK, LIMITED.

596. Dr. N. B, Khare: Ie it a fact that under section 7 of Act VI
of 1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, pre-
pares the revenue accounts, etc., in Indian currency in each financial
year under policies effected in India? If so, will the Honourable Member
of the Government for Commerce please place on the table a copy of
the said account for each financial year, and if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: The answer to the

first part of the question is in the megative. The second part, therefore,
does not arise.

ALLIANZ UND STUTTGARTER LIFE INSURANCE BANK, LIMITED.

597. Dr, N. B. Khare: Is it a fact that under section 8 of Act VI of
1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, caused
an investigation including valuation of its liabilities under policies effected
in India by the Actuary? If so, will the Flonourable Member of the
Government for Commerce please state the date on which and the result
of the valuation of the liabilities under policies effected in India was last
investigated by the Actuary; and if not, why not?

The Honourable Sir Muhammad Zafrullah Khan: The answer to the

first part of the question is in the negative. The second part, therefore,
does not arise.

ArLianz UND STUTTGARTER LIFE TNSURANCE BANK, LIMITED.

598. Dr. N, B. Khare: Is it a fact that under section 11 of Act VI of
1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, had
deposited with the Governor General in Council the accounts in Indian
currency under the policies effected in India? If so, will the Honourable
Member of the Government for Commerce please state the date on which

the accounts in Indian currency under policies effected in Tndia were
deposited? If none, why not?

The Honourable Sir Muhammad Zafrullah Khan: The answer to the

first part of the question is in the negative. The second part, therefore,
‘does not arise.
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ALLIANZ UND STUTTGARTER LIFE INSURANCE Bangk, LmiTED,

509. Dr. N. B. Khare: Is it a fact that under section 12 of Act VI of
1912 the Allianz Und Stuttgarter Life Insurance Bank, Limited, had sub-
mitted .tg the policy-holders a report on the affairs of the Bank under
the policies effected in India? If so, will the Honourable Member of the
Government for Commerce please state the date on which the report was
submitted, and if none, why not?

The Honourable Sir Muhammad Zafrullah Khan: Government have

no information.

SUPPLY OF SWEETS AND Puris AT RAILWAY STATIONS ON PIECES OF DIRTY AND:
WASTE PAPER.

600. Mr Ghanshiam Singh Gupta: (a) Are Government aware that
sweets and puri vendors at the various Railway stations supply vegetable,
puris and eweets on pieces of dirty and waste paper to the passengers?

(b) Are Government prepared to compel the vendors to use leaves
instead of waste paper?

The Homourable Sir Muhammad Zafrullah Khan: (a) Government
have not received any complaints on this point-
(b) I am bringing the Honourable Member’s question to the notice-

of the various Railway Administrations, and am asking them to look into
the matter.

RELATIONSHIP OF SOME CLERKS OF THE MEDICAL STORE DEeroT, LAHORB
CANTONMENT, WITH CONTRACTORS IN THAT DEpOT?

601. Raizada Hans Raj: (a) Will Government please state if it is a
fact that some clerks of the Medical Store Depdt, Lahore Cantonment,.
have got their relatives as contractors in that Depdt?

(b) Is it not against regulations?

(c) What steps do Government intend to take to c'liFallow contracts
in one particular department in which the employee is related to the
contractors?

Mr. G. R. F. Tottenham: (a) Government have no definite informa-
tion, but it is possible that some of the contractors may have relatives.
‘m the clerical establishment of the Depét. '

(b) No.

(¢) Government do not intend to take any action because the placing-
of contracts does not lie within the competence of clerks.

ReMovaL oF IMporT DuTiES oN MiMosa ExTRACT.

602. Mr. Sami Vencatachelam Ohetty: (a) Are Government aware:
that wattle bark was being used for tanning purposes and that the import
duties thereon were cancelled?

. (b) Are Government aware that Mimosa extract is now being largely
used?
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(¢) Is it a fact that Mimosa extract is subject to a duty of 25 per cent.
ad valorem?

{(d) Are Government prepared to remove any duties on the imports of
Mimosa extract also? )

The Honourable Sir Muhammad Zafrullah Khan: (a) and (c). Yes,
Sir.

‘(b) Government have received representations to this effect.
{d) Government have the matter under consideration.

Pavcity oF MusLiMs (N THE NORTH WESTERN RamLwAy DivisionN, DELHI.

603. Qazi Muhammad Ahmad Kazmi: (a). Is it a fact that out of the

82 officers employed in the North Western Railway Division, Delhi, 20
are Hindus and 12 Anglo-Indians and Europeans? '

(b) Is it a fact that the office Superintendent is also a non-Muslim?

(c) 1s it a fact that of the ten head clerks in that office, only one is
a Maslim?

(d) Is it a fact that both the Divisional Engineers in that office are
residents of Delhi?

(e) If the figures given in parts (a) to (c) be not correct, will Govern-
ment be pleased to state the correct figures?

(f) Do Government propose to recruit more Muslims in the official
class, and if not, are Government prepared to have some Muslim officers
by means of necessary transfer?

The Honourable Sir Muhammad Zafrullah Khan: I am collecting
information and will lay a veply on the table of the House in due course.

"TRAFFIC IN MONKEYS FROM THE PROVINCES T0 CALCUTTA FOR EXPORT TO
ForeIGN COUNTRIES, '

804. Pandit Krishna Kant Malaviya: (a) Are Government aware that
there still exists considerable traffic in monkeys from the provinces to
Calcutta for export to foreign countries? Can Government state to which
countries the monkeys are mainly exported and for what purposes?

‘(b) Has the attention of Government been drawn to a recent case in
which a consignment of monkeys was brought to Charbagh Station
(Lucknow) for transport by rail to Calcutta in conditions which violated

the regulations described in the reply to questions Nos. 659 and 660 asked
in this Assembly on the 22nd September, 19312

(c) Do Government propose to issue special instructions to Railways
to see that the regulations are strictly carried out, and not to book
monkeys for conveyance by train unless the Station Master has satisfied
himself that the box or crate is adequate in size to avoid overcrowding and
that food and water is provided?

The Honourable Sir Henry Oraik: (a) I am making enquiries and will
Jay the information on the table of the Touse in due course.
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(b) and (c). No, but if the Honourable Member will let me know

the date to which the case refers, I will have enquiries made and consider
what further instructions, if any, are called for,

STATEMENTS LAID ON THE TABLE.

Iryfoméifoq promised in reply to starred question No. 792, asked by Pandit
8ri Krishna Dutta Paliwal on the 25th February, 1936.

VILLAGERS ASKED TO LEAVE THEIR VIILAGES IN JHANSI TEHSIL FOR MILITARY
MANEUVRES.

+ -(a) and (b). The required information is given in the attached statement.

(c) The Royal Artillery Headquarters at the Babina camp gave notice of the
villages to be cleared a week before the date on which they were to be cleared. The
information was communicated to the villagers by means of patwaris and police
constables and every village received at least four days’ notice. On November 27th,
o reheureal of the evacuation was carried out by the police and villagers were on
that occasion warned in writing to remove old and infirm persons and pragnant women.
The actnal clearing of individual villages was carried out under the supervision of the
police in the early morning at about 6 .M. on the day of evacuation.

(d) The information is given in the attached statement.

(e) The artillery practice ceased between 4 p.M. and 4-30 p.M. on each day end after
that hour the villagers were at liberty to return to their homes. During the period of
evacuation they were free to go anywhere they wished outside the danger area. Some
went to villages outside this area, while others encamped for the day under trees. No
epecial arrangements werc made for shelter.

(f) No. This allegation was made in the Pratap newspaper of .January Sth. The
District Magistrate ordered an enquiry to be made by the Compeneation Officer, an
Indian Member of the Indian Civil Service. His report was to the effect that a
woman belonging to Nagda village gave birth to a child in a house in the village of
Tcdi on December 11th, 1935.

(g) 1t is a fact that a man named Latkan, Lambardar of .Knsodhqn, died during.‘the
evacuation of his village or: December 10th. He had been suffering for some time
from asthma.

(h) The informatior required is given in the attached statement.

(i) In general, such loss and hardship as is caused by the evaf:uation of villagen
is sufficiently met by the monetary compensation which is paid. The rates at which
this is paid are those laid down in paragraph 1601 of the United Provinces Revenue
‘Manual, of which an extract is attached. These rates are, it is understood, det.ermmfed
for the whole of British India. In December last owing to the fact that extra dis-
comfort was caused by the evacuation of the villuges during wet weather a sum of
Rs. 532-14 over and above the amount payable in accordance with the standsr.d rates
.was approved by the Eastern Command Headquarters for payment to the villagers.
Government have under consideration a suggestion that the rates of compensation
should be raised in the case of landholders on the ground chat the hardship caused’
varies to some exteni with the status of the person who is required to evacuate his
home. It is reported that the daily wage paid to labourers in the villages in the
vicinity of the practice camp is from -/2/- to -/3/- u day and th: Tates la}d down in
the Revenue Manual are therefore considered to be suitable for ordinary villagers.

(j) Artillery practice which is essentisl. dem:m‘ds a large unin!mhitcd area un'd'
there is no unpopulated area of sufficient size within a reasonable distance of Jhansi.
The sparsely populated tract of which Babina is the centre is reported to be the
most sumitable area in the whole district. Tt has heen used for many years for this-:
purpose -and- ne complainte have been received on previous occasions. -
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Statement showing the Villages in' the Range Area with their Population and the
Dates on which they were cleared during December 1985.

Population,
Name of village. Women and | Total. Dste;::m;v ,ilxi:h
Men. children over December, 1935,
15 years old,
1 2 3 4 5
1. Ratauli 217 369 586 |2,3,4,5,6,7,10, 12.
2. Nihona 2654 368 622 | 2,3,4,5,7, 12,
'3, Nanora Khurd 36 69 105 (2,3, 4,5,6,7,9,12,
4, Ramnagar 32 42 4 [2,3,4,5,7,9,11, 12,
-6, Nagda 280 379 669 |2,3,4,7, 11, 12,
6. Mawai Babina 83 134 217 | 11.
7. Nanora Buzurg 54 75 129 | 5, 6, 9, 10,
8. Raipur 63 84 137 | 7.
9. Jhanda 56 87 123 | 5, 10.
10. Tunka 253 372 625 | 5,6,9, 10,
11. Kasodhan 208 296 503 | 10.
12. Bhandra Buzurg 235 347 582 | 6, 10.
13, Sarwan 253 371 624 | 6, 9, 10.
‘14, Bhandra Khurd 146 180 326 | 10.
16, Phutaira Pichor 165 198 363 | 10,
Total 2,326 3,350 5,676
‘16, Burpura . 248 340 588 |
17. Udeitpura . . 99 162 251
‘18, Hirapur 105 151 256 | }These villages in
19, Dubki 27 37 64 ::l:rer::tg:lel:::l..
20. Babina (hgmlet) 11 15 26
Grand total 2.815 4,045 6,860
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Statement showing compensation paid to villagers during December Practice Camp of
the Royal Artillery at Babina.

Compensation paid for December, 1935, for

. |[ 133 Extra com- Other

Name of village. ‘I Bu;!l;léng l:gl'nﬁﬁe m:’id ];2: E::ii:; demage.

l Clearing. Crop. calves. days.
—

\ Rs. a. p.| Rs. a. p.| Re. a. p.| Rs. a p.| Rs. a p.
1.Negda . .| 557 6 O| 845 8 0| 49 8 0| 124 2 0| 51 0 O
2. Nanora Khurd | 123 9 0 229 8 0 32 8 0 10 8 6 2 00
3. Ramnagar l 94 6 ¢ 119 8 0 . 1314 0 .
4. Sarwan , .| 208 1 6 . 17 0 0| 6812 6| 1713 0
5. Tunka . . 330 5 6 .. 4. 8 0 58 9 6 20 10 6
6. Mawai Babina 121 15 6 230 8 O 17 0 O 20 65 6 ..
1. Jhanda . 5411 0 . 16 0 0 11 8 6
8. Nanora Buzurg 129 8 0 148 8 0 8 0 0( 13 0 6 e
9. Nihona . I 453 6 6 457 8 0 52 8 0 68 6 0 69 14 O
}0. Ratoli . 617 6 6 477 8 0 16 0 0109 8 0 82 0 6
1. Raipur 43 9 6 .. . .
12. KasodLan . 109 15 6 34 00 .. -
13. Bhandra Buzurg] 179 7 0 54 9 0 -
14, Bhandra Khurd 16 2 o .e . ..
16. Hirapur . . . .. . 1910 @
16 Babjna . .. . 2515 6

Total .| 3,039 11 6| 2,608 8 0| 287 0 0| 532 14 O 288 16 6
|- . -
5,83 3 6

Total compensation paid in December Bs. 6,657-1-0.

MaNUAL or ™ae ReveNue DeparTMENT, UNrTED PROVINCES, VoLuMz 1I.

CHapTER LXXV.

Compensation for damage by Military Manauvres.

L 4

1601. When villagers are turned out of ; F
~certain portions of their lands during the actual time of firin

their houses for a time or have to avoid
g they will be compensated

. 026 man and Re. 0-1-6 per woman or child above 15 years of
e T e e e in any one month, or for the fourth and every subse-

age, for each day after the first

-quent day in any one season.

ordinary work oconsiste in

-

These rates may be reduced when the disturbance to

.confinement within certain limite and is slight.
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mation promised in teply to a supplementary question to starred
I”fo:;uealtionpNo. 1051, asked by Mr. S. Salyamurti on the 10th March,
1936.

ProHIBITION OF MR. AMARENDRA NATH CHATTOPADHYAYA, M.L.A., FrOW
ADDRESSING ANY PusLic MEETING IN THE MiIDNAPORE DiISTRICT.

Order.
To
Mr. Amarendra Nath Chattopadhyays, M.L.A.

In exercise of my powers under section 4 of the Bengal Public Security Act, 1932,
conferred upon me in Notification No. 3225-P., dated 2lst March, 1933, I hereby direct
that while you are in the district of Midnapore you shall abstain from inciting to or
encouraging by speech or action, opposition to_the carrying out of the provisions of
the Bengal Village Self-Government Act, 1819, in force within the areas of the:
Contai, Egra, Kamarda, Danton and Kolaghat Unions—vide Notification No. 5850-
L. 8. G., dated 19th October, 1935. In particular you shall not attend any meeting:
called for the purpose of discussing the establishment of such Union Boards, nor_ shalll
you remaiu present in any meeting at which such establishment may be discussed.

P. J. GRIFFITHS,

District Magistrate, Midnapose.
MIDNAPORE,

23rd December, 1935.

Order.
To

Babu Amarendra Nath Chattopadhyaya, M.L.A.

In exercise of the powers under section 4 of the Bengal Public Security Act, 1832,
conferred upon me in Notification No. 3225-P. of 2lst March, 1833, I hereby direct that
while you are in the district of Midnapore you shall abstain from inciting to_or en.
couraging by speech or action opposition to the carrying eut of the provisions of
the Bengal Village Self-Government Act, 1819, in force within the areas of the Contai,
Kamardah and Egra Unions, vide Notification No. 5950-L. S. G., dated 19th October,
1935.

P. J. GRIFFITHS,

District Magyistrate, Midnapore..
MIDNAPORE,

3rd November, 1935.

Information promised in reply to starred question No. ¥193, asked by Mr.
S. Satyamurti on the 13th March, 1936.

MovVE oF CERTAIN OFFICES FROM AND TO SIMLA.

The offices ecnumerated at (A} in the question move down to Delhi in the interests:
of efficiency and to suit administrative convenience as their work is closely connected
with that of the Secretariat of the Government of India. As regards some of them I
night add the following information. The Public Works Branch is a part of the:
Department of Industries and Labour and moves with it. The Solicitor's Branch is a
part of the Legislative Dcpartment and his headquarters are those of the Legislative
Department. The Statistical Research Branch of the Commercial Imtelligence and’
Statistics Department which is no doubt intended by the term ‘Department of
Ccmmercial Statistics’” was created in order that there might be at headquarters am
organisation for the supply of economic information; it is therefore obviously undesir-
ably to leave it at Simla during the winter. The reasons for bringing down the
offices of the Military Accountant General and Director of Army Audit are :-
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(1) The Military Accountant General’s office is an attached office of the Military
Pnance Department of the Government of India. It maintains the acoounts of all the
Defence Services and in that capacity acts as the Accounts Section of the Military
Finance Department. It would therefore be inconvenient to locate it in any station
except that in which the Military Finance Department and the Defence Department
are also located. The inconvenience would be particularly acute during the budget
scason. i

(2) Throughout the year, the stafi of Army Audit has to conduct the audit of
ecrtin accounts and statements maintained in the offices of the Military Accountant
General, Deputy Financial Advisers and certain Branches &f the Army Headquartere.
Apart from this, constant consultation between the Director of Army Audit and his
staff on the one hand, and the officers and offices at Army Headquarters on the other
hand, has been found to be necessary for the speedy disposal of cases, particularly
in view of the fact that the Director of Army Audit’s staff is small and work can
only be kept current by avoiding formal correspondence on points which can be
speedily settled by a verbal discussion. ’

- As regards the stay at Simla of the offices enumerated at (B) in the question X
would refer to the answer given to starred question No. 1188 by my Hcnourable
friend, Mr. Tottenham. o

Information promised in reply to part (a) of starred question No. 1906,
asked by Bhai Parma Nand on the 13th March, 1936.

TRANSFER OF Posrts AND TELEGRAPHS EMPLOYEES FROM QUETTA AFTER
THF EARTHQUARE.

(a) The facts regarding the Railway and other departments arc as follows :

As regards the Railway Department, of the staff employed at stations affected by
the earthquake those who were injured, on beiag declared fit, were allowed to elect
the division to which they wished to be transferred. Others employed in the affected
area at the time of the occurrence were allowed transfer if thev so desired to the
divisions from which they were originally ordered to the Quetta Division,

Tn the case of the staff under the Auditor-General, the military Test Audit staff
at Quetta was granted the concession of transfer to the stations nearest to their homes.
No such concession was required in the case of any other staff under the Auditor-
General.

Tn~regard to establishments under the administrative control of the local adminis-
tration of Baluchistan, as the members of such establishments are recruited for service
in Baluchistan only, they are not liable to he transferred elsewhere.

As regards officers of the Political Department those who were in Quetta at the
time of the earthquake and who subsequently applied for transfer or in whose inter-
ests it was considered that it was necessary were transferred or are being tvansferred
from Quetta.

Information promised in reply to starred questions Npa. 1301, 1302, 1304 to
1307, 1309 and 1310 asked by Dr. P. N. Banerjea on the 17th March,
1936. -

COMMITTEE TO ENQUIRE INTO THE WORKING OF THE (JOVERNMENT OF Inpia
PRESSES AND STATE RATLWAY PRESSES.

1301. Yes.

PaymentT For TirFiy TmMe 1o THE EmprovEEs oF THE East INDIAN
RarLwAy Press.

1302. (a) Yes. '

(b) and (c). No.

(d) Does not arise.
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o) Government are informed that before the introduction of the rew conditions
of service for press employees, in 1830, those of the stafi who were hously rated were
paid for tiffin time. ‘

(£) and (g). The mew conditions of sorvice placed all staff on monthly scales of pay
and tho initial pay in these scales was fixed for hourly rated and piece-rated staff
besed on their previous earnings under the old rates of pay. The questien of separste
payment for tiffin time does not, therefore, arise.

GranT or CompuLsory HOLIDAYS To THE INDUSTRUL EMPLOYRES OF THR
East INDIAN. RAILWAY PRESS.

1304. (a) Workshop staff employed in the Press are entitled to full pay ou the
thirteen shop holidays.

(b) and (¢). Gowernment are informed thai the 3ed: January, 1036, was declased a
#oliday for the administrative officers in Bengal but that the East Indian
Press was not closed. The staff were, however, permitted to. apply for leave umddr
the existing leave rules which was granted subject to the exigencies of service. Staff
granted leave under these circumstances were granted leave with pay if due or leave
without pay if no leave was due.

(d) In view of my reply to parts (b) and (c), there was no compulsory deduction.
(¢) Does not arise. '

ProMoTiON OF EMPLOYEES IN THE EasT INDIAN RalLwAy PRrESsSs.

1305. (a) Promotion is made according ta seniority, good conduct, regular attendance
and fitness to carry out. the duties of the higher post.

(b) No.

PracticE IN THE RalLwAY PRESSES REGARDING RETIREMENT AND GRANT OF
INOREMENTS.

1306. Sc far us the East Indian Railway Press is concerned Government are is-
formed that :

(a) (i) Retirement is compulsory on reaching the age limit of fifty-five years.
(ii) Increments in time-scales are granted for approved service.
(b} No.

RIGHT OF APPEAL GIVEN TO THE BMPLOYEES oF THE EAstT INDIA RAILWAY
. PREsS.

1307. (a) Yes, if an appeal lies under the rales.

(b) I would invite the Honourable Member’s attention to the ‘Instructions for the

submission, veceipt and transmission of memorials’, a copy of which is in the Library
of the House.

EMPLOYMENT OF RETRENCHED PERsoNS IN THE EasT INDIAN RAILWAY PrEss.

1308. {a) In connection with the retrenchment effected on railways during 1931 and
1032 orders werc issued that staff discharged as a result of the econemy campaign

should be placed on a waiting list with a view to re-employment on the occurrence of
vacancies in preference to outsiders, provided they possessed the necessary qualifica-
tions.
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rersged hands were not available. .t . dors have been employed as qualified’ re:
(c) No.

(d) I lay a statement on the table of the House giving the required information.

Motyment showing the Staff recruited against Permanent Posts in the East Ingiam

Railway Press since 1s¢ January, 193¢,
Retrenched Now
staff, rectuits.
Record Supplier . . . . 1 ..
.- Duftry-(literate) . . . . . 1
Pen . . . . . .. ) N \
Shop Messengers . . . . 2 3
o Copy;holdbrs . . . . l‘ 5"
Monotype learner - . 1
Compositors 3 ..
Impositors . . 4
Distributors . . . 2
Proof Pressmen . . 1 .
Assistant Proof Pressmen 1 i
Assistant Machinemen . ® ..
Asgistant Litho Machineman . . 1
Forms Carriers . . . . 1 .
Binders . . . . . 11 .
Packermen . . . . . 12 1
Carpenters . . . . . .. 2
<Coolies . . . . . 16 7
Counters . . . 1
Despatcher . . . 1
Clerk . . . 1
¥an delivery Sircar 1
61 23

Hormays IN THE East INDIAN RaiLwAy Press,

1310. (a) I presume the Honourable Member is referring to the letter addressed to
the Agel.'ft,) Eels)tem Bengal Railway, prior to the amslgamation of the East Indian
and Eastern Bengal Railway Presses. Since the amalgamation of the Eastern Bengal
and East Indian Railway Presses the combined staff are govsrned by the rule on the
Bast Indian Railway under which 13 paid holidays are allowed.

(b) and (c). The workshop staff of the East Indian Railway Press (in common with
the workshop staff of other Departments) have been granted the privilege of thirteen
days shop holidays since the introduction of the new conditions of service for press
employees from 1st November, 1930. . 0

H
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Information promised in reply to unstarred question No. 427, asked by
A Sirdar Jogendra Singh, on the 2ath March, 1936. Coe

KarcaaDRAIN DUG NEAR KaroL Bagu, DELHI.

427. (a) and (c). The katcha drain has been in existence for a number of years. It
was not dug under the orders of the Secretary, Delhi Municipal Committee. In the
absence of proper drainage in the area sullage water which would otherwise remain
in the lanes, has to be discharged-into.the maidan through the drain. The. whole
“question of the provision of essential services, including proper drainage, in Karol
Bagh, is ander consideration.

(b) The stagnant water is oiled by the Health Department of the Municipality to-
prevent mosquito breeding.

Information promised in reply to sterred question No. 1396, asked by
Pandit 8ri Krishna Dutta Paliwal on the 23rd March, 1936.

INCREABE 1IN THE FreigHT oN FIrozARAD BANGLES ON THE MaDRAB AND
SOUTHERN MARRATTA RAILWAY.

(s) Yes, from 1st February, 1036.
(b) No.

(c) Yes. The Comnmittee had recommended that the 2nd class rate should apply

on certain railways and the Madras and Southern Mahratta Railway Administration
aocepted this recommendation and acted on it. )

(d) The matter is one for the Madras and Southern Mahratts Railway Administra-
tion to consider. Government understand that that Administration is prepared to

consider applications for special rates on bangles from Firozabad to specific points on
that system.

———

Information promised in reply to unstarred question No. 444, asked by
Mr. Muhammad Azhar Ali, on the 23rd March, 1936.

Hours oF EMPLOYMENT OF THE TERMINAL TAX STAFF UNDER ‘THE NEW

DeLHI, DrrHi, NoTIFIED AReAs or Crvit, LINEs AND ' SHAHDARA
MruxNiciPAL COMMTTEES. .

The New Delhi Municipal Committee and the Notified Area Committee, Civil
Lines, employ no terminal tax staff as under an arrangement made with the Delhi
Municioal Committee the tax is levied at their boundaries through the staff of the
Delhi Municival Committes. The hours of duty of the terminal tax staff vary accord-
ing to the situation of a barrier. As a rule no clerk is employed at a barrier for more:
than three months. At some barriers clerks remain present for 24 hours and then are
off duty for another period of 24 hours. The harriers at which this arrangement exists
are situated at a considerable distance from the city and the arrangement was made

d
at the request of the clerks themselves who do not like returning to the city late at
night.

At other barriers the period of duty is 12 hours and at the Railway barriers the
hours are from 10 A.x. to 6 .M. with a holiday on Sundays.

The hours of duty of Inspectors vary from 7 to 8 hours daily, and those of
chaprasis from 8 to 12 hours with intervals after a period of every 4 hours.

The hours of duty of the terminal tax staff of the Notified Area Committee,
Shahdara, are from 10 A.M. to 10 p.m. during the .cold weather and from 8 A.M. to 8
».m. during summer. The clerks and peons are employed on night and dey duty
alternatively from week to week. Traffic between the hours of 10 p.M. and 5 A.M. is
very limited so that the duties during the night shift are not heavy.



~- “THE CANTONMENTS {AMENDMENT) BILL.
Pugmn‘rmn OF THE REPORT OF THE SELEOT COMMITTEE.

Mr. G. B. ¥, Tottenham (Defonce Secretary): Sir, I beg to present
the Report of the Select Committee on the Bill further to

2 .
woox amend the Cantonments Act, 1924, for certain purposes,

RESOLUTION RE RELEASE OF POLITICAL PRISONERS
DETAINED WITHOUT TRIAL.—contd.

Mr, President (The Honourable Sir Abdur Rahim): The House will
@mow proceed with the further discussion of the foliowing Resolution moved
by Mr. Mohan Lal Saksena on the 18th February, 1936: '

.. "That this Assembly recommends to the Governor General in Council to release,
or direct the releass of, all political prisoners detained without trial.”’

Mr. A 8. Hands (Government of India: Nominated Official): Sir, in
rising to oppose this motion, I venture to speak for the first time in this
Honourable. House, hecause the subject is one of which, through having
been District Magistrate in Chittagong for three vears from Dccember,
1931, T have a fairly close personal knowledge. 1 very fully appreciate
that, to many Honourable Members of this House, the idea of detention
without trial must appear very unpleasant, but so also terrorism is very
unpleasant. My objeet in rpeaking now is simply to put before the
House some facts which, in the nature of things, cannot very well be in
the possession of most Honourable Members and also to put before them
"cartain aspects of this question which perhaps have not occurred to them,
before they record their votes on what is, I think, a very important
Resolution. I call it an important Resolution, because I notice that it
has been tabled by no less than 21 individual Members.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): Will the Honourable Member kindly speak up? We can’t hear
him

Mr. A, B. Hands: I admit that my experience of terrorism hus becn
eonfined only to the Chittagong district, that is, ome distric_t. out of
twentv-eight districts in Bengal, but it is a distriet in which mn recent
yoars there has been a larger volume of terrorist crimes than in any other
single district in Bengal, and it is a district from which, as a natu.ral
consequence, a larger number of detenus have been sent to detention
wamps. I refer partioularly to Bengal, because, whatever the werding
of this Resolution, it is in fact a Resolution for the release of t.ha
Bengal detenus. Out of 1,435 persons at present detained withcut trial
in India, 1,428 are Bengali terrorist detenus.

hit: , T would remind the House tnat, in two and a half

yel.rAB? tb?ag?n;mt;gc\':rlﬁ,h the Armoury Raid, sixteen persons were murdered
and sixteen were wounded by terrorists with fire-arms and hombs.

Several Honourable Members: We cannot hear the Honourable Mem-

Ger. ( 8626 )
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Mr. President (The Honoursble Sir Abdur Rahim): Will the Honour-
able Member speak up?

Mr. A 8. Eands:EIn three and a half years, following the Armoury
Raid, 27 urmed terrorists were killed in that distriet in action with the
police and troops.

Now, 1 will attemnpt simply to deal with the muin criticism which is.
usually levelled against Government. That criticism is\that the informa-
tion on which people are detained is false, that it is the work of the police
spies, and, if it were true, why can we not put the cases into Court
Now, it is essential first to appreciate that the terrcrists and Government
have before them] each one distinct object. The ehief objeet of the
terrorist is to.1 er those who disagree with him, and, by dacoities and
robberies, to collect funds for his organisation. The prime object fof
Government, therefore, must be to prevent these outrages. It is a
mistake‘ to imagine that an outrage by terrorists can be earried out
casually on the spur of the moment. In ‘actual fact, the most elaborate
preparations have to be made. The preparations consist, amongst other
things, of selecting the victim. Then, it is necessary 1o studylf/his habite
und movements, sometimes for months, and then to decidé upon the
most favourable place and the most favourable time at which to attack
him. In addition, it is necessary to consider the chances of the per-
petrators escaping and the changes of the victimfputting up defence. Ab
the seme time, the leaders have to select from their party organisation
relisble patty-members who will undertake the outrage. I use the phrase
‘‘party-members’’, because it is the terrorist’'s own jargon to describe
any member of his own organisation. The'| party-mémbers who have
been selected for this outrage have to abscond. Obviously, they musé.
do this, because, if they remain at their ordinary residences, the police
are bound %o get at them, and it is an absolute fact that whenever you
hear that arparty-member has absconded, you can bet a hundred to one
that he is detailed for an outrage. As these party-members who are
detailed for the outrage have to abscond, there -follow, other preparations
to be made for keeping them in safe shelters untiljthey are ready fcr
the act. After that, when the time comes tc commit the outrage, ib
i8 necessary to assemble these party-members from the Jifferent places
in which they are hiding, and very often it is & question of bringing them
from places)twenty miles apart and getting them safely assembled nesr
the scene of the outrage at the right time. Very often they even come
from another district.: Now, it is quite obvious that the carrying outb:of
those preparations which may take weeks or months mustibe done by
the terrorists with the utmost secrecy, and it must be obvibus too theé
these preparations consist of doing acts which are in themselves criminal
offences, but they are not overt acts and their commission at that stage,
T mean the preparatory stage] does not actually hurt any one. If, how-
ever, the police cannot stop these preparations then the terroriste .cam
achieve their object and bring off their outrage. The House will, there-
fore, appreciate that there are two distinct forms of terrorist crime—
first, the concealed crime injmaking preparations for murder, and, after
that, there is the unconcealed crime, the actual commission of the murder
which is the object of the preparation. It must follow, therefore, that
Government must attack the terrorist organisation in two distinct ways.
The most important aspect offthe attack is of course the preventive actiom
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and because the preparation for that crime is se i rnmen
must adopt secret means to deal with these premﬁo?s.eg:eis onl;
when prevention has failed and the outrage has been committed or when
the terrorist/has come into the open that Government can deal with him
in open Courts. I do not think any one in the House can deny that it
would be criminal on the part of Government’s officers if, when they
have in their possession information whicl:?they knew to be true, that
preparations Wwere going on for the commission of & murder, they failed
to put those persons away and waited instead for some persons to be
murdered, merely for the satisfaction of being able to try the terrorish
in open court" stead. ' )

I now refer'to the suggestion which has so often been made that the
police rely on scallywag paid informers and. it is on that, kind of informa-
tion that people are sent to detention without trial. It must be obvious to
any one thatfthe information about these secret preparations can only ¢ume
from important party-members themselves. Nobody else can possibly be
in @& position to provide that information or kmow of the conspiracy; and
when terrorist leaders are plotting an outrage you cunnot imagine that
thev wouldlallow into their inner councils some stranger or some person
paid by the police. They can only admit to their councils their own
important and, as they think, trusted party-members. On the infqrma-
tion which the police thus get from thesé party-members, they ca.ivary
often prevent the outrage by arresting the conspirators; but they t
put these persons in the. dock and théy cannot put the party-member
who gave the information in the witness box. There are two reasons
for this: one is that it is almosﬂcertain that if you put that party-
member or informer into the witnedd box, he will be murdered; the other
reason is that, even if he is not murdered, he henceforth will cease to:
be of any use as a source of information. Obviously, oncefhe is exposed
in the witness box the leaders of his group will say: *‘Next time we are
plotting « murder we will not tell you anything about it", and we would
foolishly be discarding the very men on whom we are relying to geé
information of further plots. That is the whole—not the whole perhaps—
but one of the strongést and the most valid argument why Government has
this difficulty in putting these people into Court.

T emphasised that so long as the acte of the terroriat are{wcret', 80
long must the action of Government against them be secret too; and
I am supported in this argument by repeated statements whtch‘ appeared
in the Bengal Press and wer frequently m:.:sde by public men in Bongal
in the vears 1931 and 1932, \when terrorism flouriched. When these
people were asked to co-operate with” Governmert in putting down
terrorist criine, they invariably replied, and it was invariably published
in the nationalist press: 'How can the public help the' Governm?nt"{
Terrorism is a secret movement: how can we .lmow snyﬁhmg ahout- it?

I #ully agree with that argument, so far as it s, and it is in fact
precisely Government’s case for putting away detenus mt,h?ut trial. We
never have expected and do not expect now thet the public can give us
information oajsecret preparations. But they can help, of course, in other
ways. But it is impossible—and it is unfair—for the critics of the
Government to have it both ways; they cannot on the one hand say:
‘“We cannot help you because this is a j:ecret movement'’; and then

when Government take secret action #ay: “‘you should not do that because

you are putting people away without trial.”” Fortunately, in Bengal,



3628 'LBGISLATIVE ASSEMRLY. . [Trm Arar. 1986.

[Mr. A. 8. Hands.]

in the last year or two, they have realised the stupidity of that argument
and are now helping Governmentfin many ways, in the ways in which
the public can help, but not in the secret way which they cannot possibly
do. As soon as the preventive action fails and the crime is committed,
the whole situation is entirely different. You can put thef accused in
court at once because you are not relying on your partvy-memper as s
witness: the crime is committed, the thing is open and the 9v1dence is
the evidence of ordinary members of the public who are witnesses of
the crime; and,)as a result, an enormous number of cases actually are
put into Court.

Even if the Mover and supporters of this Resolution were to admib
that the information is obtained from party-members, they would probably
argue, ‘“‘how do the police know, that this is reliablef information?”’ I
should argue this way: if it can be shown that on getting infcrmation
from partv-members we have achieved certsin concrete results, then
when the information on which we put detenus in detention without trial,
is also obtained from similar sources, that infcrmationf]is also true. 1
will try and make it more clear in this way. During a period of 15
months in the Chittagong district, the police and troops arrested 30
absconders, many of whom were armed with revolvers and bombs; and
during the same period'the police and troops recovered 12 pistols and
revolvers, three muskets and eight live bombs. All that information on
which we secured these results was the information obtained from party-
members; and the information on which we put away certain people in
detention camps is {obtained from the same or similar party-members.
If we could arrest 30 armed absconders in 15 months and recover a large
samount of arms and bombs, that information must be true; otherwise
we could not have achieved those results; and it is surely reasonable|to
argue that the same information from these party-members who advise
us that so and so is a most dangerous terrorist must be true also. I
cannot see how you can get round that; but I can make it clearer still
by quoting twolor three out of very many cases, which 1 think are striking,
which T actually know because T was present there.

I have just referred to absconders. Now, it is necessary to point ou$
that this means two kinds of absconders. There is the ordinary]absconder
who is g proclaimed offender in a criminal case. That is, a man against
whom there is a specific charge; his case has been put in court and it is
awaiting trinl. The other absconder is the man or woman whom the
police want'to arrest under the Bengal Criminal Law (Amendment) Act,
because thev know he or she is a dangerous terrorist. He knows they
know it, and so he absconds. Now, T suggest that, if, when you have to
arrest a proclaimed absconder in a specific criminal case,/you find also in
the same house with him two absconders who are wanted under the
Benga] Criminal Taw (Amendment) Act, it is reasonable to suppose that
the information which you have had that these twq Criminal Law Amend-
ment Act absconders were dangerous is reasonably?correct. I would -point
out a concrete case. In May, 1983, acting on informatioh obtained from
different sources, the rpolice and troops surrounded two houses at night
in search of three terrorists named Tarakeshwar Dastidar, Sudhindra Das
and a girl, Kalpana Dutt. As soon as they saw +4hat the troops were
round the house. they opened fire at once. The troops replied and sue-
ceeded in killing Sudhindra Das (he tried to bolt across an open space in
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the compound), and the other two eventually decided to surrender. Now,
in that ‘house were found three revolvers, ammunition, and a quantity of
inclfqmnatmg papers belonging to the Yugantar Party. In case anyone asks
thow do you know the papers were incriminating, I may mention that they
were sufficiently incriminating to hang Tarakeshwar Dastidar a few months
1&te’i‘; qu, of these three terrorists, Tarakeshwar Dastidar was wanted
in the Chittagong Armoury Raid case; he was also wanted for having shot
a sub-inspector in broad daylight. His name was in the list of people
who were sent up for trial before the Special Tribunal, and the case
against him was to be proved by witnesses in open Court. The other
two terrorists, Sudhindra Das and the girl Kalpana Dutt were not wanted
in any specific case, but they were wanted under the Bengal Criminal
Law (Amendment) Act. We wanted to arrest them and detain them
‘as8 detenus, because our information was, they were dangerous terrorists.
Now, if that information had been the false information of paid spies, how
«an any one account for the fact that those two were found in the same house
with a proclaimed absconder, revolvers and ammunition and a mass of
incriminating papers of the Yugantar organization? I don’'t see how any
-one can suggest that the information we had ihat those two men and that
girl were dangerous terrorists was untrue, and I remember sometime be-
fore this talking to Kalpana's father and warning him that she was a
bad lot. He assured me that she was a good girl. She is now serving
& term of transportation for life. Now, that is a case that illustrates the
point that our information is true, and if Kalpana Dutt and the other
youth had not absconded, we would have arrested them and we would
have made them detenus, and then the Mover and those who support
this Resoluton would have told us that our information was false, and

they should@ not be arrested.

Sir, there are a good many more cases, and if 1 have a few. minutes
more, I could mention some. Theré®s another very interesting case.
In November,” 1933, a man, called Kali Kinkar De, and another,
Manindra Dutt, were arrested in g house. In 1931, there was 8 plot
to blow up a part of the Court compound at Chittagong, and canisters
full of explosives had been buried under a portion of the compound on
which habitually the cars of the Commissioner, the District Maglstrsfe
and the Superintendent of Police were parked. From there an electric
wire ran underground to a point below the hill, and the plan was to
press a button and touch off the explosives at a time when one of these
officials was in his car over the place where the explosives were bur!.ed.
Fortunately, the plot was detected, and four people were sent up for trial.
Two of them made judicial confessions, and all four were convicted. One
accused absconded, and that absconder was Kali Kinkar De. Thue he
' was a proclaimed absconder in' a case which had sctually been brought
to Court and tried, and in which his co-accused had been convicted, so
that there could be verv little doubt of his guilt. He was arrested in
this house, and we found with him a revolver which had been stolen
shortly before from a police officer. The other man, who was arrested
with him, Manindra Dutt, was an absconder under the Bengal Criminal
Law (Amendment) Act; we wanted to make him a detenu, because the
police had information that he was a dangerous man and they had for
some time been trving to arrest him. Now, if the information that he
was a dangerous terrorist was not tcue, how can you account for the fact
that he was arrcsted in the same house with Kali Kinkar De, who was
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armed with a revolver? On two previous occasions, attempts were made
to arrest Manindra, but our information from separate sources was thab
each time he evaded arrest by the neat device of getting into a tank,
standing up to his neck in water with ‘his head under a bathing platform.
On this oocasion, he could not be found in the house, and some bright offi-
cer, remembering the story of his means of evading eapture previously,
went straight to the tank and there was Manindra Dutt under the bathing
platform. My point is that, on two previous occasions, we had informa-
tion from two different sources that this was his method of evading
arrest, and when, on this occasion he could not be immediately traced,
the bright officer, remembering the previous information, at once thought

of looking in the tank. Now, can anvbody sav that that sort of informa-
tion was not reliable ?

There 15 still another interesting point in this particular case. The
house in which these two people chose to take shelter belonged to a man
called .Bharat Dutt. Now, Bharat Dutt’s son had already been under
detention for 18 months on the ground that he was a dangerous terrorist..
Unless the other two absconders were very sure of g warm welcome, why:
should they go to Bharat Dutt’s house? = Does that not go to show that
Bharat Dutt’s son too had been rightly detained? There is a still more
mteresting point in this case, and that is, Bharat Dutt was then, of:
course, arrested on a charge of harbouring armed absconders and lodged:
in Chittagong jail. Very shortly afterwards, a letter addressed to him
at his house was redirected by the post office to the Chittagong jail
where he was then lodeed, and this letter was in the handwriting of S.
Sen, the leader of the Yugantar Party, who was at that moment under
sentence of death in the jail.  All these facts seem to me to show that
these people were closely implicated in the terrorist movement, and tha
our information is not false. A, if T may have two or three minutes
more, there is one other rather instructive case which I should like to
mention.  There was a voung boy of about 16, named Harendra Lal
Chakravarty.  Our information was that he was a party-member, but he
was not very dangerous, and, following our practice, an officer went to
his parents’ house to warn them that he was getting mixed up with terro-
rists and that they ought to look after him. The parents, of course, said
that he was an excellent boy and that he never gave trouble and that he
was even then studying in his class in the school. The officer said:
“Y ‘will just 2o and see him in school’’. As soon as the officer got into
the school, Harendra Lal Chakravarty cleared out of the school and was
not seen again for about 12 weeks, and when he was seen again, it was
7th January, 1934, he had a bomb in each hand and with three other
terrorists was throwing bombs at a group of spectators at a cricket mateb.
Can you say that our information previously that Harendra Lal Chakra-
varty was not a good boy was false?

Mr. Satya Narayan Sinha (Darbhanga cum Saran: Non-Muham-
madan): On a point of order, Sir. The Honourable Member has

Mr. Pregident (The Honourable Sir Abdur Rahim): The Chair is the
sole judge of time. The Honourable Member has nothing to do with
it.
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Mr. A, 8. Hands: There is only one other point about this. Harendra
Lal Chakravarty has now been hanged, but if the police, instead of with-
hqlding their hands, had arrested him straightaway at a much earlier date
and he had been detained without trial, he would have been now alive.

I fgel that I should not go through amy more of these cuses, because-
there are many, many instances, but I do hope that it serves a little to
iHustrate the fact that the information on which the Government do act is
true,—and the information on which we send people to detention camps
is exactly the same type of information,—is from exactly the same type
of sources as I have mentioned in these cases. I trust the House wil
balieve that there is some truth in the assurance of the Government tha$.
the information on which they act is most carefully sifted and is true.
To my mind, the acceptance of this Resolution by the House could hardly
be interpreted by the outside world, and I think, especially by the publie
of Bengal, except in two ways. Either as a Resolution of sympathy
with terrorism or as a confession of cemplete irresponsibility. S8ir, 1.
eppose the Resolution. :

. Mr. Akhil Chandra Datte (Chittagong and Rajshahi Divisions: Nons
Muhammadan Rural): Sir, I rise to support this Resolution. I feel, 8ir,
that I should be failing in my duty if I do not give sufficient vent to the
feeling of deep resentment and profound grief which ir convulsing the-
national mind, particularly in my province.

- Now, what is this Resolution? The real scope of this Resolution is,
it is a protest against detention of people without trisl. We have pro-
tested against the vicious and pernicious system of detention of persons
without trial; we have protested against it for a very large number of
vears. In fact, the other day, we were taunted by the Honourable the-
Home Member that it had become a hardy annual. Now, 1 want to
tell him this, that, as long as this system prevails, as long as people are
detained without trial, we are bound to protest against it, not only annu-
ally, but monthly, if necessary, whatever the actual effect of it may be.

In order to give some idea of the magnitude of the evil, 1 should like-
to place some figures before the House. The last speaker has given cer-
tain figures.  Without in any way contradicting those figures, I shall.
give my figures from the Report on the Administration of Bengal for lask
year. I find in that Report that at the end of 1985, as many as 1,517.
were detained in jails and camps without trial.

Mr. A. S. Hands: May I explain. . . .

Mr. Akhil Chandra Datta: I do not give way, I have no time. .I' to&
the figure from the Report itself. ~The number of home domicile is.
214, and that of village domicile is 838, and, therefore, the total u-ﬁ.m
excluding some other people who have been externed from the province.

Mr. Mohan Lal Saksena (Lucknow Division: Non-Muhammadan.
Rural): Their number is very large.

Mr. Akhil Chandra Datta: Their number is not very large, I think it is.
below 50. That is the position: over 2,500 ure now under detention withs
out trial. T shall not discuss the principle cf detention without trial, noe
ghall T dilate upon another monstrosity, namely, that‘ these unfortunate-
people are mever told what the charge against them is. No charge i
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formulated, either formally or informally, either in writing or verbally,.
and, therefore, the question of safety of witnesses does not arise here. At
all events, you might tell these people: ‘‘Here is an allegation against
you. You are concerned in this, that or the other sort of activity.
What is your explanation?”’ You may not take the matter to a Court,
but you may ask for explanation from them. Even thaf is denied. Sir,
I shall not go over this principle, because I know it is useless. I pro;ose
to discuss the question on a lower plain and to examine on the present
-occasion the position according to the declared policy of the Government
itself. On the 11th March last, we were told by the Honourable the
Home Member, while answering a question about the release of Mr. Sarat
«Chandra . Bose,—he said the Government released him the moment they
found the situation had improved sufficiently for his release. That is the
-Government formula on the question of release of political prisoners. At
‘the very outset, I may submit this, that the case of the Government was
that Mr. Sarat Chandra Bose was deeply involved in revolutionary .acti-
-vities. Now, the question that I want to ask is this. Ii a gentleman
of his position, a leader of his position, deeply involved—that is not my
-case, that is the case of the Government, I do not admit the truth of
that case—if a man of that position, deeply involved in revolutionary
activities, could with safety be released some time ago on the ground that
the situation had improved sufficiently, may I ask why these 2,500
lesser people, these younger people, without that capacity for organisa-
tion or that intellectual power,—why should these people not be released?
Before I proceed further, I should like to say this. What, after all, is the
cage of the Government about these detenus? In an unguarded moment,
the whole thing has come out from the mouth of the Government. In
1he Administration Report for the year 1934-35, the Government say this:

‘“While Congress politicians were indulging in these misguided efforte to secure a
general release of all detenus and to excite sympathy on their behalf, irrespective of
the merits or demerits of individuals, and cheerfully oblivious of the public danger
involved . . . . - (Here comes the important portion) . . . by the proposal to flood the
Province with potential anarchists, Government began to develop a policy calculsted to
‘wean the majority of those detained from their mistaken leanings towards terrorism

That is the whole case of the Government against these people—
they are potential terrorists and not actual terrorists and there is only
& leaning in these people towards terrorism. That is the whole case.
May I submit that this is an unjust and unsound policy? What is the
real implication of this policy? It is practically tantamount to a declara-
tion like this: Look here, you 2,500 people. We can release you this
wery moment if the atmosphere outside is all right. There is nothing
wrong with you. Your release depends upon the state of things in the
country. If there is quiet in the country, then this very moment we can
release you, but yvour release will be delaved if things are not improving
outside in the country. In other words, a man is not to be released on
the merits of his own case, but his release depends on the activities of
other people. Let us, however, sec whether it is not high time to
releaso the detenus even according to this policy. Therefore, the question
arises, has there been an improvement in the general situation? On that
question, I have got a statement of the Honourable the Home Member.
-qade on the 14th February, 1935, over a vear ago, that there has been
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s substantial and steady decrease in terrorist crimes since 1982. His
exact words were: ‘‘It ig correct that the terrorist crimes, since 1932,
show .a substantial decrease.” Again, on the 12th March last, we have
8 picture of the present conditions in Bengal given by the Honourable
Jth_e Home Member. There he says that although there are no terrorist
orimes and outrages, terrorist conspiracies are still in existence, and, in
support of this, the gravest piece of evidence he cited was that, some time
ago in 1935 some weapons were found in a vessel in a dock in Calcutta, and
-$his, according to the Home Member, constitutes the gravest piece of evi-
dence as regards the existence of terrorist conspiracies. One of my friends, I
-think it was Pand@t Krishna Kant Malaviya, asked: ‘‘How do vou know
:$hat the terrorists have got anything to do with it? It may be the work
of smugglers.’’ Thereupon the Home Member was constrained to admib: ‘T
-quite agree. I am not in a posilion to say definitely that the arms were:
intended to be sold to terrorists.’’ '

The Honourable Sir Henry Oralk (Home Member): For whom else
‘eould they be intended?

Mr, Akhil Chandra Datta: I am quoting the exact words used by the:
Honourable the Home Member. He cited this as the gravest piece of
“evidence in support of his contention. If that is so, I must say it is.
really a case of ‘“‘belief is biss”’. You wish to believe there are conspiracies
and merely because there is a find of arms in a certain place, you connect
"the two. If the Honourable Member will excuse me, if that is the
mentality of one in such a responsible position, then; what will be the
mentality of the ordinary police officers and ordinary magistrates and
other people who are the real instruments in passing the orders of deten-
. tion and restriction? Therefore, to say that, upfil things improve in the
country, these terrorists cannot be released is an argument which is not
bona fide and which cannot hold water for a single moment.

. The same principle that release of detenus depends upon improvemens
in the general situation was enunciated by the Honourable the Law
Member the other day, while speaking on the adjournment motion in.
regard to Mr. Subhas Chandra Bose. His point was thai conspiracies.
have not yet broken up, and that, therefore, there is still necessity for
detention without trial. That was his case. The Honourable Member is.
not here.now. He is one of the shrewdest lawyers in the country, and
all his legal acumen and astuteness were brought into requisition by the
Government to support their case; but, after all, what did he provc? Al
that the Honourable the Law Member claimed he had established was that
ther~ were terrorist conspiracies snd activities till the middle of 1933. We-
arc now in the year of Grace 1936. Three long years have gone by. Much:
water has flown down the Jumna in these three years, and yet these
people cannot be released, because, forsooth, things have mnot yet
sufficiently improved. I might csll it the case of the Government of
India. Let us next see what is the case of the Govemrqent of Beng.al
with regard to the question whether there hes been anv improvement in
the general position to justifv the rele?.se of the detenus. I have
gone carefully through their Administration Reports for the last four
. years, because the terrorist activities becan in 1930. The Honourable
Member, who spoke last, has described his experience in Chittagong. Of
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course, I could not hear him throughout. He was so imaudible through-

.out. As far as I have been able to get at what he said, he wamted to
prove that there were terrorist outrages in the district of ChHittageng. 1
am not here to dispute that proposition. That is not my case—I do not
for one moment suggest that there were no terrorist outrages in Chitta-
gong or in any other part of the country.

Mr. M. 8. Aney (Berar Representative): It proves that police in-
.formation is true?

Mr, Akxhil Chandra Datta: I am reminded about the two imcidenits
which took place recently in which some police informers have not only
been suspected and prosecuted, but they have been convicted for plams-
ing bombs, one of the cases being in Midnapore and the other im
Calcutta. This is my answer to the case so laboriously made that the

information of police and police informers is always true. The other day
I read in the newspapers that there was an application made. béfore the
Honourable the High Court for an enhancement of the sentence of one
- of these informers. Now, Sir, I was examining the case of the Govern-
ment of Bengal. As regards the state of things in the year 1932, it was
- admitted in the report that year that an improvement had alseady
- commenced towards the emd of 1932, As regarde 1983, the Report says:

‘‘The truth, however, is that the general situation as regards terrorist crime decidedly
- improved during 1933.”

And there is another very important admission :

““There is a definite reasdn for believing that terrorist groups have been in a large
- measure disorganised’’,

: although the Honourable the Law Member was telling us the other day
that they were still in existence in the middle of 1988. Now, Sir, as
regards the year 1934, we are told that:

“The situation has improved.”

Coming to 1985, it is admitted that there was not one single terrorist
crime in that year. That is the admission of the Bengal Government.
But it is said that although the terrorist activities have subsided, there
is the terrorist mentality still remaining in the youths of Bengal, and
that that mentality, it is said, is proved by these things—the distribution
of leaflets, posters, threatening letters, terrorist literature, robbery with
pistols, and so on. Sir, T have read very carefully these reports, but
I do not find a single sentence in which it is said that those people who
were responsible for these things have been traced or that they were the
work really of the terrorists and not of the police informers or the police
spies or the police officers themselves.

Now, so far as the Government of Bengal is concerned. ..

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
" Member hag exceeded his time Timit.
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Mr. Akhil Chandra Datta: I shall finish Sir. Th :
emment of Bengal is this: ’ e case of the Gov

‘‘The events of the year (1885) showed that the main onrush of the terrorist attack,
‘which began in 1930, bas been broken; but the history of the movement also shows
that it always comes In waves, and that if one wave is neglected, the next is more
~exte.|::1:;e ancfl 2or,e violent. There still remamn in the Province materials for tho re-
suscitation of terrorist activity, and potential lead ith
voumble opportenitn. Y, potenti ers who are merely awaiting o

And then, it is said that:

“‘vigilance cannot yet be relaxed, and unremitting search must still continue for the
#ocret organizers and hidden apparatus of mischief.”

. Now, Sir, T do not quarrel with that policy. I do not say that you
should relax all your police efforts and all your police vigilance. That is
not my case. So far as this Resolution goes, it is a Resolution in which
we ask for the release of old political prisoners who have been indefinite-
ly detained without trial. But it is said that there is a theory of ‘“‘waves"’,
that there is a cycle, a wave, and if you neglect one wave, the next wave
‘will be more vielent. It is not our case that you should not take any pre-
«cautionary measures. If there is a caln in the country, you should take
full advantage of it. Do not relax your efforts; let the policy of vigi-
lance be continued, but the question of release of detenus is quite a
«different question. You have been detaining these 2,500 people for
about six years now, and you must release them now, when, admittedly,
there has been a decided and substantial improvement in the general
terrorist situation. Sir, the Government insist that there must be & change
-of heart. Well, Sir, a change of heart cannot be a one-sided change of
‘heart, it means an exchange of hearts.

Mr. M. 8. Aney: How can there be an exchange of hearts when there
i8 no heart?

My, Akhil Chandra Datta: One of my grievances is this. I can quite
anderstand your asking them to change their hcart, but have you ever
«cared to understand as to why these young people are making the utmost
-gacrifices in life, I mean the saer¥ifice. of life iteslf. Before you ask for
a change of heart, you must know their heart. I for one and my revered
friend, Sreejut Bhagavan Das, have all along been waiting for an amswer
frorn the Government as to what, according to them, is the rcot cause of
‘the terrorist movement. In my speech on the Criminal Law Amendment
‘Bill, ‘although I have discussed at great length this quesfion of para-
mount importance as to what is the root cause of the terrorist movemens,
T regret to say that up to now we have not heard a single word from any
“.one of the Government Members as to what that root cause is, and as to
why is it that these vounomen are sacrificing their lives, Sir, one. word
‘more, and I have done. My Honourable friend, Mr. Chunder, said the
other dav in this House that all honour was due toc His Excellency Sir John
Anderson for the policy he is pursuing now in Bengal. T do not ﬁn}i
mvself in that happy mood, Sir, of being able to congratulate H E. Sir
Jchn Anderson. Sir, I shall not be in that happy mood until 1 ﬁnd
-that the principle that he has advocated is tramslated into action, into
-actusal reality. It won’t do merely to say that -epression is not sufficient.
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You have to find out the remedy of this malady in the body politic and
apply that remedy. You have never tried a constructive policy, and,
therefore, I am sorry I cannot join Mr. Chunder in singing hallelujah to
Sir John Anderson. Sir, I support this Resolution. (Applause.)

Mr., Muhammad Anwar-ul-Azim (Chittagong Division: Muhammadait
Rural): Mr. President, after a lapse of about a couple of weeks ou
account of illness, I am sitting here, and I consider it necessary to take
part in this debate. Sir, at the very beginning, I must congratulate my
Honourable and esteemed friend, the Deputy Secretary in the Home
Deparvment, Mr. Hands, for his lucid exposition of his case, and, I am
certain, Mr. President, knowing as I do many of these things connected with
all aspects of this Resolution, I think I ought to be able to enlighten the
House on certain additional matters as well. Sir, there is no denying the
fact, as has been stated by the Government spokesman, that there has:
been trouble in Bengal, mostly in my part of the Presidency, and at
Midnapore. It is very difficult to pass a judgment off-hand, least of all on
the part of people who are neither in the secret conclave of Government
and who are neither in the good books of the Opposition. But nonetheless, as
a man who just looks round, and as a layman, Mr. President, if ¥ may
say 8o, and as one who has got the greatest wish for the gradual evolution
of his country and for his countrymen to pursue the right goal and right
purpose, I think it wag high time, Mr. President, that Government reiter-
ated their position and not follow the Ostrich policy which they have
hitherto been doing in this matter. (Hear, hear.) Mr. President, I should
be the last person who would like it to be thought that I take any preju-
diced view on important matters like this, but this is my impression, Sir,
‘that, so far as things that were taking shape and has worked in my part of
the Presidency, it must be said to the great credit of my Honourable friend,
Mr. Hands, that very largely, through his sagacity and judgment, he
was responsible for allaying the great trouble which started about the
year 1930 in my part of the Presidency of Bengal. @ What Mr. Hands:
states are ‘all correct, but I think by now these misguided people have
learnt the folly of doing unconstitutional things, snd the atmosphere seems
to be improving gradually. Whatever is needed has been said by the
previous speakers. In trying on experimenting with these gentlemen, who
have been detained without trial, it is said that caution is the motive. I
sm afraid they have not got what they call the right kind of understand-
ing. I think it hag been very well focussed by the Honourable the
Deputy President that. unless you have a real change of heart, unless
you have a real orientation of the whole picture, I do not know how far
Gevernment will be able to sit over this matter and not decide it finally
one way or the other. I submit this is a verv psvchological moment,
because the Honourable Membér representing the Government of India
knows very well in what part of the year we are just now. Tt is 1936,
and, I think, within nine or ten months’ time, the Governments in every
part of India are likely to undergo a certain amount of change, whether
for good or bad, T cannot sav, but a change of Government is their aim.
If the Government of India are anxious that Provincial Antonomy
should be started with proper perspective, T very respectfullv and humbly
sugoest that this matter of releasine oradunlly thnee who have been
detained without trial should be sympathetically considered. (Hear, hear.)
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I think the great ill is want of contact. That is very patent. If you have
. district where you have a trouble of this kind, snd if vou have a first
class—'‘A-1"—District Magistrate, and if he were a man of the right
_type with proper understanding of the psvchology of the people. T think
all the troubles of the Government will vanish like the morning dew. As
a matter of fact, I do not think this is really time for fencing with words,
oot certainly the time that there should be diplomatic answers on
_matters of importance and of much moment of this kind. I say this that
Government ought to take a more liberal view of the matter and not sit
on it any longer though they have done somecthing in this direction. 1
think it has been mentioned by certain Honourable Members that it is n
wonder how this terrcrism could start in a country like ours, a peaceful
country where people are so docile and meek, You know very well, Mr.
President, that history repeats itself. Students of history, as a result of
the so-called advance in education that has been given to the people of
this country, must have known the history  of the carbonaris (churcoal
furness) of Italy, and if that history was taught to the people of this
country and if that has roused fire within them, the Government of
India ought to thank themselves for it and none else.
Lastly, I should say this much that so far as experiment about home
internment and giving people their own domicile under the
* care of parents is concernaid, 1 think that is proving very useful
in my part of the Presidency. I think it may be tried elsewhere, and
perhaps it would bring better results. The experiment of the Bengal
Government is prodneing good resnits. That being the case, the Govern-
ment ought to consider very seriously whether they should not hit on
some course which will pacify all. (Applause.)

1M

Mr.~C. H. Witherington (Assam: European): \Sir, the Honourable
the Deputy President, in the course of his speech, pointed to the fact that
terrorism, .and the manifestation of terrorism has considerably lessened
during the last few months—I think A he said, during the last eighteen
suonths,—and he drew the conclusion [that there was no terrorism at all
in the country, and that there had beén a change of heart on the part of
the terrorists. But I prefer to take the other view, and I say that the
Jetention of these 2,500 suspected persons,\I take his own figure, is one of
the main reasons why terrorism has lessened during the last few months.

Coming to the points the Honourable the Mover made in his speech
when be moved this Resolution, he painted a very heurt-rending picture 9f]
the deplorable ‘condition in which these suspected persons are detained in
custody. He said. the flower of the youth of Bengal ie being smothered.
KR they had no knowledge of what charges had been brought aguinst
them or when they would be released, and thal{l if the present policy of
. the Government was continned with regard to detgnt‘lon. they would
either go mad or commit suicide. Well. Sir, that is a very dcr.)lm-able
tale and it is gratifying to koow it is not true. Sirce that Resolution was
reoved, the|Honourable the Home Member has taltep the House very fully
into his corfidence, far more fully as he eaid, than it had ever been taken
before, and he hus explained the circumstances in which these sl_lspected
peovle are detained and why it is impossible to]put _them on trial. He
explained to the House that the very greatest care is t.akar_l in checking
and cross-checking the evidence to prove that the evidence is true before
detention is earried out, and action is mever token unless it is proved

1
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beyond a\sha.dow of doubt that the release or the freedom of these people
is a danger to society and the State. If I have any ecriticisms to make
about this subject, it is that the authorities in Bengal have been over-
cautious in their final decision as&to whether to detain or not to detain
suspected persons, for 1 shall never forget what the Honourable the Home
Member told us the other day that the failure—he did not use the word
failure, but I use it—of the authorities in Bengal/to detain three suspected
persons was instrumental in the murder of Mr. Burge only a few weeks
after the examination of these men’s dossiers. Had the authorities in
Bengal exercised a little more latitude in their final decision, it is possible
that Mr. Burge mighti have been alive today.

Then, Sir, we have been assured time and again by the Government
that the detenus’ cases are being reviewed periodically, and that they
are released when it ig considered that they will no longer be a danger to
the community.” Thef Honourable the Mover of this Resolution criticised
this on the ground that he had no confidence in the people who review
these cases. Well, Sir, the Mover of the Resolution cannot be so stub-
born of belief as to think that the Governments wish to detain]/ at great
cost to themselves and encrmous trouble to themselves, those persons who
are no longer a danger. We can believe that just as much care is taken
to review these cases as is taken in the first instance in testing whether a
man should:, be detained or not. The action of the Bengal Government in
organising training centres to teach the detenus useful trades and callings
is sufficient proof, if one was wanted. that they are anxjous to interest the
detenus in subjects other than terrorism, so that they/ will turn out use-
ful citizens. And it is also proof that Government do not want to keep
these people in detention interminably, but want to release them directly
it is safe to do so. .

It is untrue to say that the detenus do not know, when they are going
to be released. The remedy lies in their own hands.’ If they acknowledge
that terrorism, murder and so on are bad things, they should say so, and
thus gain their release. But if they still persist in their leanings tow
terrorism (then their continued detention is fully warranted, and, mo
Honourable Member of the House will deny this.

This country has fortunately been free from the manifestation of
terrorism during the last few months as the Honourable the Deputy
President said, but the canker is/still present and nobody can deny that it
i8 not present, we know it from' evidence. It only needs a stimulus such
a8 the release of dangerous characters, who are at present detained without
trial, to bring it to active life again. In Bengal especially/ there. is
fertile ground for the play of insidious, underground and ‘despicable
propaganda for evil. And, if the terms of this Resolution are carried out,
the results will be disastrous. We know that for a fact. If we put aside
all other considerations such as| the danger to . the State, the enormous

wng Wik devolves on provincial Governmerits to eombat tevwowysm 15
the need to protect law-abiding citizens,—if we put aside all these consi-
derations, which we obviously cannot, there is one consideration, Sir,
which I think should appealsto all Members who are in favour of this
“Resclution; and that is the néed to protect the youth of this country from
the contaminating influence of terrorism and murder and to allow them to
‘grow up as worthy citizens of this country. ‘Terrorigin is ‘not| merelr
directed to oust the British from India. Tt is directed indiscritinately
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aguinst any form of authority, whether British or Indian, it is indeed a
:sorry training for the youth of this country to be brought up in the thought
that any authority can be undermined by force and intimidation,

provinces. ' I think specially of my own province of Assam which i:la near
Mheighbour of Bengal. Generally speaking, it can be said that Asshm has
‘been singularly free from terrorigt activity in the light of our close
proximity to Bengal. But it is g fact that we have not been entirely
free from these activities. Thel}movement introduced itsclf from Bengal
into Assam owing to the pressure in Bengal caused by the control
‘instituted by the police over terrorism; and bad characters, finding the
‘pressure in Bengal too much for them, came to Assam whe!-e they hoped
to have a happy hunting ground for their activities. And this can be safd
of every province near Bengal. Fortunately, these bad characters met
with very little success in my province owing to the good sense of the
people of Assam. And we can congratulate ourselves,—and I hope {Hon-
‘ourable Members from Assam will support me in thls.--\ye can congratu-
late ourselves that the attempts to undermine the integrity of our young
men in Assam have not fully succeeded. But Assam certainly has got a
little of this virus in it, and it only/wants an unusual stimulus such as the
‘wholesale release of these Bengal detenus, to bring it to li‘fe again. We
want to avoid every possible chance of t.hfn‘. stimulus taking place, g‘rld to
save our province from the disgraceful ?p;:odes WB}};chb Of(il.llll;rei r::; :)r;;:lf:
i ast. T have given Assam as an in ance, 8ir, but tb > |
:; Eal.:ﬂ'\l)pmvince in Iir!:dia.. For, of nowhere in India can it be said t.h:t
there do not exist seeds of terrorism, and dsngag to the |nte;7zr|'c.'\i__I of the
‘vouth through| that movement. I am very glad indeed that thie om.;uii:-l
able the Home Member has had an opportunity to make a sta t'm:nwith
‘the House the other day, I think on the 12th Mu.l:c , in connectio )
ion; ; ly interested in the speech delivered
e mctlon,}?nd . “l;?s eﬁmmlfez ll\ar[ir Hands, giving his intimate
‘today by the Honourable Member, Mr. Hands, ¢
-expe':ien:ae and first-hand knowledge of terrorism in Ch!;:-tﬂgs:gn cgs 0:'}:?::
believe that any Member of this House _can ignore h?-l e N The
"Mr. Hands has given of the danger which exists in k“‘ fi'l A ntﬁl'(emnnt
Ho'nu-. Member, as I say, had an opportunity to make tha
. o i i tentions are made,—-a state-
explaining the circumstances in which the de Member of this House
1ent which T feel must re!ievel$e 1-:‘11::;3 (?:t;?lid e'rl‘nhe. people who are
who thinks that the wrong peoplgja; £ . the Deputy President
hieste to et ond potental”  boease. e thinks thit np potentil
‘objeets to that word, "potentis T }[‘ftae different views on that, and 1
muderer chould be incarcerated. . ined, in case their potentinlity
think that potential murderers shouldlbe restrained, o >
m fruition. As T say, these people who are detained are Dtenid to
. -comes to fru Il{ﬁanaries and sedition-mongers, people who m;!c afra e
mourderers, revo y d who are ready to work underground, secretly,
[do murder themselves an i ent youthe to do murder in their
insidiously, to incile more 1(:3 flc?: Bwll?:s‘;c relegrse tkis Resolution is moved.
.%ll;weﬁoil;eﬁfm?:; 1;,1;5:33 well the circumaba:a;es ittlo wt:'?:lh tl;:?zﬁopu::;::
e s hnossibili ingin em .
are detained and tl;fe lfflH vi:eﬁl];;fzt‘)fth?: n:El sf). and they know that the
Members Jmow pertecty | ly they are proved to be no longer a dnmz?.f
<detenus will be released directly they are ite assul time and again
‘to the community. The Opposition has given ism snd[lkthey must surely,
' :ﬂmt thev have set their face against terroris 19
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therefore, concur that the detention of these people, while they remain.
obdurate and in favour of terrorism, is wholly and essentially necessary for
the peace and security of the law-abiding community and the State. I
appeal to the Honourable Members ofT&is House who hold murder and
terrorism in abhorrence to vote against this Resolution which aims at the-
release of dangerous people who will inflame the villainous canker of
terrorism which is known to exist at present. I want to refer to one point
which the) Honourable Member, Mr. Hands, made, and that was that
this Resolution was in effect a vote of confidence in tcrrorism. That is an
extremely useful sentiment in my view, and I wish I had thought of it
» myself; and T would draw the attention offthe House again to that point
-in this way that those who vote in favour of this Resolution are voting
for the furtherance of terrorism in this country.']( Cries of ““No no”’ and’
““‘Certainly not.’") ’

_ The Assembly then adjourned for Lunch -till Half Past Two of the:
Clock. : '

The Assembly re-assembled after Lunch at Half Past Two of the-
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Chair. -

Mr. Basanta Kumar Das (Surma Valley cum Shillong: Non-Muham--
madan): Mr. Deputy President I beg to thank you for giving me this
opportunity to take part in this debate and say a few words in support
of the Resolution before this House. The Government case on the subject
«f the release of political prisoners has been put forward by the Honourable
Mr. Hands, and you, Sir, by your speech this morning have given an
effective reply to what Mr. Hands has said. You have given unanswerable-
facts, which are alone pertinent in a consideration of the subject
and in proving the hollowness of the Government’s point of view.

Sir, The question of the release of political prisoners is a very sore one:
and cannot be too strongly pressed upon the attention of this House. Sir,
who are these political prisoners? Are they not the best type of young-
men and women of India who are detained without trial merely on the
suspicion of possessing terroristic proclivities? But the question is, how
long are they to be detained in this heartless manner, and what is the
real danger in releasing them even now? How these prisoners came to-
be clapped in jail and how Government justify their claim that they are
still to be detained are well known. Yet the importance of the question
in the interests of public life in India demands that this House should
record once more its verdict against the terrible injustice of prolonged
detention of these prisoners without trial. If terrorism is to be stamped
out and if law and order is to be saved from jeopardy, the detention of
suspects in the manner in which it is being done is not certainly the
remedy. It is like treating a sore with a superficial application of medicine-
without adopting a radical method which would deal with the root cause:
cf the disease. Government are fully cognisant of the various causes-
which breed terrorism. They should take steps to eradicate those causes.
If they think that the supposed terroristic proclivities of the detenus:
would be curved by their prolonged detention, they are certainly mis--
taken.
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"This is against human psychology, which cannot be i i risi
practlgal steps for killing the pernicious growth of t.gzl'lr?)ﬁgn:n u:l et‘lizmhgmt:iu
“Granting that every one of the detenus is a terrorist or a Communist, his
segregation from the family and society for a prolonged period is bound
o goad him into-desperation and develop in him a perverse mind which,
Wmbued with hatred against Government, will think of vengeance only:
Detention, therefore, is certainly not the method to wean away a terrorist
from the path of terrorism. It is the method of a demoralised Govern-
mf,nt, and the fact, Sir, is that the Government, conscious of their
misdeeds which have really contributed to the growth of terrorism in the
land, persist in their perversity and will not listen to sound advice
-gincerely given. The supposed terrorist cannot be indefinitely detained
-and will have to be released one day. But why should the mind of this
-supposed terrorist be made bitter by prolonging the detention at a time
‘when admittedly the atmosphere in the country is definitely against the
-growth of terrorism? The Congress is wedded to non-violence and is
-definitely in favour of the policy of carrying on a country-wide propagands
-against terrorism. The Congress is no doubt out to attain complete
independence and shake off the leprous subjection from which the country
‘i suffering. But the Congress will always be in revolt aguainst all
‘berroristic activities and methods. Therefore, let the Government take
‘note of thisand nat .suspect the intentions of the Congress in getting these
political prisoners released. The ~Congress will certainly utilise the
‘intense .nationalism of these detenus for the cause it represents, and the
Congress will also see that they do not find any scope for the play of their
-terroristic proclivities, if they have any.

Sir, there is another side of the question which this Honourabl: House
-should consider in connection with this Resolution. Government admit
that there has been a considerable improvement and that public opinion
“n the country is definitely against terrorism, and you, Sir, have shown
by ample quotations from Government Reports this morning that this is
#he Government view. I, therefor., ask: *‘Will it not be sheer prudence
on the part of the Government to take full advantage of it and allow
‘those who are suspected of terrorism to be under the healthy aud restraining
<influence of that opinion?”’ I need hardly emphasise the fact that strong
public opinion against terrorism whic:. happily now prevails in the count::y.
if allowed to act upon suspected terrorists, who are styled as potential
terrorists by the Government, will be a more effective deterrent pgamlt
terroristic tendencies than detention in prison,—the rigours of which are
‘bound to whet those tendencies. Again, Sir, the futility of terroristic
wnethods has been sufficiently established, and, I am sure, that those who
-are being detained will not fail to reslise the folly of being terrorists if
they are at all terrorists. This, therefore, is the proper time to release
‘the detenus, and if really they were going wrong, they would certainly
take note of the country’s mind, which is undoubtedly against terrorism,

:and mend their ways.

My Honourable friend, Mr. Mohan Lal Sakscna, has put forward this
Resolution with a speech of great vigour and has been able to establish
‘with great alacrity the injustice of the detention of political prisoners:
and that alone is a sufficient ground for this House to recommend strongly
40 Government the release of political prisoners. Those who are the
‘supporters of ‘Government must also realise that, having regard to the
present attitude of the people in the country, it will be sheer folly on the
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part of Government to persist in prolonging the detention of the political’
prisoners, if really Government are sincere in having peace in the land.
It is well known that Government care very little for justice when adminis-
trative expediency goads them to a certain line of action, but I put it to-
them with all seriousness whether it is even administrative expediency to-
allow this heartless act of detention of political prisoners to continue.
The present political situation in the country requires—and it would be-
sound expediency also to release the political prisoners now.

Sir, Gevernment’'s demand for co-operation from all sections of the
people in the country in the matter of stamping out terrorism from the
land has been sufficiently responded to, and when the co-operating public
cry for the release of political prisoners as an act of bare justice, Govern-
ment shovld not maintain their stiff attitude and turn a deaf ear to that
demand. The public stand sufficiently exasperated by the various un-
popular measures and acts of Government. Let them not ride rough-

shod over popular sentiments in this matter of political prisoners and add’
to that exasperation.

Government’s action with regard to Mr. Subhash Chandra Bose has.
alrcady evoked a great popular resentment. When the atmosphere is-
clearly unfavourable to the growth and spread of terrorism, is it wise on
the part of Government to hurl Mr. Bose again in prison when he is.
returning to the country after a long exile and no doubt with the best
sentiment in him to serve the motherland as a member of the Congress?
Even the hardened criminal is given time to correct himself, and there
is sbsolutely no resson why political prisoners should not be allowed,
after long detention, to be free to take to healthy ways of life which the
public opinion in this country will certainly urge them to do.

Sir, T have nothing more to add. But, I warn the Government that
the policy they are following in the name of law and order is a policy
which is detrimental to the best interests of the country. It gives a long
rope to the police, leading them inevitably to become unscrupulous, over--
sealous and even vindictive. There are cases of over-zealousness and
vindictiveness on the part of the police, and I have personal experience:
of some. This morning, 8ir, you said in your speech that there were
¢ases in which the police tried to manufacture evidence against supposed
terrorists and the police even go the length of planting bombs and revol-
vers. Sir, T had once an opportunity to come to know of an attempt
on the part of a police spy to plant a revolver in order to bolster up a
case against one in whom I was interested and I was told by.the Judi-
cisl Member of my province after an enquiry that the allegation of such:
an attempt was true.

. My Honourable friend, Mr. Witherington, spoke of terrorist activities
in Assam. As these terroristic sctivities concern principally. my district
of Sylhet, I am in a better position to contradict him directly by saying
that there is no terrorism in my distriect and in Assam. No doubt there-
kave been & few cases of daooities and robberies by some misguided young
men in my district, but what happened during the trials of some of these
oapes which were brought to Court? They discloged. the:fact that the:
deboities were net committed with any political motive: they were ordinary
oxiines committed by edueated young. men under the siress of economic:
difficulties and gead¢d by the terrific problem of umemployment. There
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have been protests from my district from time to time that there is no
* terrorism there; but the newly organised I. B. Department will not allow
the Government to believe that there is no terrorism there. After the
Assam Criminal Law Amendment Act had been passed, they drew up a
list of supposed terrorists which, I am told, included even the names of
girls, and submitted proposals to the Government for action. It should be
8aid to the credit of the Honourabl: Member in charge of law and order in
my province that, he, being a man of the district affected, took courage
in both hands and persuaded Government not to give effect to the pro-
posal of the police in its entirety. If really the proposals of the police
were given effect to in full, there would not have been & single educated
family in my district which would not have supplied one or two young
men or women to be detained. That was in the beginning of 1934.
During these two years, there has not been any case in which it has been
established that there is a terrorist organisation in my district. No doubt,
the most annoying police method ot shadowing and pursuing of suspected
young men and women is going on. No doubt, the police are submitting
reports daily ¢f the movements of these men and women; yet I may tell
vou, Sir, that ii is quite unnecessary so far as my district is concerned.
Through the overzealousness of the police, some innocént young men’s
careers are going to be blasted. They came unfortunately to be noted
down by the police, and, whenever any of them applies to the Govem-
ment for any job, the report goes that he has got terroristic tendencies.
There are some brilliant graduates of the University who complain that
though they have no connection with any political or semi-political organi-
sation, yet they have been reported against as being terrorists or having
proclivities which are not at all liked by the Government. 'This is the
state of things in my province, and it might be the case in other pro-
vinces also; and I submit that if this sort of thing goes on, there will be
in no time a state of affairs brought about which it will be very diffi-
cult for the Government to control later on. There will be seething
discontent in the country, and stray cases of exasperated young men,
getting implicated in some violent acts against some officers or against
Government measures may certainly be attributed to that cause. The
multiplieation cf such cases may fcllow as a matter of course if the
Government do not change their present policy. We, therefore, ask
the Government to change the policy and release the political prisoners,
which will certainly be a step in that direction. With these few words,
I commend the Résolution to the acceptance of the House.

‘Pandit Lakshmi Kanta Maitra: Mr. Deputy President, I had no
fnféntion of taking part in this debate today »s we had a full dress debate
on the subject some two or thice weeks back. in connection with the
censure motion regarding the repressive policy of the Government of
tndia. But we have just had the speech from my Honourable friend,
Mr. Witherington of Assam, who. iigs made ceztain observations which
are of so sweeping a character that I think I shall be failing in my duty
if T were mot to challenge them. The Resolution before us only asky for
a tetommendation of this House to the Goverpment of India for | the
pelédse of pordohs who have been kept in detentjon, without any trial in
& donstitutad -Court of law. On the prmcxs'l‘p of this, I believe no long

drsdh speech. ro labouted disquisitiod is ‘nérésgary. )
e : . .- .
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| had the pleasure of listening this morning to the mild and_ measured
speech of my Honourable friend, Mr. Hands; and, as I was listening to
him, I could feel that Mr. Hands knew perfectly well what a nasty case
he had to deal with, and that explams why i had to put in a lot of energy
and enthusiasm to warm himself up on the subject; but he failed. Mr.
Hands has mainly referred to the incidents that took place during the
years 1930 and 1933, but we are now in the year of Grace 1936: events
have changed so far—so many things have intervened, and, according to
the admission of the Government of India represented by the Honourable
the Home Member, there has been such e distinet change in the situation
that the matter needs handling in a different way and on different lines.
About this policy of detention without trial, about its fundamental injus-
tice and inherent viciousness I believe it is not necessary for me to try
to0 convince Honourable Members of this House, particularly those Mem-
bers who come from Great Britain, because the principle is so repugnant,
so revolting to their sense of individual liberty . . .

Sardar Sant Singh (West Punjab: Sikh): In England: not in India.

Pandit Lakshmi Kanta Maitra: I am talking of Englishmen in England.
As soon as they cross the Suez Canal, as soon as they land in this
country, we see that they lose most of the virtues they have in their
own country: that is the misfortune of the whole situation. Their whole
history is a history of incessant struggle against tyranny, struggle for indi-
vidual liberty, and they have achieved success to an extent which no other
nation in the world has been able to do. In fact, their history is one
long record of triumphs of the writs of freedom over lettres de catchet.
We in this country, who have been bred on British constitutional law
and British history, have learnt to value this right of individual liberty
more than anything else, and we must strenuously oppose any measure
of the Government which tends to bring it into jeopardy. It is a tragic
irony of fate that, after nearly 170 years of British Rule, in this country,
we now find it a part of the general policy of the British Government
to detain people without any form or semblance of a trial, and that for
an indefinite length of time. I would ask, what is the justification for
this continued detention without bringing them before a Court of justice?
We are asked seriously to believe that there is in the archives of the Gov-
ernment such incriminating material that it is sufficient to warrant the
conclusion that these detenus, numbering about 2,500, who are now under
some form of restraint. or other, ar2 involved in revolutionarv conspiracies.
That is their whole case. Let us examine for a moment this contention
of the Government. During the important debate which we had on the
repressive policy, we had a very remarkable speech from the Honourable
the Home Member, and I congratulate him on that powerful and im-
pressive speech. T have read it «everal timws, but I can tell him quite
frankly that, in spite of all the material which he had been able to pre-
sent in that speech, we still stand unconvinced. I will only analyse two
or three sentences from that speech. What is the nature of the material
on which the Government base their case? The Honourable the Home
Member has definitely stated that, first of all, they start with a confes-
sional statement, I am giving his exact words, and here T must thenk
the Honourable Member for the frankness with which he has admitted
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zthat he .is not _in the know as to the methods which the Government
-employ in dealing with the terrorists. He says:

"“The police do not eniploy professional spiesl”

We Lave never contended thut. But there is a far-flung C. I. D.
-organisation with I. B. and S. B. Departments maintaining a vast army of
ill-paid, ill-fed, ill-bred informers and spies who, in co-operation—or I may
:say—in collusion with the police, work havoc in the country.

Sardar Sant Singh: Ill-paid ?

Pandit Lakshmi Kanta Maitra: They are ill-paid. The men in the
‘higher grades get very handsome pay and allowances, but those in the
dlower rungs ere ill-paid and thev cun stoop to any means and methods to
-earn their pittance. They are generally unreliable and unscrupulous.

An Honourable Member: You are pleading their cause!

Pandit Lakshmi Kanta Maitra: T am pleading for improvement of their
‘morale and methods! ‘

Sir Muhammad Yakub (Rohilkund and Kumaon Divisions: Muham-
‘madan Rural): It means that they ought to get more salaries)

Pandit Lakshmi Kanta Maitra: If the heart of the Honourable Knight
-of Moradabad bleeds for them. I shall not grudge their lot!

Some Honourable Members: Go on.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
"Member will please go on.

Pandit Lakshmi Kanta Maitra: He continues:

“The information which we gel about these people almost invariably starts ‘:vit.h
:some kind of a confessiona] statement, not by the person himself, of course, bn; { ec.l
person in his confidence. Now, even that is never accepted until it 18 croess-chec

by at least one other statement of a person in the inner circle.”

All this process is being pursued by the police officers and finally they
-are said to be placed before two Sessions Judges. But how can Judges
persuade themselves to adjudicate on these dead records? How can
they come to a correct decision on this one sided evidence? So, first of
:all, you get a confessional statement, not by the person himself, but Ly
somebody else who is said to be in the confidence of that man. That is
checked by the confessional statement of another person, and those per-
-sons are not known to each other, according to the statement of . the
‘Honourable the Home Member. Itis all very weli to state in this House
that Government are taking every possible precaulion, every possible cure,
‘to see that no injustice is done, and no person i¢ unduly deprived of his
iberty. TBut those of us who ure bred for the profession of law, who
‘practise the noble profession of law,—know what these assurances are
worth. After all, police evidence, not properly tested and sifted by well
‘recognised methods, should not be trusted, thas is our definite, deliberate
copinion. We know what u police enquirv. pure and simple, means. Do

\
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not the police i every trial make out a prima facie casc and submit a
charge sheet to the Court? And still do we not find that in open Court,.
in open trial, their evidence cannot generally stand the test of cross-
exsmination and cases eventually end in acquittal? In my own province,
we have had the experience of the Naraingarh- Train. Wrecking Case,
the Mussalmanpara Bomb Case, the Howrah Conspiracy Case. The Gov-
ernment commandeered all the resources at their disposal, and, piecing
together confessional statements drawn from several quarters, launched
these cases with all the paraphernalia of a State Prosecution. Some law-
yers, who volunteered their services for defence, smashed the prosecution
evidence in such & way that there was sequiital in all these cases. In one
particular case, relying on the confessional evidence of the police, the
Government went so far as to give prizes to persons who were said to-
have actually captured the culprits. But, at the right moment, the-
actual culprits turned up and said: “We are the guilty people, and not
they.”” These experiences are still fresh in our minds. I ask Honour-
able Members on the Treasury Bench and British friends over here, and
especially, my Honourable friend, Mr. Witherington, if in his own country
the Government of Great Britain had given them an assurance, ‘‘There
is terrorism going on here. But we cannot bring the men before an open
Court. The Scotland Yard has been investigating the case with meti-
culous care, and you should depend upon them,'’—I ask, if a Govern-
ment, making such a statement there, would have lasted even twentv-four
hows? Wonld eneh a Government he wortli a moment’s purchase in
Great Britain? "Then, may 1 ask what is the meaning of all this? Again,
can Government indicate the time, near or approximate, when they
expect to release these people? They say,. when:.there is a change, an
improvement in the situation. When is the change coming? We have-
already seen a considerable bettermert in the sMwition. ‘Thig procedure
of detaining people on suspicion., cn uncorroborated onesided confessional
evidence, is one which is repugnant to all panons .of civilized . jurispru-
dence. It is extremely disgraceful that the British Government would
stick to such & principle of indiscriminate arrest and indefinite detention
of persons whose offences have not been proved. It is said that. the
Government cannot bring them into a. Court of Justice, because it is
apprehended that the witnesses, the judges, the magistrates, will be in
constant fear of losing their lives, ,constant fear of being murdered or
assasinated by ‘‘potential”’, or kinetic, if I may say so, terrorists. Do the
Government seriously mean to press forward such an argument? Do the:
Government mean to say that their police is so ineffective and inefficient
in' this country that they cannot protect these men? Can that argument
be seriously put forward, especially in my province of Bengal, where there
is a disproportionately heavy expenditure on the police and the military.
and all the nation-building departrientz are bemng starved in order to feed’
fiit the police «nd the military? Do they mean, to say; that .the police
i# in such a hopeless plight, or that if is so inefficient, that. if you bring
detoinug into open Court for an open trial, there will be wholesale murders:
‘witnesses and iudees and magistrates? If so, that is the greatest indiet--
ment against Brifish rule in India. That condemns it mere than

usl . ; anys
ing elee that. after a hundred and seventy vears cf rulein ihisd?*o'e‘nﬁ?."-i
sy have not ‘been gblé to manage things in' such a way

; fthat; they. ca
thig offenders to trial in an open Court. And that Court 3 £hm*¥_:%
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ourt, not a Congress Court. It is their own constituted Court. Try them
1 those Courts, and, if they are guilty, put them in jail. We do nok
tand for violence or terrorism, but what we do stand for is the vindication
f justice, the vindication of the noble principle of individual liberty,
‘hich is more sacred to a man than anything else. We have been tald'
y the Honourable the Home Member the other day that the Bengal
‘overnment is doing all it can to ameliorate the conditions of = these:
etenus. 80 persons are going to be given industrial and agricultural train-
1g? That does not touch even the outer fringe of the whole problem.
7e have 2,500 detenus, and, out of them, only 80 are to be trained to
dn]_‘lial.e a spade or a seythe, or to maaufecture sticks or handles of um-
rellas, _

An Honourable Member: Arrangements arc being made.

Pandit Iaahhmlxanta Maitra: Yes, arrangements are being made for
the training of these deterus to fit them for g better life.
) Cogitation is going on, and we do not know how it will end.
but in this respect we stand on u definite principle. You cahnot
eprive  a man of his liberty ana  then give him something
y way of recompense. 8ir, individual = liberty cannot be
artered away like that, and anything which deprives a man
f his liberty deserves the strongest condemnation of this House. No-
ody should be deprived of his valued right of citizenship and liberty—on
nere suspicion, however strong—that is a proposition which admits of no-
ompromise. Sir, one great argument against the release of these poli-
ica] prisoners is thag op several occasions in the past when sieps had
een taken to release them, there was a recrudescence of terrorist crime.
day I know from the (fovernment if it is their case that these 2,500
etenug are the identical set of purscns, thix fixed number, who are
Iways responsible for these terrorist outrages? Is it their contention
hat, so long as these people are kept in detention, terrorist outrages de-
reage, but -the moment they are set at liberty, these crimes increase or
here is, a fresh recrudescence of terrorist crimes? Certainly, such an
irgurmaeny -is not only- fallacious: but simply ridiculous. The reason must
w_looked for far deeper than on-the surface: The Government have
iever. probed inlo the question: ns they ought to have done. They have
imply . tinkered with the situation: After all, it does mot pay nnivbod'y
% gamble with ome's life, to risk his liberty er to risk his all. Why is
t that young boys and girls enter upon a sobeme of murder and assassin-
sion on a wide scale? . They ought to look for reasons far deeper. Have
ibey tried to apply their mnd to the broader issues; to the real causes
which have brought about such a cendition of things in this country ?
3ir, whenever there is a defect in the Constitution, . we_find from the
fistory of “political movements, there is discontent, and as soon as dis-
ontent manifects itself, repression f~llows, and then there is greater disr
sontent and ‘wider manifestation of it, and greater repression is pursued,
id thus, thé vicious circle moves on. 1f they had taken the trouble to
ii:ialyse _:;_i'iad' gel into the root cause qf this trouble, and if they had tl'l@d
% remove them earlier, probsbly they would have been faced with
he present situation. Up. till. now, we have heard nothing from the

v‘emme'nt of India except,a strﬂ}" pn,_ssage fmm ‘he Govement—-_‘#
Bengal to say.that

3 r.ni.

they are applying their mind to_the problem. 8ir,

‘aprorism cannot be cured by terrorism alope, somethng else has to.

{ige. and the root ceuse is_economic distress. 8ir, it is no surprise
at. of all the provinces in India, my province of Bengal is the. most
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famished province; all the nation-building departments have been prac-
tically starved.  If the bulk of the revenue of a province is spent on the
salaries and allowances of Government officials, the military and the
police, if there is no scope for youngmen to enter upon industrial or other
kinds of useful careers which will enable them to face the battle of life,
what should these voungmen do? The Government have always tried to
aqueeze out-as much money as they could, with the result that there has
been acute economic distress in the country, which is the breeding ground
.of discontent and terrorism. If they had applied their minds to solve the
cconomic problems of the country, if they had opened out new avenues,

new careers for our youngmen, the situation would certainly have been
.different today. . . . . .

Mr. Deputy President (Mr. Akhi] Chandra Datta): The Honourable
Member’s time is up. '

Pandit Lakshmi Kanta Maitra: If that is so, Sir, T will close now. I
conclude by saying that this policy of detention without trial is a policy
‘which stands self-condemned. It is repugnant to all notions of justice
and righteousness. It is indeed a surprise that Sessions Judges in this
-country are called upon to do duties which are so revolting to their judi-
cial instinets.  Recently, Sir, we had an adjournment motion in this
House about the ban on the return of Mr. Subhash Chandra Bose, and
what was the attitute of the Government? The theory of potentia] cul-
prit was trotted out. Mr. Subhash Chandra Bose has been banished
from the land of his birth for his patriotism, and when he wants to come
back to his own country, we are told that h~ 18 such a potential danger,
such a potential menaee to this country that the whole of the atmosphere
will be changed to such an extent that there will be disaster and chaos
in the country. My friend, Mr. Witherington, was telling us today that
these detenus are potential terrorists and that there are great potentialities
of danger. Sir, I say that every man has potentialities of both good and
bad in him. Is it his eontention that because a man has some poten-
tialities of evil in him, he should be put into jail indefinitely, and that
my Honourable friend, Mr. Witherinrton, acd his friends only be left to
enjoy unchartered liberty to get on merrily in this country and to do what-
ever they like with it and the 350 millions of people? Sir, I would, there-
fore, ask my Honourable friends to support this Resolution, because it is
a vindication of a principle, it is a vindication of justice, and, on grounds
of justice, on grounds of equity and on grounds of humanity, I would ask
them to support this Resolution. (Loud Applause.)

Dr. J. H. Hutton (Assam: Nommated Ofticial): Mr. Deputy Presi-
deqt, as a representative of the Assam Government, I oppose this Reso-
lution. The Government of Assam has always held the view that pre-
vention is better than cure, and it is supported in their opinion, I main-
tain, by the general public ot Assam. When the Criminal Law Amend-
ment Act was before the Assam Council, a motion for circulation was
rejected by 83 votes to 14, a motion to refer it to a Select Committce was
rejected by 29 votes to 19, and an amendment to the effect that it should
remain in force for two years anly was also rejected by 35 votes to 9,
and, of ‘these 35 votes, only 9 were either Ministers or official Members.
That, T think, is proof in itself that Assam as a whole does not regard
the Act under which these persons have been detained as a desperately
unjust law. . . . .
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Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban): How

.old is that Couneil ?

Dr. J. H. Hutton: The one point, I think, in favour of the Crim‘nal

Law Amendment Act is the results it shows. The Honourable Member

from Svihet said that there was no terrorism in his district. I
much doubt if the Law Member in Assam, who also belongs to Sylhet

‘district, will agree with him. I may tell my Honourable friend that I

think the Law Member of Assam himself examined the cases of those
detenus that we have in Assam. I think there are only three under
detention at present in jail, and that he was satisfied that it is necessary
to detain them. Then, the Honourable Member from Sylhet said that
there were no outrages or political crimes at all in his district; 1 would
remind him of the occurrences at Kalighat, at Umednagar and at Jal-

:dukha, and I think it is not insignificant that when, I think, ten Sylheties

were arrested after the Act was passed in 1934, it made an immediate

.change in the number of political crimes in the province.  Further, it

-reduced at once the number of thefts of firearms ; the number of such
cases reported in the Province is as follows:
In 1980, there were 40 cases.
' In 19381, there were 46 cases.
In 1682, thore we-e 55 cases.
In 1933, there were 41 cases.

And it was the information of the Government that a very large number
of these thefts were of a political nature; but, after we put away some
principa] centres or rather foci focusee, 1¥ 1 muy speak of a person as a
focus, of political crime, the figure came down to 17 cases only.
Then, the Honourable Member talked also about the length of the
detention. I think it is within his knowledge that the Government of
Assam released at least six detenus last autumn from detention in jail,
substituting restriction in their villages, and I have not the least doubt,
and I don’t think he has any either, that as soon as the Government are
satisfied that restriction to their villages can be rela}xed without in-
creasing .crime, those restrictions on their movements will also be remov-

;-

ir, the las¢ speaker argued that if some particular persons were

.mem?vigll' £|Sol;;1 t'pur}aui;gpte,heir politica] activities, if they were .kept‘s:way
from political activities, there would })e no decrease In pohtxca‘li cnm;.
That at any rate, Sir, is not the experience of Assam. In regar to tue
district of éylhet, I may say that when certain persons, who v.erfat w.e.t-
‘kmown to the police and to the Government, were put ugnde;'l rfas r?“;i,
litical crimes decreased 'n number, and the fear is that, if they are le
by those crimes will increase. It is better that a few persons
ention than they should be allowed to murder

o“t againy
it saves double lives.

should be kept under det ;
::‘h;rls and shl()mld then be hanged for domngo},‘ T e T e 10
Sham Ambala Division: Non-Muhammadan): B8ir,
su' x:t the I{ﬂ::)ﬁrtgon moved by my Honourable friend, Mrﬁgd(,h?n trt:::;
8 'ipgna The rosition, 8o far a3 the Goyernment are conce'l.‘h t' l:;ed h
th“ E"t k:a u ) a position and then begin to invent arguments. at u 0
[ e{h . igon when the situaticn impreved and when thgre were no re-
bel t’e 1;“' crimes and the quescion cf release coul{l be considered. Todg.g,
Zl?e"l];;!;or{rmble Member from Assam says that it is on account of the-
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.detention of these 2,500 men that the situation has improved. We ought
not to release these persons if the situation is bad, we ought not to
release these persons if the situation is good. This is arguing in a circle,
and I do not think we can reach any result, and there can be any time
when it can be said that the situation has improved, and even if the situ-
ation has improved, it would be credited to the action taken by the
(GGovernment.  There used to be the argument that these persons, who
have been detained, are not revolutionaries or terrorists, but, as quoted
by you, from the reports of 1984 and 1935, they are potential anarchists.
They have got leaning toevards terrorism, but today the argument is actu-
ally advanced that they are actual terrorists and that preventive action
has been taken against them. The position is really this—can these
persons remains in detention on the ex parte reports of police officers?
How long is this detention to continue, and the third point is, even if
the situation in the country improves, should they be released. @ Mr.
Hands, from Bengal, clearly stated that there is every sympathy with
those persons who have been detained, and it is, after all, not g pleasant
task to keep them in detention, but the circumstances compel the Govern-
ment and he has put the case of the Government.

As Mr. Aney remarked, Mr. Hands has got hands, but the Govern-
nent he represents have got no heart. They cannot feel at any time
that the time has arrived when these young men detained without trial
‘should either be put on their trial or released. His arguments are that,
in. committing a terrorist crime, elaborate preparations are to be made.
The place is to be selected, the time has to be selected and the habits
of the person who is to be murdered has got to be studied; the®place of
:shelter is to be selected, and it would be criminal on the part of the
Government having information in their possession that a terrorist crime
is going to be committed and there are some persons against whom there
‘is information, if they did not detain them. That is the case. These
.things are done secretly. Generaliy, the information is obtained from
members of the party, and if we put the members of the party in the
witness box, there is risk of their being murdered. That is the position
of the Government for the present. The position of the Government is
that at one stage these 2,500 persons were party to the crime. They
were’ accessories before the act or accessories after the act, and it was
‘in order to prevent the commission of the crime that these persons we-e
kept under detention. 'Now, let us take the argument as ccrr ct that
at one time the Government had information with regard to these per-
sons that thev were in some way connected with revolutionary crime, and
"it was in order to prevent the commission of the crime that this action
wos taken. 1 would submit that, as a matter of fact, if they had been
‘put on trial before any Court, they would have got two or three or f-ur
vears, because they were only accessories before the crime and by this
time they would have served the’r sentences. With regard to the per-
‘gons who actually commitfed the crime and whom you put before the
‘Court, they would have also served their sentences and they would be liv-
iig as free men now. Now, are these men to be detained for li"e? What
‘is ‘the oviterion? How and when are they to be released? The position
of the Government is that these men are to be judeced bv their antece-
«dents und not their mental attitude in jail. Then, I put the question,
when will the time come for their release? When there is quiet and
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there is no revolutionary crime, you say it is due to the action of the

‘Government. If antecedents are to be the sole criterion, then wh
6 ! ! , en are
gthey to be released? That is the first question.

¢+ With regard to the second question, Mr. Hands has clearly stated
‘that they get information from yarty-members. It is the police who
make the report that they have got information from a member of the
party.  How are the Government satisfied that the information which
:the police have got is from a member of the party? 1f a person gives
you information and if an assurance is given to him that he will not be
pput in Court, and that he could not be subjected to cross examination
if there is that sense of security, then the informer or the so-called mem-
ber of the party will be inclined to concoct evidence and invent any
story he likes. It is in order to decide whether you have actually got
information from a police informer who makes a living by making fualse
reports or whether he has actually got information from a person who
A8 a raember of the party or whether he is an agent provocateur that we
want the matter to be brought before a Court of law. If all these police
-reports were to be believed, there is no use of o trial. You say it would
ihave been criminal on the part of the Government if they had sat quiet
when they have definite information before them. Now, Sir, this pre-
ventive sction can be taken only when the atmosphere warrants such
:action. When there are no crimes and no crimes are apprehended, where
ig the hitch in producing these men before the Court and producing your
evidence and get them convicted? Where is the necessity for preventive
action at this stage? Preventive action might be necessary for you at
the time when they were actually arrested, and I think it is the cons-
.clousness of the weakness of their cuse that prevents them from bringing
the case before the Court. My position is this. Any number of argu-
ments can be invented, but really it is the conscience of the Government
‘itself, that is concerned. The Government having suppressed .the liber-
ties of the people, having suppressed the free express‘on of o inion of the
‘people, knowing full weﬁ that they are not a popular Goverrment, are
afraid of their own shadow; they are afraid of everybody, they suspeet
‘everybody, they begin to think that every young man who has got any
patriotic feeling is a revolutionary; that is the mentality of the Gov-
.ernment. (Hear, hear.) Otherwise, these people are quite innocent.

Now, Sir, I quote a specific case, and I put it to the House, and t'.e
House can judge. The Honourable Member has quoted some cases,
.and now I can quote one case. There was a case of one Mr. Ighal Krishna
Rama Krishna booksellers, and the Honourable the Home Mcmber can
‘note and ascertain if it is a fact or not. Now, this man was ar-ested and'
convicted for the possession of a revolver and sentenced to two years
ﬁgorous imprisonment. He was acquitted by the High Court and the
Judge held that the revolver ‘had been plapted in hig house. He was
acquitted, and, then, ofter he had been acquitted, a watch was kery over
him. The police was after him.’ If he went to his shop, a C. I. D. man
would sit there. If he went out for a walk, a C. I. D. man would follow
him. He was being shadowed every minute, and he could mot do any
business. If he wanted to open a shop, they would stand in h's way,
“and thev won’t let him do any business. He had a passport for Fngland
which he got in 1930. He eluded the police, he went to Encland, the
police could mot find him, and his brother told the C. 1. ‘D. that he had
‘wone to England. He went to England. he learnt printing and became
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an expert in printing, and now he is in Madras in charge of some printing-
work getting Rs. 400 a month. (Hear, hear.) Now, if the position had’
remained on thus of his being shadowed by the police, he might at any
time huve been detained under some of these numerous enac.ments or
vnder Regulation III of 1818, and his career would have becn marred.
He has now returned, and, of course, he is teaching printing to other
persons also. Now, exactly the same is the position with regard to these
detenus. We do not know how many careers this Government have
marred of countless, brilliant young men, who, alas, are prevented from-
learning any craft or business and who might, but for the action of the-
Government, have proved very useful and profitable citizens of the coun-
try. Therefore, the position is this. It has been made out that the Gov-
ernment get the cases tested. Sir, we lawyers know what these ex parte
decisions are. Let us not assume that the judges are not honest. But
let us take up the position that if ex parie judgments are to be given,
I think such judgments cannot be relied upon. In how many instances,
if the defendant does not appear, cases are simply as a matter of course
decreed! It has been argued for the Government,—well, these pers-ns.
have been detained on information given by the police which the Govern-
ment consider to be reliable. If that were the source of information,—-
and I do not say that the Government are very desirous or anxious to-
keep those persons in detention—it certainly does not show that the Gov-
ernment are not or cannot be misled.

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable-
Member’s time is up.

Mr. Sham Lal: And, Sir, just as a Government can be misled, so a
judge can be mitled, and, therefore, it is that this procedure of a trial has.
been provided. I think, therefore, if this Government have got any re-
gard for the laws of justice or for a fair trial, it is the duty of the Gov--
ernment to release these prisoners detained without trial, without any
delay, and should not keep them in jail for such a long time without trial.
Sir, I support the Resolution.

The Honourable Sir Henry Oraik: Sir, before I address myself to
the main question raised in this Resolution, I should like to answer:
very briefly one or two observaticns made by previous speakers,
and if the firs{! speaker whosa cbservaticny I refer to is, Sir,
yourself, I trust I shall do so with the respect due both to your position
as a Member and to the high position you now occupy. It was observed
in the course of your speech, Sir, that the detenus are kept under
restraint, only because they are potential, and not actual, terroriats..
Well, that, I admit, is true to this extent that they are potential
terrorists in the sense that if they were free they would-commit terrorist
outrages, but they are restrained from doing so by the fact that they are-
not free. The argument pursued a little further would come to this that,
as these people are only kept under restraint because thev are ‘‘potential
‘terrorigts’’, therefore you ought to release them and you ought to take:
no action against them until they have committed a murder. Sir, that
is not an argument which I can for a moment accept.

[At this stage, Mr. Prosident (The Honourable Sir Abdur Rahim)
resumed the Chair.]

’
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f]?he second point taken, Sir, was that it is hard on these detenus that
their freedom should depend on circumstances outside their own control,
that is to say, on the state of the country and not on their own possible
reformation. Now, thai argument is refuted by the fact that releases
are continually taking place, that the form of detention is being steadily
relaxed, that more men are being sllowed to go intc home Jlomicile or
village domicile, and that the number kept under detention is steadily
declining, and, within the last few months, the figures I quoted the
other day showed that the declive has been rapid. At the present,
momens, the number either in jail or detention camps is according to the
latest figures just over 1,400. I have not with me the figures for other
torms of detention, but I can assure the House that it is steadily declining
and that the decline in recent. months since terrorist outrages of u serious
nature have been stopped has been rapid.

That brings me to another point. The Honourable Member for the
Chittagong Division said that things were quietening down and it was
months since there had been any serious incident. Well, Sir, it is a
common saying that one is inclined to miss the very thing that happens
under your nose, and the Honourable Membesr should have been aware
that the latest incident, and I think a very serious and significant
incident, took place onlv three days ago in his own censtituency. At a
village called Feni, in the Noukhali district, an escaped detenu was
arrested after putting up a desperate fight with the police and he was
on that occasion in the company of an absconder whose name has not
been given, but of whose identity I personally have very little doubt,
who is one of the most dangerous terrorists in the whole province. That
incident is significant, not only because the man was fully armed and
put up a fight, but also because he was himself a man who had been
under detention, but had escaped from detention.

So much, Sir, for those two speeches. Now, I would like the House
to believe that I entirely share the feeling that detention without trial
is per se an odious thing in the eves of law. But that feeling must be
qualified by a regard to the cireurnstunces under which Government have
had to have resort to this admittedly exceptional and admittedly extreme
measure. In the first place, T would like the House to reinember t-bat
the ordinarv law presupposes that the great majority of the population
are prepared to support the law and are ready to see. and will help
in seeing, the wrong-doer punished. That has most emphatically not been
the case in Berigal during the last fice or six vears. It 18 only lately
that has begun. "We have had to face a situation when not only a very
large coction of the population was dgﬁngtely hostile, but ‘I should sny it is
no exaggeration to ctate that in certain distriets th'c .ma]o','lty of the ‘popula-
tion was so terrorised and so frightened by the activity of the terrorists that
they were definitely afraid to support the law in consequence tl:ne law
‘had quite clearly and without any doubt broken down. In those circum-
stances, Sir, not in order to punish, but in order to prevent further
outrages, Government were compelled  to arm ﬁhen.xse]ves with excep-
tionnf powers gré nted_to them by perfectly wnstltution?.l means through
the Legislature and they have ha..d to use those :except:xonal powers. So
mrivch. Sir, for ihe theoretical objection to detention without trial.

ould ask the House to observe for one moment the wording of
theI R::(l)lluﬁ:; We are advised to rolease or direct the release of all
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persons detained without trial. We are not advised—let the House mark
the words—we are not advised to put them on their trial, we are not
advised to take measures to expedite their release, a process which I
should say is steadily going on, but we are advised to release here and
now and all at once all the prisoners detairied without trial. What would
be the result. What has experience shown would be the result of such
a release? On three occasions we have had in the past a general release,
o general amnesty of detenus. One occasion was on the expiry of the
Defence of India Aect in 1919. Early in 1920, all the internees were
released, and what happened? Within a year or two, there was a serious
recrudescence of terrorist outrages and perhaps the most serious feature
of that period from 1920-1924 was that the terrorists during those years
succeeded in penetrating inside the Congress organisation. It was in 1924
that the Bengal Provincial Congress first passed a Resolution eulogising
the murderer of Mr. Day. In 1923-24, there was a very serious recrude-
scence of terrorist crimes, the most notable case being the armed dacoity
in Chittagong. Then, Government had again to take special measures
in 1924 by means of an Ordinance which subsequently became a Regular
Act. Between 1924-28, a considerable number of persons, about two
hundred, were put under restraint, and, during that period of four years,
only one outrage occurred. By September, 1928, again, for a second
time, all the detenus were released. (Interruption.) I always kmow when
my argumenis arc unpalatable by the number of interruptions. Coming
to 1930 the temvorists had by ther agemn organiced their plans, and, two
vears after their release, they began once again the most serious and
arave -series of outrages beginning in April 1930 with the Chittagong
armoury raid which as the House will remember was a most formidable
and well organised raid resulting in several murders. It was not till 1932
that again special measures were taken, and gradually this serious out-
break of crime was brought under control. It is thus clear that as the
Bengal executive were armed by its Legislaturs with special powers and
as they sleadily applied those powers, crime steadily decreased, but when
the pressure was relaxed, there was an immediate recrudescence of crime.
It we were foolish enough to disregard the lessons of experience three
times impressed upon us and to accept this Resolution and release the
whole of these detenus, who could have the slightest doubt that there
would be another immediate recrudescence. of serious terrorist crimes?
In that sense, my Honourable friend, Mr. Witherington, was perfectly
entitled to say that a vote for this Resolution was a vote for terrorism.

Some Honourable Members: No, no.

The Honourable Sir Henry Oraik: He is perfectly entitled to say that
if Government acted on this Resolution, there would undoubtedly be a
recrudescence of murder.

Some Honourable Members: You are wrong.

The Honourable Sir Henry Oralk: Three times I have been right and
have been proved to be right.

Mr. S, Satyamurti: Yon may succeed the fourth time!



RELEASE OF POLITICAL PRISONERS DETAINED WITHOUT TRIAL. 3655

The Honourable Sir Henry Craik: A man who deliberately disregards
#he lessons of experience in that way . . .

Pandit Krishna Kant Malaviya (Benares and Gorakhpur Divisions :
‘Non-Muhamanadan Rural): Why do you disregard the lessons of history?

 The Honourable Sir Henry Oraik: 1 cannot deseribe him in polite
Jdanguage.

Mr. Mohan Lal Saksena: I will specify him when I reply.

The Honourable Sir Henry Oraik: Let me take one other point. The
-supporters of this Resolution are all Members of the Congress Party and
‘that fact seems to me to be somewhat significant. There would be no
support for such a Resolution and there has never been such a Resolution
-ever tabled in the Bengal Legislative Council. No doubt Honourable
Members will retort to that; ‘‘Because there are no Congressmen in the
‘Bengal Legislative Council”’.

Mr. S. Satyamurti: The Bengal Legislative Council has been given
-extension after extension, for the past seven years.

The Honourable Sir Henry Oraik: That only shows that the only
‘people who sympathise with the detenus are Congressmen. The Bengal
Legislative Council, a8 I pointed out the other day, has passed by a
‘sweeping majority every Act neceseary to strengthen the hands of the
-executive.

Sardar Sant Singh: We do not d;ny the existence of reactionaries in
‘this country.

Pandit Lakshmi Kanta Maitra: They are all rewarded by extension of
‘their life in the Bengal Legislative Council. :

The Homourable Sir Henry Oralk: There is another significant fact in
‘this connection. It hag been proved to the hilt that many Members of
-the Congress were concerned in and ccnvicted of terrorist crimes.

Mr. Mohan Lal Saksens: Question.

The Honourable Sir Henry Oraik: It has been proved to the hilt-
The Honourable the Law Member quoted, T think, 58 cases in which
such convictions had been recorded. )

Mr. Mohan Lal Saksena: Do you rcfer to the Congress Party in the
Assembly?

Mr. President (The Honourable Sir Abdar Rahim): The Honourable
Member will have a right of reply. Let him not interrupt now.

K2
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The Honourable Sir Henry Craik: It is said that Government are
making too much of these terrorist crimes and that they are making an
unnecessary fuss over the murder of a few officials. Well, the actual
figures since 1930 of officials murdered were 24, injured 36, of non-
officials murdered 20 and injured 44. These officials and non-officials.
comprise every class of the community but one. Ther have been
Europeans, both officials and non-officials,—Anglo-Indians, both official
and non-official, —Muhammadans, Hindus and women. Among the:
officials, many of the lower grades such as school masters, railway
emplovees, postmen, motor car drivers and as I say several women. Can
any Honourable Member of this Houe mention to me a'single case

which a member of the Congress hug been the victim of a terrorist out-
rage? '

M. Sri Prakasa (Allahabad and Jhansi Divisions: Non-Muhammadan
Rural): In Eenures, three Congressmen were shot down.

The Honourabl® Sir Henry Oraik: Can any Honourable Member of the-
House mention a single case in which the house of a Congressman was.
subject to dacoity? - There have been numerous cases of dacoities and
numerous cases of murders in this period. '

Mr. Sri Prakasa: The police committed three dacoities in ‘my house.

The Honourable Sir Henry Craik: Among the list of persons murdered
or injured, among the list of vietims of dacoities and robberies, there is
never the name of a Congressman. The pdint is this %hat the only
section of the community that is immune from terrorist outrages is the
Congress, and it is not surprigsing that they want to have the terrorists
released. In the case of the Honourable Member who has moved this
Resolution, he is always ready to sympathise with the terrorist whether
he is in detention or whether he has been convicted by a Court. He
was, I believe, many years ago a very active member of a body called
the Kakori Defence Association, and even when the persons convicted of
those abominable crimes had been sentenced and had appealed in vain
to the High Court, he pursued with everv kind of vigour his attempis
to get them clemency at the hands of the executive. One of those Kakori
convicts, not a detenu but a man convicted in Court of the most heinous
crimes of organising dacoity and murder, again commanded the active:
sympathy of the Honourable the Mover the other day when he went on-
hunger strike in order to blackmail Government to accede to certain com-
pletely preposterous demands. The Honourable gentleman’s sympathy
is so wide that it eoxtands even to those terrorist conwiets in the
Andamans. He asked to be allowed to go there speeially in order to-
inquire into their grievances. Thev are a handful .of about three or four
hundred amongst some five or six thousand other convicts. He is not
interested in the other convicts; he is onlv interested in the terrorists.
Tt is idle to pretend in the case of the Honourable the Mover that it is
merelv on a point of principie that he cannot hear the thought of deten-
tion without trial. He is equally interested and equally sympathetic to
the terrorist whether he has been convicted after trial or whether he is
detained without trial. The Honourable gentleman quoted his own
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<xperience. Nine times, he boasted proudly, had he been convieted, and
every time, he said, on false evidence, every time on the evidence of a
police informer or spy. Now, I rather like to follow up these rash
assertions, and so I sent for the judgnents in the cases of some of the
Honourable Member’s convietions. I secured seven of the nine, and I
read the judgnients with some care. In no case was there any mention of
any witness who can by any stretch of imagination be called a police spy.
‘The witnesses were nearly all uniformed policemen or a magistrate on
duty. In every single case there was no defence. In two or three cases,
the accused himself admitted the commission of the offence and in every
-case the offence was one that was committed in the sight of some
hundreds of people. And yet we are told that this system is so wicked
that even the Honourable Member was convicted and wrongly convicted
nine times on the evidence of police spies. The judgments which T have
read, as I say, with some care entirely failed to corroborate anv statement
of the sort.

Mr, Mohan Lal Saksena: Sir, may I interrupt the Honourable Member?

Mr, President (The Honourable Sir Abdur Rahim): The Honourable
Member will have a chance to reply.

The Honoursble Sir Henry Oralk: I now come to another proof of the
Honourable Member’s sympathy and the Congress sympathy with the
detenus. They organised a Bengal Detenus’ Day and made a great aplash
about it in the papers. The actual day was the 19th May, 1985. In
spite of the efforts of the All-India Congress Committee, the day was a
lamentable ‘“flop’”. The total amount of money subscribed from the
whole of India, according to my iniormaticn. ceme to about Rs. 10,000.
©Of that, Rs. 7,000 was collected in Bombay, the home of the rich, and
.only about Rs. 150 in Bengal. In fwo places in Bombav, an appeal for
funds produced the maguificent total of Ra. 2.800. But the meetings
decided,—they were meetings of the Congress Socialist Party of which
I understand the Honourable the Mover is an ornament,-—the meetings
decided that Rs. 1,000 of that sum, or rather less than hslf, was to be
despatched to Bengnl. Rs. 400 was debited to expeness and Rs. 900
was to go to the funds of the Congress Socialist Party. I wonder how
much of it reached the detenus. In Madras, two meetings were held in
Madras City and the total sum subserined was Re, 28. In the Punjab,
there was no enthusiasm and in fact two Congressmen,—and 1 under-
stand quite respectable Congressmen,—thought that the whole thing was
a great mistake and wrote to the papers and said so. They addressed
the All-India Congress Committee and said:

“Ta , Congress to organise the celebration of ‘Detenu Day’ which
is b:i:;gd‘):id’:o}; m";m C:l g'.t:;iuting g:;mpnthy and wupport of the Tongress for
terrorism.” . .

(Interruption from Sardar 8ant 8ingh.)

This was in a letter sent to the newspapers by two gentlemen named
Qardar Boota Singh and Lala Hari Ram, both Congressmen :

“ greas may have no sach intentions, as inted out by you, there is
no Jmﬁm&;‘:ﬂt thaltn s’nch a celebration i_s a grest W‘;Imﬂllﬂ to the detenns 31:
are in jail on account of their complicity with terrorism, whether mw“'l] b‘
This policy of placating a few Congressmen to the det-nment'.’ of true principles wi
greatly harmful and the sooner it is abandoned the hetter.
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I venture to think that that was pretty sound advice, and I venture to-
think that if, instead of constantly showing on every possible occasion
their sympathy with the detenus, with potential or actual murderers, in
this way, if the Congress had come down boldly on the other side as they
did a good many years ago, it would have been far better for the country.
The fact is, Sir, that so far as terrorism fis concerned, the Congress as a
body has not only failed to give any definite lead, but their nebulous
attitude affords some real justification for doubts as to their motives in
failing to do so. So long ago as M=ay. 1954, at a meeting of the Congress-
at Ranchi resolutions were passed demanding the release of detenus, the
repeal of all repressive laws, the closing down of the Andamans as a
prison for convicted terrorists; but the resolution failed to say one single
word in condemnation of the outrages and murders which were at that
time constantly happening. A few days later, on the 8th May of that
year, there was the abortive attempt to assassinate the Governor of Bengal
at Dariceling. On the 16th and 17th May. that is, eight days after that
attempted murder, a meeting of the All-India Congress Committee took
place at Patna. There was then clear evidence, published evidence in
the papers regarding the conspiracy to murder the Governor. The All-
India Congress Committee passed various resolutions. It totally
ignored that outrage. It failed to say one word in condemnation of
terrorism as a whole. Has that omission ever been made good? No
Member opposite can produce a resolution of the Congress as a whole
condemning terrorism within the last five years. It may have been
condemned—I do not say it has not been—by individual members, but no:
individual condemnation . .

Mr. M. 8. Aney: It has been condemned by the All-India Congress
Commmittee.

Mr. M. Asat Ali (Delhi: General): It has been condemned times out
of number.

The Honourable Sir Henry Oralk: No, S8ir, it has mnot. It is not
enough to say that individual members of the Congress have condemned it,

but Congress as an organisation has given no indication, no lead, against
terrorism.

Mr. 8. Satyamurti: This is very unfair.

The Honourable Sir Henry Oraik: Whatever improvement has taken
place in the general attitude in Bengal—and I am glad to say that there
has been 1mprovement, but not so great as some Members have made
out—whatever improvement has taken place in Bengal, the Congress has
played very little part in bringing it about, and until they take a definite
stand against this abominable form of crime, it seems to me that their claim
that their policy i8 based only on non-violence must fail to carry convie-
tion. Until we know definitely that the Congress as an organisation will
really oppose terrorism and will do its best to stamp it out, I say that there:
can be no general release of the detenus. Gradual releases will go on as
they are going on now, but, for a general amnesty and the risks which
such a poliey involves, we must wait till there is some far greater, far
more drastic, far more revolutionary change than has yet occurred in
public feeling in Bengal. (Loud and Prolonged Applause.)
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(Some Honourable Menikers rose to speak.)

Mr. President (The Honoursble Sir Abdur Rahim): If the Honourable
the Mover wishes to reply, he can do so now.

_ Maulana Shaukat Ali (Cities of the United Provinces: Muhammadan
(Ilng)a;&n): With your permission, Sir, I would like to take part in this
ebate. -

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable
Mover wishes tc reply, ke can do so; otherwise the debate is closed.

i Mr. M. Asaf Ali: There has been no suggestion for closure from any
side.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is in charge, and it is in accordance with the ordinary practice
that he, on behalf of Government, should wind up the debate subject to the
reply by the Mcver.

Mr. S. Satyamurti: On a point of order, Sir, No Member is in charge
of this Resolution. It is our Resolution.

Mr. President (The Honourable Sir Abdur Rahim): The Chair means
he is in charge of the subject. The Chair is merely following the ordinary

practice.

Mr. Mohan Lal Saksena: Sir, I hope you will extend a reasonuble
time to me so that I may be able to reply to all the points that have
been made by the Honourable the: Home Member. The first thing that
he said was abcut the wording of the Resoiution. He gave the impression
that if the Resclution had been worded otherwise than it has been and
if we had asked Government to expediie the release of political prisorers
after considerin_ each case on its mcrits. he might have accepted it: But
T want to tell the House that only the other duy a Resolution was brought
in the Counecil ot State by Rai Bahadur Lain Mathura Prasad Mehrotra.
That Resolution only wanted the cnses to be examined by » judicial
cormmmittee ccnsisting of Judges. but it wes pot accepted by Government
in the Council of State.

The Honourable Sir Henry Oralk: It was not accepted by the Council
of State.

Mr. Mohan Lal Saksena: Government did.no. accept it. 1f Honour-
able Members will read the speech of the Hrme Secretary, they will
find that he did not want to accept the Resolusion. So I hope Honour-
able Members will not be carried away by the arguments of the Home
Member.

The second peint that he raised was that no such Resolution was ever
moved in the Bengal Council and that these prisoners were being detained
statutorily, because their detention has been approved by laws enacted by
the Bengal Council. 1 know—and Honourable Members hgre know—
bhow long that Council has been in existence. It was elected in 1929 for
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a term of three years, since then, its life has been extended from year to
year, and it is still going on, and it will go on unless Government are
compelled to dissolve the Council statutorily, But, what is the verdict of
the public there? There was an Assembly election there, and all the
candidates were Congressmen. Leave the Congressmen alone. The Hon-
wurable the Home Member said that this Resolution has been supported
only by members of the Congress Party. May I know if Mr. Anwar-ul-
Azim, who has been voting all along with Government, is a member of
the Cengress party ? Does he not come from Bengal, and what has he
got to say” He said that Government ought to change their policy, and
I think the Honourable Member was unfair in saying that this Resolution
has no supporters other than the members of the Congress Party. Who is
Mr. Mathura Prasad Mehrotra, Member of the Council of State? He is
a talukdar, he has got his stake in the land, he is a man who can be a
vietim of the terrorists, there can be dacoities in his house, but still he
brought this Resolution in the Council of State. So it is entirely wrong

and misleading to say that this policy is being supported by no section of
opinion excepting the Congress

The Honourable Sir Henry Craik: I said nothing of the kind.

Mr. Mohan Lal Saksena: Then, Sir, it does not lie in the mouth of
one who has been flouting the verdict of the Assembly every day to say
that this Resolution has been opposed by the Bengal Council, and that
otherwise action would have been taken? Was not this question raised
during the budget discussion on the Home Department issue? Did not
the Home Member make a speech that very day—probably he delivered
the very specch which he had prepared for this Resolution—and after
hearing his speech the House passed a vote against the Home Member.
Honourable Mewnbers should not be misled into believing that a vote for
this Resolution will be a vote of confidence in the terrorists. Nothing of
the kind. When, the other day, after the speech of the Honourable
the Home Member, the House passed that motion, it does not mean it
was & vote of confidence in the terrorists. It is a vote for justice and fair
play, it is a vote for the vindication of the civic rights and liberties of the
people which Englishmen value so much. It is a vote, again, for humanity
and good conscience. It will be a vote for future l?et'per relations between
the people of this country and that of Great Britain. So I hope that

Honourable Members will not be misguided by the Home Member’s
argument.

Then, Sir, the Home Member came forward and said that so far as
he (mesning myself) was concerned individually,  his
sympathies were always for the terrorists—not only for
those detained, but for those who had been convicted. I can only
say that since we have come here we Lave been looking forward
for a change of heart, but leaving the change of heart alone,
there is no change even of vision. The  vision is jaundiced
with power and prejudice, jaundiced with fear, mistrust and suspicion,
jaundiced with hatred and haughtiness, jaundiced to such an extent that
every peaceful activity appears to be red to the Honourable the Home
Member. Even avowedly declared peaceful associations like the Khudai
Khidmatgar and the Hindustani Seva Dal are, according to him, allied
with terrorism-and Communism. His vision is jaundiced to such an'extent
that every activity on our part, whether it be in the shape of questions to

4 P,
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‘bring to tpe notice of the. Government the sufferings and hardships of
those detained or whether it be an endeavour on the part of the Members
of the House to get first-hand information regarding the conditions of
detention in Bengal or regarding the administration of repressive laws in
Bengal, or whether it be to raise some money to help those who have not
been provided for and who are the victims of this repressive policy of the
‘Government, all these activities seem to him to be inspired by one motive
and one motive alone, namely, sympathy for terrorism. I submit that
that is not so. These things appears so to him, because his vision is
jaundiced, and unless that is removed, he will hold the same opinion. I
have come to believe that the Honourable the Home Member and the
Government of India, as constituted at present, are incapable of learning
anything from the past or looking ahead to the future. We have aske

the Government to have a dispassionate dingnosis of the causes of the
present discontent and unrest. We have told them .that Communism
.and terrorism are merely a symptom of a deep-rooted disease.

(At this stage, the Honourable Member paused for a minute.)

Sir, in view of the sweeping attacks whick the Government have
made on the Congress, the debate should not have been closed without
giving a further opportunity to the Congress Party to participate in the
debate. The Congress Party, therefore, records its protest by declining to
take any further part in the proceedings of the Assembly in connection
‘with this Resolution. (Laughter froru the Ofiicial Benches and Opposition
sApplause.). '

Mr. Akhil Chandra Datta: Sir, In order to remove certain misconcep-
tion I think I owe it to myself and to Honcurable Members to tell the
House under what circumstances, when I was occupying the Chair, 1
called on Sir Henry Craik to speak. I was never told that he was replying.
‘Several gentlemen stood up, and out of respect for him as Home Member
and as a senior Member, I called upon himn to speak. 1t was not my
idea to close the debate.

Mr. President (The Honourable 8i¥ Abdur Rahim): As I have already
stated, the ordinary practice is on a Resolution like this for the Honourable
Member of the Government who is in charge of the subject to wind up the
.debate, subject tc a reply from the Mover of the Resolution: and finding
that the Honourable Sir Henry Craik, the Home Member, was winding up
the debate I followed the ordinary practice: otherwise he would have lost
the right, that Government enjoy under the practice, of winding up the
debate. T shall now put the question to the House. The queaticu is:

“ i mends to the Governor General in Council to r-lease, or
directThtal:'e t:le‘lseaﬁsizbzl 1‘;eyco‘l).i'il’.iical prisoners detained without trial.”

The motion was negatived.

RESOLUTION RE IMPORT DUTY ON UNBROKEN RICE
AND PADDY.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orisss:
Muhammadan): Sir, T move: ot

[ i bl ds to the Governor General in Coun that an
mpo?thagn:: l:»f Ar.l:;z gnerepcg:m:‘n:l:md on unbroken rice and annas eight per maund
on paddy be levied.” » .

Sir, representing as I do the area of Bihar and Orissa, where the
«chief c’rop grown is rice and paddy, T think it is my duty, both in the
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interest of my constituency and of the whole country, that I should
move this Resolution. It is essential that these areas should be pro-
tected and developed and special regard should be given to their agricul-
tural conditions, their cost and their value, and, in this way, protection for
vice-growing areas should be adequate. Recently, we have seen broken rice
and rice in husk being imported into India by Siam and Indo-China to which
places we used to be important exporters of rice even a few years ago. Not
only that, but even Japan exported rice to us last vear and the year
before last. I may inform the House that, only a few years back, we
were the niggest exporters of rice. not only to Bangkok, but also to
Japan and China. The import of rice from other parts of the world into
India is substantial. It is hampering our agriculture: this dumping by
Indo-China creates unhealthy competition in our only industry—the poor
land industry of agriculture. In the absence of any material encourage-
ment having been given to the agriculturists, at least a moral support of
protecting our agriculture should be the least that we can expect and the
least that the Government should give. I mayv further sav that, as rice
is one of the staple foods of this country, there should be given a chance to
all such areas to develop their lands under cultivation which are not so
occupied, and this is not possible unless agriculture is made profitable
and unless we find that paddv fetches a price which makes it profitable
to grow. In this connection, I may further inform the Housé the fate of
the jute growing areas in Bengal and Bihar when it actually so happened
that, by commercial combines and jugglerv of foreign consumers, the
prices of jute were reduced to a point where even the harvesting of jute
was more costly than the value which could be realised by the sale.
. Everybody knew that the European combines were often making huge
profits on the Indian products and playing with Indian agriculture. The
poor agriculturist growing jute and the people connected with such lands.
had no option as thev could not replace jute by paddy as it was also
profitable to grow.” The question of growing rice and paddy as a substitute
for jute became an acute question for the reason of finding a suitable
warket for it at a price which would make it profitable for those engaged
in the cultivation. People may say that it may be to the disadvantage of
the consumers, but this is another fallacy which is often introduced by
that section which wants to profit theinselves by creating competition in
our own products. Let us examine this fallacy. Who are the con-
sumers in this land? Out of 100 per cent consumers. or population, over
70 per cent. are engaged in agriculture. and 30 per cent. more or less are
engaged in other professions of life. To sacrifice 70 per cent. in the
_interests of 80 per cent. is not at all equitable. Besides, I may further
inform the House that the allied professions depend practically on the
prosperity of the agriculturist. Take law or medicine or other lines. It
will not be at all a sacrifice as some people are being impressed.

Now looking to the figures, we find that in 1983-84, the import into
India of rice in husk was 1,803 tons in 19384.85, it was 1,07,197 tons,
and in 1985-86, it was 92,924 tons. The imports of rice not in husk were
45,176 tons in 1988-84; 2,382,794 tons in 1934-35, and 76,212 tons in
1033-36. This vear. imports in January alone are 16.975 tons as against
5.855 tons last year. It may be argued that the imports in 1934-35
showed a decrease definitely, but, from the figures for January, 1936, it
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is clear that the situation appears to be grave and that the imports from
Indo-China and Siam might increase in total.

~ Now, looking to the value, we find that millions of rupees - worth of
rice are being imported here fron other parts of the world and, at this
speed, I am afraid, the rice industry, which is the only so-called industry
in this country, will be considerably damaged. I, therefore, strongly” urge
that this Asscinbly should recommend to the Governor General in Council
that an import duty of rupee one per maund on unbroken rice and annas
eighi per maund on paddy be levied in the interest of the agriculture of this
land and in the interest of the people of this country. Any import from
foreign countries of our agricultural products is against the interest of
our land, and, with these few words, I resume my seat.

Mr. President (The Honourable Sir Abdur Rahim): Resolution
moved :

“That this Assembly recommends to the Governor Genersl in Council that an
import duty of rupee one per maund on unbroken rice aud annas eight per maund
on paddy. be levied.”

Prof. N. @. Ranga (Guntur ouwrm Nellere: Non-Muhammadan Rural):
Sir, I rise to support this Resolution, and, in doing so, I wish to state
that it is not because I am a whole_-hearted supporter of the policy of
full-fledged protection to our industries to be given indiseriminately, hut
because I am perfectly convinced that this particular section cf the agri-
cultural industry needs this protection aud it ought to be given. 8ir, this.
protection ought to have been given long ago, this protection should have
been given nearly five years ago as soon as the dumping of rice and broken
rice and paddy kegan from Siam and Indo-China, but the Government were
always indifferent to the plight of the agriculturists and were unwilling to
do anything in time. Even last year this House passed & Resolution unani-
mously demsanding protection for agriculturists, and it was after the
Crop Planning Conference had made its recommendations and the BSub-
Committee of the Imperial Agricultural Council had also supported that
particular Resolution, and after the Madras Government had pressed it
very hard upon the attention of the Government of India the necessity
for affording this protection to the agriculturists, that the Government
of Indis had thought fit to afford & very slight bit of protecticn to rice
and paddy growers in this country. We asked for protection for all kinds
of imports of rice into this country, and we got only a very inadequate
protective duty upon broken rice alone. We were told at that timc that
the real import which affected our rice in this country was brolfen rice,
and, therefore, it was said then that it would be enough if protection were
oxtended to broken rice alone and not to uil kinde of rice importe. We
were also assured that the particular duty would bs enough to bring down:
the imports of rice into this country and it would help the agncul'tunsts.
but as my friend, Mr. Nauman, has shown us, we find that, during the
last ten months of 1935-36, the imports of ricec and rice in husk hg,ve not
fallen very perceptibly when compared to last vear, and these imports
are certainly a menace to the rice growers of this country.

It is easy for the Government of India to say that if import duties
were extended, not only to broken rice, but also to rice in husk and rice,

the consumers would be affected. Bir, I am myself anxious to protect
the interests of the consumers; I am myself anxious to see that when-
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.cver protection is given to any industry in this country, the interests of
the consumer are protected, but at the same time it must be said in
fairness that the producers must be assured of their- eost of production
and justice,. When we ask for a minimum wage for our Wo;kers, _we
.should also be prepared to demand a minimum wage for our agriculturists.
It is not reasonable either for this Government or for the consumers or
others who claim to speak on behalf of the consumers to maintain that the
producers should be allowed to go to rack and ruin in order that the
consumers should be benefited ard in order that this Government may be
allowed to go on without doing anything for the agriculturists.

Sir, the rice industry. is the biggest industry in this country. It takes
the first place in the crop planning of this country. It comes first
amongst our crops, and there are as much as 80 millions of acres of land
under rice. The only other crop which comes anywhere near it is wheat,
and its acreage is 27 millions acres and more. Sir, the rice industry has
fallen on bad days. Why is it so? It is because, I maintain, of the
policy of this Government to do nothing whatsoever to relieve the severity
of the economic distress. Only this morning, at question time, we asked
this Government as to what they proposed to do to relieve the distress of
the people, to relieve the acute economic distress. The Honourable
the Finance Member was good enough to say that he was not going to
adopt any of the monkeying methods that are being adopted by various
Finance Members in other countries, that he was not going to adopt sny
suggestions rmade by this side of the House. during the last 14 or 15
months, In fact, he was good enough to characterise all our suggestions
ag idiotic. Sir, it is because the Government have been so indifferent all
this time to the plight of our peasants, to the plight of our rice growers
who have under them the largest amount. of land under rice cultivation,
that we are obliged to seek protection from this Government. 8ir, it is
nct a pleasure to me to come here and plead for protection for the biggest
industry; it is not a pleasure to me to ask Honourable Members of this
House to support this Resolution in order to protect the growers of rice
and millions of peasants. If, Sir, it has become necessary for us to ask
for protection for one of the largest industries of the world, then what is
the position with regard to the other industries? What would be the limit
of our demands for protection? We are placed in a very unenviable
position, because this Government have done nothing whatever. And

what is more, they have done many things to aggravate the economic
distress.

As T put it this morning, and as the Finance Member was not able to
deny the fact, there has been an actual contraction of currency in this
country during the last five vears. Gold exports there have been, and one
would have expected that, in place of these gold exports, there would be
a healthy expansion of our currency and a healthy free flow of money
from Government into the hands of the peasants. But, instead of that,
we find that there has been an actual contraction of our currency, with
the result that the prices have shown a progressively downward trend. Sir,
it is easy for the Honourable the Commerce Member or for the Secretary
in the Department of Education, Health and Lands to maintain that,
after all, the prices of paddy even have shown a fendency to rise during
the last 14 or 15 months. But, by how much, I would like to know. The
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price of rice in 1929-30, according to their figures, was Rs. 6-6-0 per maund
of 82 2/7 lbs. It came down to Rs. 8-2-0 in 1933-34. and it is not more than
Rs. 3-9-0 even today in this country. It is not, therefore, easy for them to-
come and say that, after all, the condition of the peasants has been im-
proved because of this dutv, the unsatisfying duty upon broken rice, and
so the peasants ought to be satisfied with it. Really speaking, their condi-
tion is worsening day by day. Last year, there was some talk of debt
relief legislation in the Madras Presidency, but nothing has come out of
it. There was some legislation passed in the Central Provinces for debt
conciliation boards, but nothing has come out of it, merely because the
Central Provinces found it impossible to finance the debt conciliation
boards. They were obliged to spare one lakh of rupees from the rural
development grant for opening four debt conciliation boards. The
Punjab Legislative Council has passed some legislation, but the Governor
has sent it back for further review and amendment by the Legislative
Council. Even in regard to the debt relief, the Gogernment have been
failing in their duty to relieve the peasants......

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is really wandering away from the subject. He will confine
himself to the Resolution.

Prof. N. G. Ranga: Because of the fall in prices of paddy . . . .

Mr. President (The Honourable Sir Abdur Rahim): That is far too:
remote. He must confine himself to the Resolution.

Prof. N. G. Ranga: If you will listen to my argument, Sir, . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Chair has been
listening to the Honourable Member’s argument. He must be really
relevant. He had better confine himself to the Resolution itself.

Prof. N. G. Ranga: Because of the fall in prices, the weight of the
indebtedness of the agriculturist has become too great, it has been redoubled
and they have not been able to pay off their debts.

There has been an invisible drain of their resources, from them to the
non-agriculturists, to the urban classes, to the salaried classes, hecause
their grain has had to be sold at less than half the price for which
it was sold in 1929-830. It is time that efforte sihould be
made to raise the prices of the agricultural commodities. It is time
that efforts should be made to improve the condition of these peasants in
their bargaining capacity with non-agriculturists and in their bargaining
capacity with manufacturers by adopting this particular Resolution and
the course suggested therein. We do not ask for very much: we do not
ask for permanent protection. We ask for temporary protection, and this
is to go on for one year. If, in the meantime, condirions were to improve,
imports were to be lessened and there was no fear st all of these imports,
then it would not be necessary for us to have to come here and ask this
Government to continue this particular protection.

It may be said that the total amount of rice produced in this country
will not be enough for all the consumers in this country, and, therefore, it
is always necessary to keep the door open for foreign imports of rice, rice
unhusked and paddy in this country. I am prepared to admit this much,
that, if Government were to come to the conclusion, after making a detailed
survey of the total needs of the ccuntry for rice, rice unhusked and alf
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.other by-products of rice, that foreign imports were really necessary, then
it was for them to follow the practice of issuing licenses so that there
would never be any kind of dumping at all as there has been in the last

three or four years, even as has been admitted by Government, in "the

case of broken rice. - But I do not want the Government to trot out the-
.argument of the insufficient supplies of rice in this country for consumers

and then say that they propose to do nothing whatsoever
beyond what they had done last year and what they propose to do

this year by imposing a duty on broken rice. I claim, although they seem

to think that as much as three million tons of imports of rice are annually

necessary in order to supply our people with the necessary quantity of

rice,-—1 think they are wrong in their estimate, and even if they were to

be right in their estimate, it would not be impossible for this country to

allow that quantity of rice to come into this country from Burma, because

Burma has always been our most important importer and we can certainly

go on with Burmese imports. In addition to that, if we need any more

imports, we can allow other countries to import rice by issuing the necessary

licenses as I have already suggested. 1f Government wish to follow their

present policy of non-possumus, of having nothing beyond this unsatisfying

import duty on broken rice, I can only say that that would intensify the

.dissatisfaction of the peasants.

They may snap their fingers at the dissatisfaction that prevails
.amongst the peasants, but as the Honourable the Home Member himself
has stated today that the Government are not, after all, so unconscious of
public opinion in this country when it suited them, 1 would like the
Government also to note one particular point. All over the Madras
Presidency, a Presidency which is responsible for producing nearly one-
-eighth of the total quantity of rice produced in this country, a Presidency
which is mostly affected by these imports, there were peasants’ marches.
The Government were good enough to state here in this House that there
were some four hundred peasants altogether in a peasants’ march in which
I took part. I can tell this House that there -were in that particular
march only a hundred peasants who went along with me. That is the way
they get their information, but they wouid not mention the other marches
that had taken place all over the country, marches in which five to six
thousand peasants had taken part in eacl, peasants not gathered from
towns, but who had come from villages. And all these people had come,
not to ask for the continuation of this particular import duty on broken
rice, bub an extension of it to rice unhusked and cleaned rice. Not only is
it the case in the Madras Presidency, it is the case in the Central Provinces,
in Bihar and in Orissa. Everywhere these marches are being organised. In
Guzarat, cnly the other day, the psusants were not able to pay their kists,
the patwari and others resigned, and seeing that such extreme steps had
‘been taken by their own officers, the Government were obliged to grant
some remission. This is the way in which peasants are expressing their
.discontent. Is this discontent to grow unabated? Will Government be
prepared to exasperate the peasants by refusing to offer even this minimum
bit of help to them? If they are prepared to do so, let God alone look
after themn. If, on the other hand, they wish to do anything at all to help
the peasants, then let them adopt this particular Resolution . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
‘Member has exceeded his time. ~
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Prof. N. G. Ranga: Is it so?

Dr. F. X. DeSouza (Nominated Nou-Official): I want to intervene in
this debate just-for a few minutes in order to draw the attention of the
Government of Iridia to the effects of their neglect of the rice growing
industry, more especially in the Madras Presidency. I pointed out the
other day that rice growing in this country at the present moment, under
present conditions, had become so unprofitable that a large amount of land
uander cultivation had had to be abandoned. I pointed out that, in conse-
quence of the catastrophic fall in prices, the urea under rice cultivation
had fallen from 84 million acres in 1931-32 to 81 million acres in 1934-35,
and that the outturn had fallen from 33 million 200 thousand tons in
1981-82 to 27 million 719 thousand tons in 1953-84, a fall of 18 per cent.
What is the result of this abandonment of so much land under
cultivaticn. Can any Member of the Government of India with a
sense of statesmanship contemplut: the results of . this abandonment
of land with equanimity? Look at the state of the provincial budgets.
Abandoninent of land means that the revenue from land is not paid
to the Provincial Governments and the result is that every provincial
budget luast year showed deficits of very large amounts. The abandonment
of three million acres of land means unemployment to those who were
engaged in the cultivation of land. Assuming that two acres are cultivated
by a family of five, the abandonment of three million acres means unem-
ployment for nearly seven million persons. How is the Government going
%o meet the deficits in the provincial budgets and the unemployment in the
.countryside”> How do they contemplate meeting this economic collapse
in the countryside? There is another and a wider uspect of this guestion
to be considered. Those who have studied the Census Report for the lust
decennial period will be astounded to know that the population of India
has increased by more than 34 million people during the last decennial
period. It means nearly 34 million more mouths to be fed and that number
will go un progressing by geometrical progression in the succeeding years.
Is the Government looking ahead to make provision for the feeding of this
vast and increasing population? A suggestion has been thrown out, for
the first time in an official publication, that birth control should be
resorted to in order to reduce the population. 1 hope that this recom-
mendation made by the Census Commissioner was not made under the
imprimatur of the Government of India. Be that as it may, surely a great
Government like the Government of India is not going to lock ftorward to
race suicide as a means of saving themselves from the difficulty of feeding
the population. When these startling figures were published in the Census
Repert, Indian economists, with feverish haste, attempted to think out
means for meeting the situation. We know what researches were mde
by General Megaw, lately Director General of the Indian Medical Service,
in connection with the problem of nutrition and what the resulte of his
investigation were. He told us on a carefully made calculation that only
89 per cent. of the population were well nourished, 41 per cente of the
population were poorly nourished and 20 per cenb. were very poorly
nourished. If that is the position, with the condition of rice cultivation and
other food grains as it is at present, what will be the state of the nutrition
of the population when it will increase by leaps and bounds in a few years
as shown by the Census Report. I ask the Government respectfully to
consider this question in a serious manner snd not to follow a policy of
laisses-faire.
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What then do 1 recommend ? Every other country in the world, both
on the continent of Europe as well as in Asia, so far as the food supply
is concerned, has adopted a policy of self-sufficiency. They have fixed a
quota beyond which foreign countries will not be allowed to import rice
into their country. Countries in the Far East to which we have hitherto-
been exporting rice, countries like Siam, Indo-China, Java, Japan and
China have all adopted a policy of protection. They have subsidised the
growers of rice, with the result that our exports to those countries have
fallen from 2% million tons before 1929 to something like 1} million tons
last year. Is it not our duty then to provide for self-sufficiency so far as
food is concerned? 1 put it also on another ground. We live in fear of
war and alarms of war. What would happen if there is an attack by
another ‘Emden’? My Honourable friend, Mr. James, would remember

the terrible havoc caused by one German cruiser when it attacked Madras
during the War.

Mr. F. E. James: (Madras: Europeun,: People ran away.

Dr. F. X. DeSouza: They ran away no doubt but they have got to be
fed. We have got to take steps against starvation. I respectfully ask the
Government to consider this question in a spirit of statesmanship and not
fellow a policy of drift from day to day. 1 ask them to levy a tariff on
rice, such a8 would make the rice grower to grow more rice and grow it more
profitably to himself and to the country. With these words I support the
Resolution.

Mr. F. B. Leach (Burma: European): We have had a very harrowing
picture drawn us by the last speaker of the appalling state of wars and
inpending starvation that is hanging over this country, but I must
confess that I am at a loss to see how this prospect can be cured or even
seriously saffected by the imposition of an import duty on rice. Dr.
DeSouza gave us a few statistics, and I am sorry to weary the House
with more figures, but there are one or two which I should like to give.
As he said, the population of India is growing very rapidly indeed. It
has grown in the last 30 years by 19 per sent. from 205 to 353 millions.
of people. Tt is likely, so far as one can see, to go on growing as rapidly
as that in the future. As against that, cultivation is increasing very
glightlv. The net ares sown in British India in the last 20 years has only
increased by two per cent. (1 take these figures from the agricultural
statistics of India), and the area under food grains has increased by an
even smaller figure, only about '8 per cent. Such increases, as have taken
place in cultivation, have bzen mainly in non-food ecrops. My Honour-
able friend, Mr. Nauman, asks who is responsible for it. One cause of
it is the tremendous demand that there has been during the last 15 years
for the éndustrialisation of India and for growing such crops as sugarcane.
If you are geing to divert rice land to sugarcane, if you are going to-
divert your agricultural population in the villages to the towns to work
in industries, you must not be surprised if it has an effect on the :lagncuL
tural produce of the country. 1 do not see how you can have it both:
wave. . T do not say that that is the only cause. but it certainly is one
eause. Another cause was suggested by my Honourable friend. Sir
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Hormasji Mody, who spoke in thiz House a few weeks ago and who said
in another connection:

“It is well-known that agriculture cannot possibly support anything like the
population which exists in this country. With our primitive methods, wigth a pre-
carious rainfall, with a poor soil, with large tracts of unirrigated land, it is quite
impossible that agriculture can provide food to the teeming millions of India.'

Well, 1 suppose Mr. Nauman was suggesting that what Government
should do was to take drastic steps to improve methcds of cultivation in
India, so that India can increase ber production of food crops as rapidly
a8 she is increasing her population. I wish I was as optimistic as Mr.
Nauman is, but it is fairly well-known that agriculture is the most conser-
vative of all industries in the world, and I do not think . . . . (Interrup-
tion by Mr. Muhammad Nauman), . . . . I should be very much obliged
if Mr. Nauman will allow me to make my speech. He has made his
own speech, and 1 am endeavouring to reply to him. Now, even the
most optimistic person ean hardly imagine that the production of food
crops could be increased by any very large amount within less than, 1
ghould be inclined to say, two generations; perhaps one generation would
be a possible limit in this country. Well, within one generation the
population in India is going to be well over 400 million, possibly 450
million. Does Mr. Nauman think that the produce of foodgrains in this
country can be increased in anything like that proportion? Personally T
do not.

Mr. Muhammad Nauman: Why not? What was the position of
Australia twenty years back? What were they growing then and what
are they growing today?

Mr. F. B. Leach: Sir, Australia is a slightly different country to
India. The area of Australia is considersbly larger than that of India,
and, while her populaticn is some six million, India has a population of
350 million. I have never seen in any book on the. subject any reasons
given for supposing that the srea under rice in Indis could be substan-
tially increased. The great irrigation schemes of North India are i
tracts which do not grow rice. Bengal and Bihar and that part of India
are already cultivating now as fully as they can in area, and I am
informed with regard to Madras by those who know it that there is not
much scope for further irrigation schemes in Madras covering any large
area, and rice can only be grown on irrigated land in Madras.

An Honourable Member: What about Mysore ?

Mr. ¥. B. Leach: I believe there is a large scheme covering Madras.
parts of Hyderabad and Mysore, but the probability of its being brought
into operation in the near future is very small.

(Interruption by Mr. Muhammad Nsuman.)

. dent (The Honourable Sir Abdur Rehim): The Honourable
Me:;errlzgfll bette(t not interrupt the Honourable Member, Mr. Leach.

mmad Nauman: Sir, on a point of information, T only wa_nt}cd
to gfr ' g:t??n Chote Nagpur there are still big iracts of land remaiming
uncul}t’.ivated, and, as such, rise in produce is possible.
. B. Leach: Possibly there may be a small increase. But in
no :ro.vi:cenand, certainly, of Burma I can ssy quite definitely, is there
L
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much prospect of any large increase; and, remember, when I am talking
of large increases, I mean large increases—increases of 50,000 acres or even
of 200,000 acres are useless for this purpose.. 'he amount of land under
rice cultivation in India is at present, as Dr. DeSouza said, about 80
million acres. Dr. DeSouza said that this area is decreasing. I do not
know where he got his figures from, he only quoted two particular years,
and I cannot find any confirmation of that n the Crop Planning Confer-
ence report which states that the average area under rice for the five
years ending 1927-28 was 80 million acres and the area in 1933-34 was 82
million acres. It is very unsafe, in dealing with rice, to take two particular
years and contrast them, you must take quinquennial averages over a
long period to see whether there is any real tendency to increase or
decrease. A few months ago, I did take those figures for the whole of
India and the tendency they showed was a small increase in the last
thirty years, and I think for the two years Dr DeSouza has picked out,
where he has shown a decrease, there must have been some special
reason; I do not believe that there is any real tendency to decrease.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has already exceeded his time.

Mr. F. B. Leach: May I have two minutes more, Sir, as 1 have been
interrupted a good deal. The outturn of 80 million acres of rice is.at the
outside 40 million tons. The Crop Plamning Conference gave it at about
- 33 million tons. I don’t mind taking 1t at 40 million tons. Now, a ton
-of rice will feed decently about four people. That gives them about a
pound and a half a day each. That means that these 80 million acres are
enough to feed about 160 million people. Well, I think I am right in
saying that considerably more than half the population of India are rice-
eaters. Therefore, I hold that the 80 million acres of rice land in India
are quite insufficient without vastly improved methods of agriculture to
support the rice-eating population of the country.

The Honourable Sir James Grigg (Finance Member): Hear, hear.

Mr. ¥. B. Leach: I quite agree that if the methods of cultivation could
be improved, it would be an excellent thing; but I do not think that that
can be done at once, and I do not think that it is desirable, before you
start that, to impose an import duty on imported rice, which is merely
going to raise the price of food for the poorest classes of the population.

The Honourable Sir James Grigg: Hear, hear.
Prof. K. G. Ranga: What about Burma ?

Mr. ¥. B. Leach: But I understand the Honourable Member did not
wish to apply this duty to rice from Burma. Well, there is just one
other point I would like to make. and that is that there has been a good
deal of talk about dumping and the harm done to the indigenous culti-
vator. Now, s I said. the amount of rice produced in India is about
40 million tons, and the rice imported from foreign countries last vear.
as far as I can make out, was sbout 860,000 tons,—which is about ‘4 ner
cent. of the consumption of the country!
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The Honourable Sir James Grigg: Hear, hear.

Mr. F. B. Leach: I am quite unable to beheve, whatever my Homour-
able friend might say, that 860,000 tons of imported riee, or “4 per cent
-of the amount consumed in the country, is going to have any appreciable
effect on the general price level of rice. .

The Honourable Sir James Grigg: Hear, hear.

Mr. F. B. Leach: I do not believe that this import duty would do any
good to the Indian agriculturist. The way to help the Indian agricultur-
ist is to educate him and to try and teach him to improve his methods of
agriculture. T do not see why that should not be done. Fn J. apan, the
outturn of rice per acre is half as much again as in India, and, if we oan
work up to that level, then, when we do increase nur rice output by 50
per cent. then would the time come to think of putting duties on imported
rice, but at present that time has not come.

Mr. M. Ananthasayanam Ayyangar (Madras oeded Distriote and
Chittoor: Non-Muhsmmadan Rural): Sir, I listened very carefully to the
speech of the Honourable Member from Burmg who just spoke. BSir, he
comee from Burma and we know all ulong for several years past that
Burma has been exporting rice. Though Burma has been exporting a lot
of rice to foreign countrigs, of late Burma has inoreased ber export of
rice to Indin. The Honourable Member who has just spoken has no
fntimate touch with the state of uffairs in the Southern India, in tlge
Madras Presidency. We all know there is no dearth of rice in this
country, there is more than n sufficient quantity of rice in this country,
but, unfortunately, cheap rice from foreign countries is competing and
we are not able to compete favourably with cheap rice. I heard the
Honourable the Finance Member. when the Honourable Member from
Burma was spesking to cry ‘hear, hear’. T sm sorry he is n9t in lm
place now. We heard him the other day say that the only way in which
he could improve the condition in this country was by making people
ocnsume more and more which will induce greater production of the
necessary articles and thus improve the industries of this country. I am
not able to understand why the Honourable the Finance Member cried
oub ‘hear, hear’. If he wants the people.a to eat noun.shmg rice, he can
do 80 only by levying an import duty on rice, because, in that case. cheap
Siamese rice will not come into this country. My Honourable friend,
Dr. DeSouza, quoted some figures in support of the Resolution but the
figures which he quoted no doubt created some suspicion in the minds
of some Honourable Members and it is on account of that suspicion that
the Honourable Member from the European Group wanted to rely upon
those figures and use his argument against the Resolution. T ﬁnfl from
the Trade Review for 19384-35, regarding the production of rice in this
country and the exports, that production has not gone considerably down.
On the other hand production has increased considerably as mmpare.d
with the figures which we have for 1913-14. Tn the past years. ]?hat is
from 1932-33, the production has not gone down considerably. If r(psdm-
duetion has gonc down to some small extent, it is because the rice P > u-

not able to find a proper market here an‘d it is no use cultivating
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::d]:li;{ ﬁ?ﬁlﬁﬁ is no market here and on account of the cheap
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rice that is imported from Siam and other places, they are trying to
convert these fields into fields producing other crops. IFrom the figures, L
find that India produced in 1913-14, twenty-four million tons of rice and
Burma produced four million tons of rice. In that year it was only half a.
million ton cf r:ce that was exportcd to foreign countries from Iundia,
whkereas two rillion tons of rice wo2re exyported from Burma to other
countries. In 1934-35, the production of rice in India was 25 million
tons, but four million tons were produced in Burma. This year we find.
there i3 a Jarge production, but there is less of export. India exported 585
thousand tons in 1913-14 and it has dwindled down to one-fifth million,
that is 204 thousand tons. Therefore, the balance is available and has
been available for internal consumption. Likewise, we find that ~ the
quantity of rice exported in 1913-14 from Burma was to the extent of
two million tons and a major portion of it was exported formerly to
foreign countries, but now we find that it has been steadily diverted to
India proper. )n page 97 of the ‘‘Review «f Trade for Indis in 1934-35"",
it is said:

*‘Even the record of 1933-34, in which year 1,789,000 tons (or 71 per cent. more:
than in 1932-33) of rice and paddy were exported to India, was surpassed in the year

ande: review in which shipments to India totalled 2,200,000 tons. Of this amount,
1,978,000 tons comsisted of husked rice.”’

Therefore, in one form or other, the quantity that was produced in
Indiu and Burma has been available for consumption and has beem
consumed. Therefore, the consumers’ pcint of view need not be accen-
tuated or emphasized. The consumer will not be put to any inconveni-
ence. There is abundance of rice. The only difficulty is that if instead
of offering an unfortunate temptation to the consumer to take inferior
cice, if the cheap rice from Siam is prevented from coming into India,
then the consumer would take the superior rice available in India and,
therefore, both the consumer and the producer will be benefited thereby.
Honourable Members of this House may not be aware that last year a
Resolution was passed by-the Madras Legislative Council—and I am told
that the same Resolution has been reaffirmed this year also—that land
revenue should be reduced by 333 per cent, that is by five annas four pies
in the rupee. Immediately the Government issued a Press communiqué
that if reduetion is given to the extent of 33} per cent, the total remission
would come to two crores and there would be constant demands for more
ard more remission. Therefore, the Government gave remission only
to the extent of Re. 0-1-6 or two annas in the rupee. It is for want of
proper market that the people in the Madras Presidency are not able
to find a proper sale for their rice so as to enable them to pay land
revenue to Government. On account cf various other reasons also, such
as heavy expenditure invoived in cultivation that the pecple have not
been able to. pay land revenue. The value of lands is also going down.
\What then is the remedv sugeested by the Honourable Member from
Burma? On the one hand we do not find a market for the produce, on
the other hand we have to pay heavy land revenue and on the third hand
we are pubt-to the incessant necessitv of fighting a forlorn battle against
cheap rice which is only a bye-prodnet in Siam. We have to contend
against ‘such cheap rice. We are now reduced to this position. Though
India is the greatest producer of rice in the whole world, we are put
to the neecessity of asking for protection against the encroachment or
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incursions of cheap rice from Siam. The principle of protecting rice has
already been accepted. The only point for which this Resolution hus
!)een tabled is thgt protection is not adequate and that it has to be
increased. That is the only point which Honourable Members of this
House have to s:ddl:ess themselves. If, in spite of the diversion of
Bm‘ma rice from foreign countries to India, though India is self-sufficient
in the matter of production of rice, India wants proteetion aguinst
Siamese rice rath(;r than against Burmese rice, does it not show that the
clamour for the imposition of « higher duty against Siamese rice is a
well founded one and that Burma is ret ovr competitor but Siam? 1
have no doubt that if the Government had been eareful they would have
uvecided this predicament in which we find ourselves. We find ourselves
in this pesition, that on the one hand Northern Indiu requires protection
in the cuse of wheat, Southeru India requires protection in the case of
rice.  We have been reduced from a hignly industrial country to a mere
producer of raw products, and now these have to be protected against
encroachment from foreign countrics. We do not know how we will
stand in the near future either for our finished goods or for our raw
producc. The outside market us well as the home market is denicd to
us. It is unnecessary for us to trouble oursevles over what is going to
happen in the future, but encugh to say that  Government have not
taken adequate steps to save us from our present predicament. In
India, there are 82 millions of acres under rice cultivation and thay
produce nearly 32 inillion tons of rice. Whereas, in the resi of ihe
world, with 40 million acres under rice cultivation, they are uble to
produce 30 million tons of rice. Government have been singularly indiffer-
ent and callous in this matter. Bone manure and other manureg neces-
sary for the efficient production of rice and larger production of rice per
acre are allowed freely to be exported from this country and instead th-:
poor people are asked to use chilli-nitrates which commodity is not pro-
duced in this country and for which they have to pay heavily to foreign
countries. I submit there are vast tracts of lund which ean be brought
under rice cultivation and which it would be possible to bring under
cultivation if facilities are afforded by Government. 1 would, thereforc,
sav, that had the Government discharged their responsibility to the pubhe
by now, it would not have been necessary to impose any additional impert
dutv at all, but as we stand at present it is absolutely necessary to
protect the growers of rice by incursions from foreign rice, by increasing
the duty, not cnly on broken rice Lut also ou riec in husk.

The Honourable Sir Nripendra Sircar (Leader of the House): Sir, if it

- meefs with the approval of the House, T may suggest to you,

o BM.  qir, that no questions may be taken up tomorrow, if that is

pérmissible under the conditions prevailing—I mean I have no iden of

the accumulation of questions, but if that is possible and the House
agrees, T would rather have no qaestiong taken up tomorrow.

Mr. President (The Honourable Sir Abdur Rahimi): The Chair under-
stands there is an accumulation of questions. Therefore the quest.on

hcur will not be dispensed with.

The Assembly then adjourned till Half Past Two of the Clock on
Weduesday, the 8th April, 1936.



	001
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114
	115
	116
	117
	118
	119
	120
	121
	122
	123
	124
	125
	126
	127
	128
	129
	130
	131
	132
	133
	134
	135
	136
	137
	138
	139
	140
	141
	142
	143
	144
	145
	146
	147
	148
	149
	150
	151
	152
	153
	154
	155
	156
	157
	158
	159
	160
	161
	162
	163
	164
	165
	166
	167
	168
	169



